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LOK SABHA

‘Wednesday, September 11, 1963/
Bhadra 20, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. Speaker in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Cham-
drasekhar): (a) Twelve villages and
twenty-one other places were affected
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by sea-erosion in Kerala. The num-
ber of families affected or partially
affected was 456.

(b) No request for Central ascis-
tance for relief operations was receiv-
ed from the State Government.
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The Minister of Home Affairs (Shri
Nanda): This scheme for anti-erosion
protective works is included in the
Five Year Plan of that State. There
is a provision of about Rs. 3,60,00,000
in their Plan.
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Shri Nanda; For this purpose there

is hundred per cent assistance in the
Five Year Plan.

Shri A. K. Gopalan: Has the State
Government written to the Centre
about the recent calamities there
within the last six months, and is it
a fact that they have reguested for a
grant of Rs. 62 lakhs; if so, may I
know how much the Centre has given
or what is the reaction of the Centre
to this request from the State Gov-
ernment?

Shrimatl Chandrasekhar: About the
present calamity we have not receiv-
ed any request from the State Gov-
ernment. What the hon. Member
refers to is, they have asked for an
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additional outlay of Rs. 60 lakhs for
anti-sea erosion measures including
flood control.

Shri A. K. Gopalan: Sir, my ques-
tion was whether according to the
request from the State Government
the Centre has given them any imnney.

Mr. Speaker: He wants to know
whether out of that demand anything
has been sanctioned.

Shrimati Chandrasekhar: This re-
quest came from the Chief Minister
only recently. This has been referred
to the Planning Commission and they
will be considering it

Shri Raghunath Singh: May I know
what preventive measures are being
taken at present, and how much out
of the provision of Rs. 3,60,00,000 in
the Third Five Year Plan has been
spent on them?

Mr. Speaker: That is a general
question and not for this schema that
we have got here.

Shri Raghunath Singh. I want 1o
know what preventive measures have
been taken in this connection?

Shrimati Chandrasekhar: During
the Second Plan period about 20 miles
of coast line was taken up for anti-
sea erosion work and that has been
completed. For the Third Plan period
the hon. Home Minister has already
said that there is a provision of
Rs. 3,60,00,000 for anti-sea erosion
work. That amount they will utilise
for the protection of a length of about
25 miles of sea coast.

Shri Kapur Singh: I would like to
know whether this particular disaster
has been caused by seismic sea-quake
or regular tidal action. .If latter, do
Government propose transplantation
of these villages?

Shrimati Chamdrasekhar: ¥ am not
wvery clear about the scientific method
by which sea erosion is causad,. but
the families who have really been
affected have been renabilitated in
other areas.
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Shri Kapur Singh, Sir, my question
has not been answered.

Mr. Speaker: He wants to know
whether it is due to regular tidal
action,

Shri Nanda: It is caused due to tidal
action also in some parts, but this
is not due to tidal action.

Shri Vasudevan Nair: The hon.
Deputy Minister stated that the Ke-
rala Government has not asked for
any specific help in  this particular
case. May I draw the attention of
the hon. Minister to the fact that at
least a colleague of theirs, Shn Ala-
gesan, has been to the spot during
the period of this tragedy, and may
I know whether that particular Mi-
nistry has made any report about this
to the Home Ministry and urged upon
the Home Ministry to rush to the heclp
of these wvictims?

Shrimati Chandrasekhar; This par-
ticular question pertains to the natu-
ral calamity that has occurred due to
sea erosion whereas the general proc-
gramme of flood control and iea ero-
sion is being attended to by the Mi-
nistry of Irrigation and Power. As
far as that Ministry is concerned, I
understand that the Central  Water
ang Power Commission sent an officer,
who had training in UK on beach
erosion, to Kerala. He rendered
advice and the Kerala Government
are taking some action on that.

Mr. Speaker: Shri Chettiar,

Shri Vasudevan Nair: Sir, may I
point out. . ..

Mr. Speaker: I have already calied
Shri Chettiar. 1 will give him an
opportunity later,

Shri Ramanathan Chettiar; The hon.
Deputy Minister of Home Affairs, in
reply to a supplementary question
previously put by an hon. Memker,
stated that the question of assistance
of Rs. 60 lakhs, which is just under
one crore, has been referred to the
Planning Commission. May I know
if any application for help, it it is
under one crore of rupees, could not



$461  Oral Answers

be considered and sanctioned by the
Home Ministry itself, without 2oing
to the Planning Commission, in view
of the importance of the sea erosion
in Kerala State?

Shri Nanda: I may inform the

House that the Planning Commission
has already deal{ with this gquestion
and given a decision.
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Shri Tunlshidas Jadhav: May I know
whether in the case of natural cala-
mitieg in States there is any pro-
portion of help between the Centre
and the States?

Shrimati Chandrasekhar: Yes, Sir.
Over and above the budget provision
that the State Government makes, if
there is any excess demand, a share
is met by the Central Government.
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Shrimati Chandrasekhar: Out of the
279 families that were affected by the
sea erosion, 49 families have  been
rehabilitated in nearby areas in the
same district. .

Shri Sham Lal Saraf: May I know
whether prior to the sanctioning of
funds for this scheme the Central
Government has assured itself that
the schemes for prevention of sea
erosion were the modern methods
adopted by advanced countries?

Shri Nanda: 'This has been done.
These schemes have resulted from
some experiments in the research sta-
tion at Poona.

Shri Vasudevan Nalr: When I gave
notice of this question, I sent it for
answer by the Ministry of Irrigation
and Power, because this subject is
being looked into by that Ministry.
Now, because sorge names are being
clubbed together, it has gone to the
Home Ministry. There is no meaning
in putting questions on this subject
to the Home Ministry because they
are not posted with facts; only the
Ministry of Irrigation and Power can
answer these questions. Yet, the
question has been put for answer by
the Ministry of Home Affairs.

Mr. Speaker: That can be looked
into.

Shri A. K. Gopalan: Has it come to
the notice of the Goverument that
the highway as well as railway lines
are going to be affected in some
places if immediate action is not
taken? So, will the Centre rush
whatever immediate help is needed
by them to meet the situation?

Mr. Speaker: It is a suggestion for
action.
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The Minister in charge Ministry of
Education (Shri Humayun Kabir):
(a) and (b). The recommendations
have been considered by the Central
Advisory Board of Education at its
last meeting held at Pachmarhi in
May, 1963, and the matter 15 under
consideration of the Government.

Shri Bhagwat Jha Azad: May I know
when this report was submitted and
how much more time Government will
take to consider the report, apart from
the reports which various committees
have submitted in the past?

Shri Humayun Kabir: The recom-
mendations were of a very general
nature. I have looked into the re-
commendations. They are actually
recommendations which have already
been in practice for a very long time.

Bhri Bhagwat Jha Azad. Are we to
understand that all the recommenda-
tions of this Committee are beirg im-
plemented even  before the Sam-
purnanand Committee was set up? If
so, what was the specific purpose oz
which this Committee was set up?

Shri Humayun Kabir: It is always
desirable to review the position from
time to time; but I will read one of
the recommendations which says, “The
decision should be taken after they
have been considered by the different
Ministers and State Governments ond
once this has been done it should be-
come an all-India policy.” This is
obvious.
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Shri Vasadevam Nair: The hon.
Minister stated that all the recom-
mendations were rather already being
implemented. May I know whether
there is anything novel in the report
of this Committee?

Shri Humayum Kabir: I regret, 1
have not discovered anything novel.

Shrimati Renu Chakravartiy. Ces-
tain very specific proposals were made
by the Sampurnanand Committee,
specially regarding the pattern of
education at all the three stagces. I
would like to know what the Gov-
ernment's proposal is. Is it going to
wait for the reports of the wvarious
committees of the Central Advisory
Board of Education and then take a
decision or will Government itself
apply its mind on the specific proposals
which are not of a general nature?

Shri Humayun Kabir: As T said just
now, the recommendations were of a
general nature and not very specific,
So far as education is concerned, the
programmes are constantly under
survey and there can be no revolu-
tionary changes in the educational
system.

Shri Ramachandra Ulaka: May I
know whether all the State Govern-
ments are in favour of these recom-
mendations; if not, which States have
not accepted these recommendations
and why?

Shri Humayun Kabir: No State Gov-
ernment has expressed itself against
any of the recommendations because,
as T said, they are things which have
been, in principle, in practice for a
long time. In actual implementation
there are differences from  State to
State.

Shrimati Renu Chakravartty; It is
a wrong statement that he is making.

Shri D. C. Sharma: This commitiee
was set up to formulate a national
policy on education and from what the
hon. Minister has said this commit-
tee seems to be redundant; but, any-
how this committee was set up. May
I know what the recommendations of
this committee are so far as the
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national policy is concemmned with re-
gard to university education, higher
secondary education and primary
education?

Mr. Speaker: That would be a long
thing.

Shri Homayun Kabir: That would
be practically giving the entire report.

Shrimati Savitri Nigam; May 1
know whether any examination has
been made by this committee of the
possibility of providing moral and
religious education to children?

Mr. Speaker: Is the report accessi-
ble to hon. Members?

Shri Humayun KEabir: Yes, Sir.

Shri Daji: The hon. Minister said
that the report was considered by the
Board of Education and was now
under the consideration of the Gov-
ernment. Then he said that there
were no new suggestions. I would,
therefore, like to know specificaliy as
to what matters are under the con-
sideration of the Government if there
are no new suggestions.

Shri Humayun Kabir: In eduration
the review of the policy is continuous
and, as I said, they should be under
continual review. The Central Ad-
visory Boarq meets every year to
consider the programmeg which are
in operation.

Mr. Speaker: Next question. Shri
‘Warior.

Shri D. C. Sharma: Are not the
policies of the Government continu-
ing?

Mr. Speaker: Shri Vasudevan Nair.

Shri D, C. Sharma: Are there
changes from moment to moment?

Mr. Speaker: I have passed on to
the next question.
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Women’s Education Programme

+
[ 8hri Vasudevan Nair:
*607. { Shri Warior: *
| Shri M. N. Swamy;

Will the Minister of Educatiom be
pleased to state:

(a) whether the National Counecil
for Women's Education has urged
Government to restore the cut made
in Women’s Education Programme on
account of the national emergency;
and

(b) it so, the action taken by Gov-
ernment in this connection?

The Minister in charge Ministry of
Education (Shri Humayun Eabir):
(a) Yes, Sir.

(by Since the programme is mainly
in the State Sector, the recommenda-
tion has been brought to the notice of
State Governments for suitable action.

Shri Vasndevan Nair: May I know
whether the Government was request-
ed to make allotments over and abouve
the allotments made in the Plan
specially for spreading women's edu-
cation and, if so, what is the attitude
of the Government?

Shri Huomayun Kabir: Yes, Sir;
such recommendations were made and
the Government is very sympathetic
In fact, we have taken it up with the
State Governments requesting them
that wherever any cuts have been
made they should be restored. I am
happy to say that only a few States
imposed cuts.

Shri Vasudevan Nair: May I know
whether the Government is checking
up from time to time about the pro-
gress in women's education and, if so,
whether the Government is satisfied
about the progress?

Shri Humayun Kabir. We are not
satisfled with the progress and we are
+checking up. That is why a special
effort is necessary. I hope that before
the Third Plan is over we will be
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able to make up some of the leeway;
but it is a very big leeway that we
have to make up and it cannot be
wiped out in taree or four years.

Dr. Sarojini Mahishi: May I know
whether the Government is trying to
implement the recommendations of
the National Council for Women's
Education made from time to time
and is also making an effort to bring
about co-ordination between the
different ministries that are having
this programme of women's educa-
tion?

Shri Humayun Kabir: Yes, Sir; as
far as possible, as I said, we do want
to make a special effort in seeing that
the education of women and girls is
advanced in the course of the Third
Plan.

Shri Man Simh P. Patel: In view of
the fact that secondary education is
being managed by private institutions,
may 1 know  whether Government
considers giving additional grants for
running these secondary  education
institutions for women?

Shri Humayun Kabir: This hardly
arises out of this question.

Shrimati Savitri Nigam: May I
know which are the States which have
imposed some cuts and may I know
whether the women's education has
made any advance over there, in
those States?

Shri Humayun Kabir: The States
which did impose cuts were Orissa,
Punjab, U.P., Madhya Pradesh, Bihar,
Delhi and Manipur, Oug of these,
Bihar and Manipur States have said
that they will restore the cuts and
we are trying to persuade others
to restore the cuts.

Shrimati Savitrl Nigam: My ques-
tion has only been half answered.

Mr. Speaker: Because two questions
were combined, one has been answer-
ed.

Shrimati Remu Chakravartty: May
1 know whether the Government has
considered the demand of the National
Council for Women's Education that
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there should be a restoration of the
Central incentive programmes which
were cut down in the Third Plan and
that there should be an allocation out-
side the States ceiling instead of put-
ting it in the States ceiling asz a result
of which it is very difficult to make
out which part of the money is being
used for women’'s education and which
is not being useq for that purpose?

Shri Homayun Kabir: It is a sug-
gestion for action which I shall keep
in mind.

Shrimati Renu Chakravartty: No,
no. This is one of the recommenda-
tions. I want to know what is their
reaction to it.

Mr. Speaker: If it is not a sugges-
tion, there were certain arguments
made.

Shrimati Remn Chakravartty: Leave
out the arguments. I want to know
what is the reaction of ithe Govern-
ment regarding taking up once again
the Central incentive programmes
for women's education which were
cut down in the Third Plan.

Shri Homayun Kabir: As I said, we
are making special efforts to see that
additional funds may be provided.

Shrimati Sharda Mukerjee: May 1
know how many States are providing
free education in secondary schools
for women?

Shri Huomayun Kabir; I require
notice.

Mr. Speaker: Next question.

Shrimati Sharda Mukerjee: Mine
was & straightforward question.

Mr. Speaker: It may be a straight-
forward question for the Member, but
it may not be so straightforward for
the Minister. Next question.

Cost of Constrnction of Roads

Shri P. C. Borooah:

+
Shri Subodh Hansda.
*608. 4 £.:° P. R. Chakraverti:
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Shrimati Savitri Nigam:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas«
ed to state:

Lshri Sidheshwar Prasad:

(a) whether the Central Road Re-
search Institute has been able to re-
duce the cost of construction of roads
as well as buildings;

(b) if so, in what manner the cost
has been reduced; and

(c) the amount saved per mile in
the case of road construction?

The Minister of Scientific Research
and Cultoral Affairs (Shri Homayun
Kabir): (a) Yes, Sir, in respect of
roads.

(b) By using cheaper construction
materials and better techniques.

(e) It is estimated that there may
be saving from Rs. 5,000/- per mile to
over Rs. 15,000/- per mile depending
on the materials and techniques used
and other local conditions.

Shri Subodh Hansda: May I know
whether the mew specification have
been accepted by the C.P.W.D. and also
by the other individual contractors?

Shri Humayun Kabir: Yes, Sir; this
has been considered by the Indian
Roads Congress and also we have had
discussions with the State Govern-
ments and now some of these im-
proved techniques are already being
introduced.

Shri Subodh Hansda: May I know
whether any pilot scheme was pre-
pared by the Research Institute 1o de-
monstrate these ney types of speci-
fications that have been found put
by the Institute?

Shri Humayun EKabir: Yes, Sir. Ac-
tually, the use of stabilised soil in
road construction has made considera-
ble headway. As a result of experi-
been found that the use of stabilised
soil in place of stones which were
used earlier, in the lower layer of the'
road is fully satisfactory.
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Similar experiments in Punjab have
shown that this can be done also in
the case of upper layer of roads.
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Shri Humayun Kabir: It is precisely
in order to improve the roads that
these researches are being carrieg out.

Shrimati Savitri Nigam: May I know
how far it ig correct that in spite of
the fact that these new specifications
have been approved by the Indian
Roads Congress and by all the other
authorities, even now in Delhi and
other places the roads are being con-
structed according to the old specifica~
tions? M.ay I know what is the reasop
for this?

Shri Humayun Eabir: Actually, a de-
cision has been taken that of all the
new constructions, roughly about 42
to 50 per cent will be of the new
specifications ang we will gradually
extend that.
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Shri Huomayun Kabir: It is a ques-
tion of improved technigques. There
are five or six methods which are
being utilised, angd if I were to nar-
rate all of them it would take too
much time of the House. Sp, I shall
give only one example. In the past,
stones and chips were always used as
the base of any road which had heavy
traffic. But as a result of experiment,
it has been found that treated soil,
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and specially compact packed soil can
serve the same purpose, and im-
mediately there is a great saving in
expenditure.

&t sl T @ gg s Afa
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Shri Humaypn Kabir: As I said, il
will depend upon the local conditions.
For example, if the road is built in an
area where you have black cotton
soil, obviously, the saving will not
be so great. But if you do it in other
areas, depending upon the material
which ig awvailable locally and the
method used, the saving may be any-
thing from Rs. 5000 per mile to Rs.
15,000 or Rs. 20,000 per mile,

Dr, L. M. Singhvi: Are these new
methods applicable to road construc-
tion in mountain regions and in desert
areas, and if so, to what extent would
there be saving in constructing roads
in mountain areas and in desert re-
gions?

Shri Humayun Kabir: I cannot give
the details about every area in India.
I have given broad indications, and
each State will have to work out the
actua] savings for itself.

Dr. L, M. Singhvi: I want to know
whether these new methods are ap-
plicable tp mountaip regions and de-
sert areas.
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AT A IS qOEHT H gy oF
xfeas areaw ¥ &7 ¥ fow fafa &
T & s ?
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[As certain questions connected with
the introduction of Hindi as an alter=-
native medium are still under con-
sideration, Government are not in a
position to announce the date from
which Hindi will be introduced. A
date will be announced in due course.]
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st 37w WE & | fet § fm axg
Ao u=g ag A famr @ W H
W IF A FTAA G F gEqrEAr §
o1 I &9 It 9 faem aw @ @
o oeg ¥ g 9@ A # faviw
ST |

Shri Kapur Singh: May I know
whether other major languages of
India also be accorded a similar op-
tional recognition simultaneously?

Shri Hajarnavis: That suggestion,
of course, has been made, but it will
present many more difficulties than
even the introduction of Hindi.
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Sl TWERE AT ;. WHT HAT oY
F #gr fr frd # w=ar g F Twere
Tgl & a3 fom § avww 0 W
g w7 fFar wor a1 i & oar W
@ g ?

=t g ;o fer # = &
wedi fFaqE weg § Weg q9TC G
% fau wifmm &1 & &1

Wt W W s g
w1 wme ofsgw & gl fedt
# weht oere W gl &
AT @A & wanfae a1 #fend
T gt wifgn wifeg @6 wEem
¥ 99 a@ #1 IuL &y faar ?

Since this medium will be optional,
the non-availability of text-books
will not stand in the way of exa-
minees. So how doeg he give that
answer?

Bhri Hajarmavis: But quite possi=
bly the examinees may not be the
best judges of what is good for them.

Primary Education in U.P.

+

Shri Sidheshwar Prasad.
Shri P. R. Chakraverti:
Shri Mohan Swarup:
Shri Sarjoo Pandey:

*610.

Will the Minister of Educatiom be
pleased to state:

(a) whether the Standing Commit-
tee of the Central Advisory Board of
Education has estimated that about
45 lakhs of children of the 6—11 age

group will not be attending schools
in UP. at the end of Third Plan
period;

(b) the steps taken by the TUnion
Government in helping the UP. Gov-
ernment in solving this extremely
formidable task;



5475 Oral Answers

(c) whether reports have been re-
ceived from other States in the mat-
ter; and

(d) it so, Whether they are expect-
ed to solve their problems in  the
sphere of primary education?

The Minister in charge of the Minis-
try of Education (Shri Humayun Kabir)
(a) The Report of the Standing Com-
mittee of the Central Advisory Board
of Education has not yet been submit-
ted to the Government.

(b), (e¢) and (d). Information has
been collected from all State Govern-
ments regarding the number of addi-
tional teachers required for increas-
ing enrolment in schools of non-attend-
ing children. The question of giving
accelerated financial assistance to the
States including U.P. for the expan-
sion of primary education is  under
consideration.

st fagwae ge® ;T FER
F eqm § g T wr g i afaam
# safar fasr & wvaw # 39 o=
fren far 7@ & == w1 Fa9 9O
SR T E W W 4T & @1 qEr
feafa ¥ @ o & @ (9) #1 =@W
¥ @T gC WK F T T FEH
gemar g ?

Shri Humayun Kabir; We are tak-
ing wvaripus measures. For example,
with regard to the State plans, we
have said that in order to expand
primary education, Central assistance
wil]l be 100 per cent for teacher train-
ing schemes; Central assistance will
be 100 per cent for special schemes
relating to girls’ education; Central
assistance will be 50 per cent for
appointment of additional teachers
for primary schools; Central assis=
tance will be 75 per cent for scholar-
ship for primary school students; and
Central assistance will be 50 per cent

for schemes under which the salaries .

and emoluments of teachers may be
inecreased.
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= fadwae wow ;oA A
q 9@ #2W IIW FT quror femr 9w &+
e ag gar & fF feve ¥ am
1853 ¥ 39 ¥ ¥ faoedd &Y d=
a7 T 8, at T T fegfa #1 g
s ?

Shri Humayon Kabir: We will
make every effort. I am sorry to say
that actually UP is one of the States
where the situation seemg most ser-
ious. Among what are calley edu-
cationally backward States, UP was

at the top 7 or 8 wyears ago. But
today it is right at the bottom.

=Y §T qoEy ¢ A S A Faernn
f& o w2w foer & &% ¥ aga
g & ot & sAT s

g fr o< w3w &7 g & T
¢ @ gaafa ann § faw

qr srEad fasm #v famm

Shri Humayun Kabir: As I said,
UP, unfortunately, hag fallen back
and we are therefore, making special
efforts to see that this situation is
changed. We shall give very sym-
pathetic consideration to any request
In addition to what I have said, if
U.P. makes any special effort for
wiping out illiteracy and providing
facilities for elementary school child-
ren, we shall make every effort to
meet their request.

Shri Tyagi: Thank you.

st @ qeen : # gg oA
s g fF Gwd Rl A w
#i ?

oW WEEw W & fay 9@

39 7 fode &0, g & 3 Sa¥
T w4 |

& sifereaTe doa ;o wiEl ¥
g @l W AR ®7 sqaed
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SOTET gIeIs § A% gAg g &8, &
I et g fr o @ F fag

§ a9% # gEeARE F@ET AN
T I Fft g7 AR 74T | Ag
9 g F |

st guqw feg . w1 oS aF
1§ T € §

1%

Shri Humayun Kabir: There are 8
States which are lagging in elemen-
tary education. The question of com-
pulsion is not so important because,
where facilities are provided, in fact
in most of the other States, we can-
not meet the demand. If the States
come forward, the Centre will give
assistance.
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aar § 5 d=9 A vy ag
wifgg |

&t W WEW Qe IO 930
¥ wfafem, g d==dfg g9 &
st gerr froifer & 7€ & < & 99
aq &1 39 & fag & d@aT W@
g & wn foer wf wEmw T W
#3/ Fora & qwm el ¥ a;
ga Hd fF g dadfs g
F "= 91 ger faifa #t 4f 99 &
fraaT 9T & #1199 &7 | mar
& fag #7a1 Sug grm 7

Shri Humayun Kabir: About the
assistance, I have already mentioned
what we shall do. Information we
are collecting every year. I do agree
that a special effort should be made
to see that we get the majority of
the children of the school-going age
into elementary education before the
end of the Third Plan.

Shri Daji: Has the Government any
estimate about the total number of
children between the ages of six and
eleven who are now being deprived
of education, and the number of ad-
ditional teachers required?

Shri Humayun Kabir: Yes, we have
rough estimates of that.

Shri Daji: Please give that. This is
not a reply,

Shri Humayun Kabir: It can be
easily worked out, because roughly
elementary school children are 12%
per cent of the total population. I
have not got the exact figure I will
have to work them out.

=t gqo Ao faaTdr: Ty =T
st ¥ sam far f& el =W

#1 qoo gz, fFdT #T vy T
o fFer &1 Yo TWEE I @
& it 1 K g s A g

ff @@ o0 Tz, vy TEZ HKX

Yo e fesw w0 ¥ w1 W

s @ mr &



£479 Oral Answers

Shri Humayup Kabir: It the hon.
Member refers to the items I have
mentioned, that will make it clear
why different rates have been fixed.
Obviously, teacher training jg the
basic thing. If we can get a sufficient
number of trained teachers, the pro-
blem of illiteracy will be solved.
So, we are g.ving 100 per cent assis=
tance there. Similarly, because girls
are not coeming up in sufficient num-
bers, we are giving 100 per cent for
girls education. So, we have definite
criteria for determining these propor-
tions.

Shri Tyagi: May I take it that the
U.P. Government has not yet appro-
acheqd the Centra] Government for
any grant-in-aid for the purpose of
spreading the educational facilities
in the State?

Shri Humayan Kabir: No, Sir. That
would be unfair to the U.P. Govern-
ment. What we want is they should
be more specific.

Shri Tyagi: Have they not received
any request from U.P.?

Shri Humayun Kabir:
%0 look into this,

I will have

Coal Depogits in Mirzapur District

*611. Shri Bibhuti Mishra. Will the
Minister of Mimes and Fuel be pleas-
ed to state:

(a) whether it is a fact that accord-
ing to the Geological Survey of India
there is a wvast deposit of Coal in
Mirzapur district of Uttar Pradesh;
and

(b) if so, the steps taken to exploit
the said coal deposits so far?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Thimumaiah): (a) Yes, Sir.

(b) The Central Government has
notified an area of 2065 square miles
(58:50 sqg. kilometers) in the coal field
and prospecting work has commenced.
The National Coal Development Cor-
poration has a programme to open
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and develop mines in this area after
the prospecting work is completed.

Shri Bibhutj Mishra: What is the
estimated coal deposit there?

Shri Thimmaiah: Tt is 1,074 million
tonnes in Mirzapur District.

Shri Bibhuti Mishra: What is the
quality of the coa] to be found there?

Shri Thimmaiah: There are four or
five parts. In Purewa Top and
Purewa Bottom, the coal is of in-
ferior grade. In the Turra area, the
seam has deteriorated to Grade II,
(it is Grade I in the Madhya Pradesh
area). In Kota, it ig Grade 1. There
are two seams overlying Purewa top
seam, which contain Grade III coal.

Shri Bibhuti Mishra: May I know
by what time Government is expect-
ing to dig out the coal?

Shri Thimmaiah: As T said, after
the prospecting work is completed,
the NCDC will take it up.

sitaw  fagy dgdem: s
AT WEIET A IO A1 FAT F41 [®
T 3 A1 § FEer A F fag WE
ATEA WL GSH a9 FT FAATH 3l
T g ?

Shri Thimmaiah: I think this will
be part of the taking out of coal from
the Singrauli mines. I do not have
information about the laying of rail-
way lines.

Shri Bhagwat Jha Azad: Has Gov-
ernment finally decided that it is
commercially profitably to mine the
area?

Shri Thimmalah: This can be un-
derstood only after the prospecting
work is over, and the deposits are
proved.

Shri Kashi Ram Gupta: How much
~time is expected to be taken to con-
vert the prospecting work into a min=
ing lease for the Corporation?
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Shri Thimmaiah; As early as possi-
ble, as soon as the prospecting work
is completed,

Shri Kashi Ram Gupta: What is
the expected time?

The Minister of Mineg and Fuel
(Shri Alagesan): The programme is
to mine 2.5 million tons in the Third
Plan and much more in the Fourth
Plan. So, we shall be able to do it
as soon as possible.

A A wfw FAem A Tew-AN
(¥to ww g fog ) @ Y, 7 T
WA

Training of Primary Teachers

+
Shri D. J. Naik:
Shri P. Kunhan:

Will the Minister of Education be
pleased to state:

*612.

(a) the steps taken by Government
to improve and expand the training
facilities for Primary Teachers during
the Third Plan; and

(b) the expenditure to be incurred
by the Centre in this connection?

The Minister in charge Ministry of
Education (Shri Humayun Kabir):
(a) and (b). A statement is laid on
the Table of the House.

STATEMENT

(a) (i) A number of schemes for
improving and expanding the training
facilities for elementary school tea-
chers, the total cost of which to the
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Central Government will amount to
about Rs. 215 crores, have been in-
cluded in fhe Central and State pro-
grammes in the Third Five-Year Plan.

(ii) In 1962 a study-group was sct
up at the instance of the All India
Council for Elementary Education to
go into the question of training of
teachers. The main recommendations
of the Study-group were that high
priority should be given to the train-
ing of teachers and special measures
should be taken for clearing the
backlog of untrained teachers. Other
recommendations were in regard to
expansion and improvement of ele-
mentary training institutions. The
recommendations of the Study-group
have been sent to the State Govern-
ments and Union Territories for ime-
plementation.

(iii) The Ministry has also taken up
the following scheme. The National
Council of Educational Research and
Training has started a scheme for
establishment of extension service de-
partments in selected institutions. 30
such departments have started func-
tioning.

(2) A Centrally sponsored scheme
with 100 per cent assistance has been
taken up for establishing one institute
of education in each State. These
institutes are to provide, inservice
training to all inspecting officers deal-
ing with elementary schools and staft
of training institutions, extension ser-
vices, orientation training, and to
conduct studies and investigations in
problems of elementary education and
to produce suitable literature. In
order to provide technical guidance
to these Institutes, a Department of
Teacher Education is being set up at
the National Council,

(b) The schemes for establishment
of Extension Service Departmerts and
State Institutes of Education are ex-
pected to cost the Centre Rs. 108
lakhs during the Third Plan. In addi-
tion, the Centre will give a grant-in-
aid, on a 100 p.c. basis, for all schemes
for the expansion and training of
elementary teachers included in the
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State sector. The total Central ex-
penditure on the programme during
the third Five Vear Plan is thus ex-
pected to be about Rs. 21'50 crores.

Shri D. J Naik: What steps have
the State Governments taken to im-
plement the recommendations of the
study group and what measures have
been taken for clearing the backlog?

Shri Humayun Kabir: As I stated
in reply to an earlier question, we
have to make up a lot of backlog but
certain steps have been taken, 30
extension- service departments in
selected training institutions in  the
country have already been set up. A
Centrally sponsored scheme with 100
per cent assistance has been taken
up for establishing one institute of
education in each State and it is
being worked out. These are some
of the measures,

Shri D. J. Naik: What is the time
limit fixed for training all the un-
trained teachers?

Shri Humayun Kabir: There can
be no such time limit this will be
2 perpetual process,

Shri Man Singh P. Patel: May 1
know whether the proportion and
percentage of trained primary teach-
ers in the second five year plan s
much less in relation to the 3rd five
year plan?

Shri Humayun Kabir: I do not
know how my hon. friend arrived at
that figure: I shall have to check it
up.

Dr. Gaitonde: What is the shortage
of teachers at the present ‘moment and
how many untrained teachers are
presently employed?

Shri Humayun Kabir: Even today
the majority of the teachers are un=
trained and we are making efforts to
see that training goes through as
quickly as possible. It will have to
be a 10—15 year programme,

Dr. Sarojini Mahishi: The Sampur-
nanand Committee recommended in-
centives to be given to women teach-
ers for taking up primary education
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work. May I know whether any re-
laxation in the admission qualifica-
tion or any specific incentive is given
to women who serve in the rural
areas?

Shri Humayun Kabir: Attempts
are being made to recruit women
teachers. My hon. friend might have
seen that recently a State had adver-
tised that it would employ only
women teachers for primary educa-
tion.

Shrimati Savitri Nigam: In the
statement it is stated that Rs. 108
lakhs would be spent during the
Third Plan. May I know how much
money hag already been spent?

Shri Humayun Kabir: I shall ask
for notice,

Shrimati Renoka Ray: In the state-
ment it is said that 100 per cent aid
ig given for training of teachers in
the Third Plan, How many States
have come forward tp take to this
scheme and have started work on this
basis?

= Shri Humayun Kabir: Thirty such
departmentg in different States have
already been established. I cannot
say offhand, but I expect every State
to have at least one centre.

Shrimati Renuka Ray: No. this is
not the training scheme for elemen-
tary school teachers.

Shri Heda: At the rate and size of
programme of training of primary
teachers undertaken by the various
State Governments all over the coun-
try, do Government expect that at
sometime all the primary teachers
will be trained?

Shri Humayun Kabir: I said now
that I expect it will have to be a
10—15 year programme.

Shri Yallamanda Reddy: There are
so many trained teachers who do not
find employment they are trained
higher grade or secondary grade
teachers. Has the attention of the
Govermment been drawn to this?
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Shri Humayun Kabir: May be, But
ultimately elementary school teach-
ers are primarily the concern of the
State Governments and we can only
advise.

Shri Yallamanda Reddy: My ques-
tion is not answered. The Ministry
is wanting to train teachers more and
more. But there are people who
are already trained, in hundreds, who
are unable to find any employment.
What ig the idea of training more and
more people?

Shri Humayun Kabir: When there
is a shortage of teachers, I would be
surprised if trained teachers remained
unemployed. T shall make enquirjes.

Shri Yellamanda Reddy: There are
hundreds. 1 know about them

Shri Ranga: Is it not possible for
the Minister to enquire from their
own State Governments as to how
many trained teachers are there on
their lists who are seeking employ-
ment still?

Shri Humayun Kabir: As I said a
moment ago, I shall make enquiries.

Dr. L. M. Singhvi: May 1 know
which States do now have institutes
of education which are mentioned in
the statement laid on the Table?

Shri Humayun Kabir: We are pro-
viding that there will be at least one
Btate institute of education in every
State for which we are giving 100
per cent assistance. 1 cannot say
off-hand how many have already been
established.

Shri D. C. Sharma: The Govern-
ment is setting apart Rs. 108 lakhs for
this purpose. May I know how the
Government have arrived at this
figure and how this figure is going
to be sufficient for the needs of this
kind during the third Five Year Plan?

Shri Humayun Kabir: 1 think my
hon. friend is referring to only one
item. It he looks into the statement
he would see that the Centra] ex-
penditure on certaip teacher-training
programmes alone ig Rs. 21.50 crores.
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Coal Mineg in J. & K.

-+

(Shri S. C. Samanta:
"513.{ Shri B. K. Das!

[ Shri M. L. Dwivedl:

Will the Minister of Mines and Fuel
be pleased to state:

(a) how far the N.C.D.C. has pro-
gressed to develop coal mines in
Jammu and Kashmir State;

(b) whether drilling operations
were made at any time by the Jammu
and Kashmir State at Kalakot and
Jungligali;

{(c) if so, the results there; and

(d) since when the N.C.D.C. is tak-
ing interest in the matter,

The Parllamentar, Secretary to
the Minister of Mines angd Fuel (Shri
Thimmaiah): (a) and (d). The
N.C.D.C. has no proposal at present,
to develop coa] mines in Jammu and
Kashmir.

(b) and (c). The drilling organisa-
tion of the J. & K. Government has
conducted drilling operations in
Kalakot only, and the said Organisa-
tion has estimated that the proved
reserves at Kalakot may be of the
order of 694 million tons, besides
an additional “indicated” reserve of
1.4 million tons.

Shri S. C. Samanta: May I know
whether any geological survey was
carried out in the State of Jammu
and Kashmir and, it so, what is the
quality and the quantity of coal that
will be available?

Shri Thimmaiah: In the Kalakot
area, as I said just now, the drilling
organisation of Jammu and Kashmir
made an investigation to a limited
extent, and proved resorves of 694
milliay tons, besides an indicated
reserve of 1:4 million tons, have
been estimated. In order to examine
the calculation made by this driiling
organisation, the experts of the Geo-
logical Survey and officers of our
Ministry went to the Jammu and
Kashmir State in April, 1963 and on
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examination they said that the ori-
gina] estimate made by the drilling
organisation is not corcect because
they had not taken into consideration
certain aspects of the natural disturb-
ed conditions in that area and the
erratic nature of the coal seams, there,
Therefore, they have arrived at the
conclusion that the estimated reserve
‘will be about 3'4 million tons and 60
per cent of it only can be recovered.

Shri 8. C. Samanta: I wanted to
know about the quality of coal. What
is the quality of that coal? I want
to know also whether that will be to
the best interests of that part of the
country.

Shri T'hammah.h‘ It is
very high grade.

not of a

Shri Igbal Simgh: May I know whe-
ther Central Government has taken
some steps with the help of the
Jammu and Kashmir Government
regarding the cost of drilling in the
Kalakot mines, because the Punjab
Government have told the Centre
that the cost is double that of the
mines of West Bengal and Bihar?

Shri Thimmaiah: I shall narrate all
the events. The hon, Prime Minister
of Jam'mu and Kashmir suggested
that the NCDC could take over the
coal-mines and work them on the
same pattern as the NCDC works the
coal-mines in other States. They said
they cannot give financial assistance
but they will give all other facilities.
This proposal was considered by the
Finance Ministry, and the Finance
Ministry said that it should be worked
only on a partnership basis. The
former Minister of Minnes and Fuel,
Shri K. D. Malaviya, discussed this
matter with the Prime Minister of
Jammu and Kashmir and suggested
that the mines should be worked only
on a partnership basis, which was not
acceptable {o them. He also suggest-
ed that roads should be constructed in
the Kalakot area.

Shri D, C. Sharma: Sir, may I
Enow what is the hon. Parliamentary
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Secretary means by saying all this?
(Interruption).

Mr. Speaker: If the Parliamentary
Secretary discloses everything in
answer to one supplementary, he will
have little to answer the other supple-
mentaries! Shri B. K. Das.

Shri B. K. Das: May I know whe-
ther the quuestion of transport is
being examined?

The Minister of Mimnes and Fuel
(Shri Alagesam): It ijs a very diffi-
cult terrain, and the transport diffi-
culties are there. But the Jammu
and Kashmir Minerals, Ltd, is the
organisation that is at present doing
this work, and it is going ahead with
the work,

Shri Sham Lal Saraf: May I know
if the Government are aware that for-
merly coal extraction was conducted
by manual labour and later, with the
help of the Central Government they
have shifted to mechanisation, and
may I know, since the mechanised
drills have been imported, what is the
progress? Is the progress less, or is it
up to the standard which was fixed at
that time?

Shri Alagesan: 1 am not at present
able to indicate the actual progress
made. If the hon. Member gives
notice, I shall be able to answer.

Shri Bhagwat Jha Azag: May 1
know whether the different compo-
nents in the cost of producticn have
been examined with a view to reduce
the cost, which is complained by the
Punjab Government to be double that
in Bengal and Bihar?

Shri Alagesan: It is a very rele-
vant question. As I said, the pature of
the terrain also adds to the cost. 1
think this will be gone into by the
Jammu and Kashmir organisation,
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Sgi-Standard Water in Delhi Wells

" +
sy, J Shri Bade:
| shei Vishram Prasad;

Will the Minister of Seientific Rese-
w.i and Cultuza] Alfairs be pleased
Haler

(a) whether the survey mada by the
Cenizal Public Health Engineering
Re--.vh Institute came to the con-
elan that water in 80 per cent of
the wells in rura] areas of Delhi is
bel:w the International Standards for
¢ hning pusposes;

tb} if so, the staps Governmant pro-
pose to take in the matter; and

{c) in how many States such survey
has beon made and the resulis
tharaof?

e Minister of Scientific Research
sad Cultural Affairs (Shri Humayun
Kabir): (a) Szmple surveys conduct-

by the Institutz have indicated this

. bur the Tesults are yet inconclusive.

ib) '*he findings will be reported to
the slinistry of Health after the study
is completed.

(c) Sample surveys of a few wells
have been made in Gujarat, Maha-
rzidra, Uttar Pradesh, Punjab and
Andl:ra Pradesh. Mo definite conclu-
s.on hag yet been arrived at on the
resil:1 of these surveys.

wag: fosdi § wrawe &
Rl e g H A i & awE
T ¢ | 7 ofss gew foasd 39
i 1 5wy &1 g ferr @
o 41 asg ¥ fedifew azd & 9K
aifen SR w4 it Gt

Shr} Homayan Kabir: I think that
woull e going too far, These are
sanle surveys, About 100 wells in
64 villages hsve been surveyed and
thezy indicate that according to the
US. public health service standards
ard international standards for drink-

1169 (Ai) LSD—2.
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ing water, some 80 per cent of the
wells are below the international
standard. That does not mean that
they will always necessarily lead fo
diseases.

ot w8: afz g, G@ fTT
dwas w2 ¥ a1 & s s an
g & mife o 2w ¥ adr
2 fom & ag deviuae @ & T
7T Sy

Shri Humayun Kabir): First these’
surveys must be completed and we
must know what are the deficiencies.
Then we will report {o the Health
Ministry, who will take the necessary
action,

Dr, L. M, Singhvi: May I know
whether the Government propose to
undertake any sample surveys of
wells in other parts of the country
where the water js found 1o be
brackish er saline a.d, if so, whether
it has been represented to the Gov-
ernment that there is available to-
day ctrtain solution to the pioblem
of brackish and saline water in all
parts of the couniry?

Shri Humayun Kabir: Yes, Sir; it
is proposed to have these surveys. -

Shri Kapur Singh: I would like to
know whether the chemistry of the
current sub-soi] water fable of this
area i of recent origin or of geolo-
gical age and if latfer, what damage
it is suppos2d to have caused Lo the
congenifal kealth of the population
concerned?

Shri Humayun Kabir: The people
have survived and they are increas-
ing. So, the damage cannot be as
serious as 'my hon. friend thinks.
The indication was that about 24 per
cent of the samples had wvalue for
total hardness 'more than the permis-
sible I'mit of 500 parts per million.

Shri Kapar Singh: The first part of
my question has not besn answered
Is there any indication as to whether
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the presznt chemistry of the water is
of a recent origin or of ancient crigin,
that is, wh'ch has been there fur a
iong time?.

My, Spraker: He says, in spite of
that, people have survived and it
has had little effect on them.

Shrimati Renu Chakravarity: In
view of the fact that cholera and
such communicable diszases through
water are of a very high percentage
in a S.ate like West Benga!, specially
roungd about the city of Calcu'ta, may
I know why the Central Public
Health Enzineering Resaarch Institute
has omitted to examine the water
round about this area?

Shri IMomayun Kabir: The Public
Health Engineering Reasearch in-
stitule will certainly do so. But so
far as cholera is concernsd, my hon.
frienq probably knows that we have
an institute which makes a special
study of it and it has done outstand-
ing work which has won reccognition
from all over the world.

Shrimati Renu Chakravartty: Am
I to take it that this Public Health
Engineering Roszarch Instituts does
not undertake any research about the
water-supply in West Bengal?

Shri Humayun Kabir: My hon.
friend has not heard my answer. I
said, surveys will ba undertaken
throughout the country and naturally
Calcut‘a aiso will be there.

Dr. Gaiionde: The hon, Minister re-
ferred to  internatiozmal  standards.
May I know whether this intzrma-
tional siandard is bactericlogical
standard or chemical standard?

Shri Humayun Kabir: We are, S'r,
probably going into depths beyond at
least my comprehension.

s TwEAT gwRw: A ATEw
¥ oot sEemn fF owovidm oW
guz ¥ 3o Wiawa &% &, &t & AT=AAT

SEPTEMBER 11, 1963

Oral Answers 5492

dgar g f5 2o giama ¥ fea-iea
AT AT FAT E | T, FANT &7 FAT
FLI

Shri Humayun Kabir; One thing
I mentioned just now and that was
about the sample of hardness. The
other is about chlorides and sulphates
which excezdeq the permissibie lim'ts

of 250 parts per million by about 13
to 30 per cent.

Text Books in Hindi

*615, Shri Sidheshwar Prasad: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that some
Univerzitics have been selocted to
translate text books into Hindi under
the supervision of the Central Hindi
Directorate;

(b) if 5o, the names of those Uni-
versities ond the subjects of the text
books to be translated by them;

(c) whether the Directorate has any
ether s*heme regarding  translation
apart from this; and

(d) whether the possibility of pub-
lishing the original taxt books of
higher standard has also been consi-
dered?

The Minister in Charge Ministry of
Educ3ition (Shri Humayun Kabir): (a)
Yes, Sir.

(b) A stalement is laid on the Table
of the House. [Placed in Library. See
No. LT-1697/63].

(c) Yes, Sir.
(d) Yes, Sir.

g fR@r wm® @ 4@ wq
fodt =ivg F v ® fem om0
afay #n A F a7 § a3
g o v ogw w1 Y wEEE
& for g W gEwms 2 froed
gw daT 0@ @@ ! ofz g, &t
T g ¥ AYEIT o greEr

27
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Shri Humayun Eabir: As I have
. stated in the reply, translation work
is being undertaken on a big scale,
but certainly original work will also
be enceurage? '
-; e -
ot frgmar o : %Y 5% 1)
smma gt fzar wr ) & 7 i gaw
F g ¥ qur a1 f& W g g ar
& ?
Shri Homayun Kabir: Obviously,
Sir, when standard books are being

translated, they will include reference
books.

Tlo NiEmT TE: auqm KA
wA M o gz G wew g fE
g F g wffga Y qaTd ®
st fa=rs g1 W@ & S® W FNO
ag g % fsa &1 zg 3w d@ir
T E T %A7 ¥ ad W ogg F
FIT P AT WIETT TH FAE G,
sife &€ & g@=Fe #1 femr wmm,
faure &0 @& g f& aifzaw dur
T F 3w @ A fagEt &
T fear s 9% 7% F9w &% 39
@ g w19 F@r sy !

Shri Humayup Eabir: Yes, Sir, ob-
viou:ly we must have some whole-time
translators. But my hon, friend w:ll
realise that whep you are translating
standard text books, a man whd is
compeignt tp transtate a text-bock on
physics may not be able to transiate
a book in economics and vice versa
Therefore, you cannot have only
whole-time translators. We will have
to use part-time assistance of uni-
versity teachers, and other scholars.
We have actually appealed to people
to come and help us.

Dr. Sarojini Mahishi: May I know
whether the curriculum research in-
stitutes and universities in South
India have approved of the transla-
tion of these text books into Hindi?

Shri “'umayun Kabir: These books
are standard text books, so that the
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question of any approval by any cur-
riculam committee does not arise.

Shrimati  Savitrj Nigam: May I
know how far it is correct that the
payment which 1is being made for
this translation work is not adequate
and that is why more people are not
coming for it?

Shri Humayon Kabir: I have
been told that these are adequate,
but if the hon. Member feels that they
are not adequate, we will examine it
again,

H AT @ AW AT 4R
Id w9 A g 5 oz@ g &
Foifas w37 § & awit 3 &
ufer fafesa &7 & a7z 337 T
alaF ¢ & mwwr ¢n FmifEw
FRAT 7L sigd § 7 mTe ozEoa
sarE aErT @ & # o@. s
QEw fF @ oW w1 &I amel
o g afw ®Ew 2w
g7

Shri Humayun Kabir. We are
spending money, and in fact money is
not always fully spent.

Shri Bhagwat Jha Aszad: That is
a very challenging reply.

Shri K. C. Pamt: May I know
whether in the Government': view a
sufficient number of text books of
sufficiently high quality are available
tor imparting education from pri-
mary to the university level in Hindi
today; if not, when is that situation
likely to be created?

Shri Humayan Kabir: This gques-
tion relates primarily to university
stage. There, I regret to say, we do
not have at present sufficient number
of text boocks.

S TETTEIT SRRt . S|r e
T oHar ST A g S fE=T g
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1 ferw wem f= &7 §
g d gt @1 f5 o fagm &
A FowwE g ar aw ¥ 5w
frafam & 9w § &= &
a%E gl & @EE § 0 S
agw § & s fwfoeet #
w-0F  famg gie R o & oar
L fmfaermar F 4T famr fa

7§ _
RN W@RM ¢ 9% 89 €A

¥ faai g € | uigw glafed
ol g R @ 2 3 W™
fad zq & |

Shri Rajacra: 1 would like to
know whether any scheme. has been
proposed by Government to yranslate
all the bocks in any other mnational
language?

Sbri Humayun Kabir: We have

a scheme for translating books in
every Indian language.

Shrimati Renu Chakravartty: The
statement shows that g very large
number of universities are translat-
ing books in every Indian language,
but the same subjeets occur in each
of them. I would like to know whe-
ther there is an all India effort to
see that there is no overlapping of
effort and that the various books which
are required for a full-throated study
of the subjects are being translated
by various universit'eg and that there
is no unnecessary overlapping?

Shri Humayun Kabiz: 7y hoa
friend can be sure that the same book
will not be translated by two univer-
sities. But, on every subject therz
are ever so many standard text books
and even they are not adequate.

Shrj Kapur Singh: I wan! to know
whether the translation project is in-
tended to include now, ot in the near
future, humanities also. If the
answer is “ves”, what steps do Gov-
ermment propose to take to ensure
that there is no bu’lt-in pre-pollency
of a certain single cultura] strain jn
such text books?

SEPTEMBER 11, 1963

Oral Answers 5496

Shri Humayun Eabir: I would like
to draw the attention of the hon.
Member to the statement which has
been placed before the House.

SED o S : g ol
¥ fa¥ 71 vty fofemm a2 & af

g7

Shri Humayup Kabir: There can
be no limit to such a programme, It"
is a continuous programme.

U Bk G G B
TRE F AT F R 4§ %
A Wtz § 7 fawfeadia
az & 3 & yfafmg aar fa
ga0 A A o 17 A fewr W
aFar g !

Shri Humayun Eabir: Yes, we will
utilise all the resources that are
available.

ot TAgEE AEF 0 G g
W § Agea 4% aqaeEt a
1 § @Y W e ¥ I A
@Rl o OERe ¥ e G
v frrdr @ faed awd
oW g ooa & 9t faendf sk
goanE § s F fawr g aw
AER & AW R w e am
aifF w1 wedt gt s !

Shri Humayun Kabir: It wouid be-
dangerous to entrust this work to the”
students who are working in the arts
schools and colleges, o]

Shri Bhagwat Jha Azad: Teachers '
also, :

Shri Homayun Kabir: It is obvious
that teachers must help.

Mining Lease of Coal Mines
#§16. Shri Tridib Kumar Chaudhari:

Will the Minister of Mines and Fucl
be pleased to state:
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{a) whehter it is a fact that the
Central Government have decided to
issue mining leases in respeci of
virgin coal flelds in the country to
Nationa] Coal Development Corpora-
tion only;

(b) if so, whether Government of
Madhya Pradesh are adhering to this
policy; and

(c) whether there is any truth in

the report that mining leases of some

virgin coal fields in Shahdol Disirict
of Madhya Pradesh are proposed to
be given to Messrs Pench Valiey Coal
Co. Ltd.?

The Parliamentary Secretary to the
Minister of Minas and Fauel (Shri
Thimmaiah): (a) No, Sir.

(b) Does not arise.

(¢) The proposal for the grant of
mining lease fo the Pench Valley
Coal Co. Lid. of a virgin area in
Shahdo] District of Madhya Pradesh
is under consideration,

Shyi Trid’h Kumar Ckaudhari: What
is the policy with regard {o the work-
ing of virgin coalfields? Will the
NCDC. take it up or will it be
‘handed over fo the private sector
enterprises?

Sh=i Thimmaiah; The Tndustrial
Policy Resolution, while explaining
the classification of industries into
these which are resarved for {he pub-
lic sector and those in which the
private sector may coniinue {o ope-
rata, specifically mentioned that the
‘two categories may overlap to some
extent and that too great or rigid
application wil] defeat the very pur-
pose in view, the main purpose being
to acceierate the rale of economic
g:owth and speed up the industiiali-
sation.

$hri T-id3 Eumar Chaudhuri: Sir,
that is not my question.

M, Epeaker: Order, order. Let
him have the patience to hear the full
answer.

Shri- Th'mma‘ah: Thus, it would be
seen ihat 't would be incumbeni on
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the Government to keep up the tem-
po of economic growth and industria-
lisation. Therefore, we have fo ask
for the confribution of the private
sector also, In order to get the con-
tribution of the private sector....

Shri Tridib Eumar Chandiuri: I
only wanted to know if Government
have laid down any specific criteria
oy which they decide which virgin
fields are to be given {0 the private
sector.and which virgin lands‘,ﬁelds
are to be taken up by the National
Coal Development Corporation,

The Minister ¢f Mines ang Fuel
(Shri Alagesan). If there is an appli-
cation from a private sector colliery
and if the virgin field i5 contiguous to
the field which they are working, it is
favourably considared. When it is not
30 contiguous, it is considered whe-
ther the NCDC will be interested in
taking over the field for mining pur-
poses. If it is not so, then we have
to think whether privale pariies can
use’uily exploit that.

Shri Tridih Eumar Chaudhuri: May
I know....

Mr, Speaker: The Questicn Hour is
OVer.

Suorr NoTicE QUESTION
AT T TR
-+
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The Minister of Steel and Heavy
Industries (Shri C. Subramaniim): At
the outszt, I should apologise to the
House for the delay in answering the
short notice question, But this was
unavoidable.

2. (ay and (b). When the Third
Five-Year Plan was framed, it includ-
ed a proposal to set up a steel plant at
Bokaro of a capacity secmewhat simi-
lar to the three existng steel plants
in the public sector. The further
studies which we made of the subject
showed that having regard to the
likely increase in the demand for sieel
in this country, as well ag the poien-
tial of the Bokaro site and the latest
advances in steel technology, 1t would
be of advantage to plan for a much
bigger project with an ultimate capa-

SEPTEMBER 11, 1963

Oral Answers 550

city cf 4 million tonnes. These ron-
clusiong were riinforced by u toum
of U.S. experts on steel which had
been sent to India at our request by
the U.S. Goverament which also
drew attention to the advantages and
economy in the iong run of setting up
a larger plant, The expertg alsn em-
phasised the need to reassure oursel-
ves regarding the raw materiais for
a 4 million tonne plant.

3. At the same time we were giving
thought to arrangements for finan-
cing this piant which would have en-
tailed a far larger expenditure in
foreign exchange, because of its in-
creased capacity, than had been en-
visaged ‘n the Third Plan document;
and appcoached the U.S. Government
for assistance. We found the Ameri-
can Administration’s attitude towards
financing th's plant to be sympathetic
and although there was no dcfinite
cemnmitment, the Administration made
it clear that the scheme had 'ts sup-
port, subject, of course, to the ulti-
mate aporoval of the U.S. Congress.
The House will recall that at a press
interview earlier this year, President
Kennedy himsejf had spoken in
favour of assistance for the Lokaro
Scheme.

4. In recent months, we have been
following closely from press reports
and information received frem our
Embassy in Washington, the Congres-
gional discussions on the U.S. Admi-
nistration’s proposals regarding their
Foreign Aid Programme, including in
particular aid for Bokaro. On the
22nd of August, the Congress included
in its foreign aid legislaticn a clause
which unless it undegoes further
change would shut out Bokaro from
the American Foreign Aid Pregram-
me for a year. In view of this and
the trend of discussions in the Con-
gress generzlly and the wurgency
of the project from our point
of view, the Government of
India have reviewed the position
regarding foreign asistance for this
project and have come to the conclu-
gion that in the interests of the speedy
execution of the project and of pres-
erving and further developing the
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basic friendship and sympathetic un-
derstanding belween our couniry and
US....., the time has come for wus
now to withdraw the Boekaro Steel
Plant from the list of projects for
which we seek U.5. aid. In doing so
I should like to emphasise that we are
deeply appreciative of the efforts
made by the U.S. Administration and,
indeed, President Kcnnedy himself
to help us. I should also like to make
it clear beyond doubt that! this with-
drawal is beinz made with a view to
avoiding anv further embarrassment
to the Administrations of both coun-
tries in the long term interests of
Indo-American friendship and co-ope-
ration and also with a view to not
losing time on a project which we
consider an urgent necessity. We
have accordingly informed the Ameri-
can Government who have fully ap-
preciated the reasons for our propo-
sal,

5, The U.S., as the House knows,
is the largest single source of aid to
India. During the period 1959 to
1963, the U.S. has given us a total of
nearly 1'B0 bilion dollarsin assistan-
ce both for the public and privale
sectors, of which roughly half has
been for the public sector, including
the Railways, the Fertilizer Plant at
Trombay, and the Atomic Power
Plant at Tarapore. Furthermore, as
the House is aware, the two countries
are cooperating closely in a number
of fields. Under the circumstances no
more significance need be attached to
our action in withdrawing this pro-
ject from American aid and also to
the Congressional debate over Bokaro
than what I have indicated in this
statement. The withdrawal of our
request for assistance for Bokaro also
connotes no lessening of United States’
interest in aiding India as evidenced
by the level of U.S. aid pledged by
the US. Government at the meeting
of the World Bank Consortium, which
is higher than that to any other na-
tion.
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6. I would like to emphasise that
all necessary’ action 1o nvosress the
project, short of piaciag brders Tor
the foreign equipment, is being and
has be2n pursued energeticaily. For
a project of this magnitude, it is
always necessary 0 have a detailed
project report on which the ordering
of equipment and further work is
based. A detalled project report for
this project has already been obtained
from a firm of Indian Consultants and
this repor: is now being scrutinised by
a team of technical experts who gere
expected to complete their examina-
tion within the next two or three
months, In addition, land is being
acqui.red, and the development of raw
material and water re.surceg has been
taken in hand. In other words, I
should like to clarify that the time
of about a year and half spent in our
atlempts to obtain U.S. assistance for
this project has not been lost, but has
been fully utilised in progressing very
many other developmentg which would
have been necessary for prdceeding
with the project and which would
have taken time in any case

7. I also propose to take urgent
stepz to initiate action on detailed
engineering of the project. In this, it
is our intention to associate ag closely
as possible Indian talen!s and Indian
expertise and also make full use of
the indigenous capacity already avail-
able and being built up to produce
equipment for stes] plants. Based on
this, we will be in a position to invite
tenders for equipment from various
countries of the world, includinz
US.A. Depending on the offers and
the availability of credits already
promised or which may be specifically
obtained for equipment for this pro-
ject, we propose to place orders for
the plant. At {his stage it is not possi-
ble to spell out more definitely the
countries from which the equipment
will be obtained.

8. Let me assure the House tha' :t
is the Government's intention to go
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ahead with Bokaro as a public sector
steel plant with ag little further delay
as possible,

&t mwwme @t oo Hay
A aur aEwem A Far & owwde
soa F afafefaat & oft
2w @ ¥ 35 afmdd w¢
fow oo @ ag merwar @ @t X
g FoAeA o & oag A
A g fF @1 g A gz A
# a7 frm & a7 fea-fem Tl
¥ qfrads gy & 7 ofv 39 & e
T o R ?

RAA WPRE . WA I H A
W Gar g & wa&fF gw ¥ I aw
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ot gwwme meRt ;A qmEt
@ T FET qF I g | gAfew
¥ oA g R & & fee-
fer faga¥ § ofadw smey & faw
F w7 ¥ oEw W gy ag faw
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eI HEET | 99 a8 919 99 Wl
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FFrnrd T afgT e FTEw 7
I &1 gqrow Z & famr

Dr. L. M. Singhvi: 1t is an impor*int
question. We are entitled to know as
to what led to the failure of negotia-
tion with the US.A in obtaining the
assistance. After all, the House 1is
entitled to know what was the area
of difference between this country
and the USA We are entitled to
know what were those differences.

Shri C. Sutramaniam: Ag far as
the Administration was concerned,
they were quite willing to help the
project, as it was. s far as tihe
Congressional discussion was concern-
ed, I am sure the hon, Members are
aware of the trend of discussion in
the Congress as much as I know be-
cause all this was obtained only from
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the press reports. Therefore ,I do not
think I can adq anything to that.

Y TR e < qOr § gg 9
avar § 5 &9 waar frdl W 2t
® AT AZUAT AT T4 & grq 8§
AT a7F F1 AE AN &, Wqan
ITAFI 4 TF THTT F1 qGIAT A
fa w93 § wexa fear § 7 o )
A IFFY v TAT w7 E 7

Shri C. Subramaniam: I have stated
that we will try to call for tenders
and then try to obtain the equipment
from those countries from which eredit
is already available or from which
credit may be arranged later on. I
have already stated it may not be
possible to spell cut more deflnitely
with regard to countries from which
we will obtain the aid.

Shri 8. M. Banerjee: The hon. Min-
ister hasg said that he will call for
tenders from other countries. I would
like to knov: apecifically from him as
to whethor alwer this U.S.A’s. rejection
of firanciz' 2id. :he Soviet Union has
offered to Live us any financial aid.

QeI TENTT ¢ T WA av W

sroF f&mroama

Shri 8. M. Cunerjee: He said that
the tendess will be invited. 1 want
to put a speciic quastion as to whe-
ther the Suvier Union has offered to
g.ve us the 2id,

Shri C. Subramani@m: There is ne
specific offer from any country.

Shri Kapur Singh: T would put this
question in this form.....

Mr. Speaker: There ic one thing
that T must most respectfully tell the
he= Memiter, namely that he can sl-
ways avoid this introduetion, because
he always says thal he would put the
question oy e is Zoing to put that
question in a pariicular form. That in-
troduction might be just eliminated.
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Bhri Kapur Bingh: Is there any subs.
tance in the prevalent impression that
the reluctance of the US Authoritics
has proceeded from their unfavourable
assessment of the managerial aspect
of our public geclor—should I be more
explicit?

8hri C. Subramaniam: First of all,
as I have already stated, as far as the
US Administration was concerned,
there was no question of reluctance.
As far as the other part of the ques-
tion Is concerned, I think that the
assessment was quite in favour of
India.
=it e faw . s aadie
I F WG O WA AT 3H wA
1 #7 ¥ fog dae & W A mvee-
9T HYWT FIGT g o 907 Fi 0 F
®ourH § wan foaww @ 7
Oy WERY : IR 0F qrfedt
dHAT F7 fm

5t gmmw fag =twe o3
vy ¥ T oF owEA T oataw
fasa #n & 391 ;T AR
e I s = s BT e e

Ue & -ﬁ'. .rt-_..’l_' il'lTl ﬁ'zﬂ-' -_TE:‘T ? ?

Shri C. Spbramaniam: Tt boe beon
made clear that it wil] not be possible
to undertake this project in thz pri-
vate sector. I may refer miv  hon
[riend to the statemeni ot Shri T ™.
D. Tata in this connection -who
made it clear that no private secior
in Indiz will be in a prsition 12 taks
up this project.

Bhrimati Renu Chakravarity: Tae
hon. Minister has stated in his reply
that a team of technica! experts will
be going into the cornsultants’ report
and wil]l give the final report in two
or three months. May I know who
these technical experts are, whether
they are Indian or foreign, and whe-
ther we shall be in a position to start
the work after about ¢ix months, that
is, after three months from the sub-
mission <f the report which itself
would take about three months?
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Shri C. Subramaniam: We are mak-
ing use of the technical experss
available in India.

Bhri Hem Barua: May I know whe-
ther it is a fact that one o1 the reasons
tor the United States withholding aid
to Bokaro is the Clay Committee's re-
commendation to the effect that the
United States should not ald Govetrn-
ment operated project; for that might
ultimately compete with private u.n-
terprises abroad, although the United
Stateg is giving substantial aid te
Canada to nationalise her power com-
panies, and if so, may I know whether
Government have ascertained from
the US sources the basic reasons for
this double standard, one set of condi-
tions for ug and another set of condl-
tions for Canada?

Shri C. Subramaniam: The US Ad-
ministration had made it quite clear
and has assured us that the publie-
sector—private-sectnr controversy hae
nothing to do with this

Shri Hem Baroa: My question has
not been answered,

Mr. Speaker: The answer has beem
given.

Shri ilem Barua: [ could not follow
it.

Mr. Speaker: He has given the ans-
wer that this is not the reason. He
has said that the US Administration
has ascured this Government that this
conireversy over publie versus private
sector iz mot the reason.

Shrimati Renu Chakravartty: Is it
lack of funds then?

Dr. L. M. Singhvi: I3 it proposed te
throw open the Bokaro steel plant
to public subscription at Jleast to a
certain extent as suggested generally
by the Estimates Committee of this
House, who have recommended that
public subscription should be permit-
ted in public undertakings al:o?
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Shri C, Subramaniam We do not
propose to do it now, and it was
made clear even at that stage that it
would not be feasible just at present.

Shri Nath Pai: Is it a fact that
' whereas the US Administration found
_itself not in a position to offer help, it
hag communicated to the Government
_of India that they can have deuls
directly -vith private entrepreneurs
_in the USA? Secondly, how much »
it true, as it appears to be reflected or
“echoed in a certain section of the
press, that partially the Opposition of
the Senate or the House of Represen-
‘tatives was influenced by considera-
tions vis-a-vis Kashmir?

Shri C. Subramaniam: I cannot
answer that question, how far other
policies of ours influenced the House
of Representatives. But we have
taken note of the trend of the dis-
cussion there and we thought it would
be wise on our part to withdraw the
thing, not only wise, but it is desir-
able at this stage to withdraw it.

Shri Daji: Is it true that a separate
corporation was to be set up for
Bokaro? If so, will that still hold
good, after American aid has been
withdrawn? If so, why not HSL?

Shrl C. Sobramaniam: This decision
was taken without reference to the
Survey Committee or its report.
Long before the Survey Commiitee
came here, we took the decision that
in view of the size of the steel sector
which Hindustan Steel would be con-
trolling, it would be desirzble to have
a separate body. As a matter of fact,
I informed the team when they came
here that the decision had already
been taken.

Shri Bade: Is there any truth in
reports which have appeared in the
press that the Soviet Ambassador has
seen the Prime Minister after Presi-
dent Kennedy had refused to give us
help, and that he gave a promise to
ald us in constructing the Bokaro
plant? The news appeared for two
days that he had seen the Prime
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Minister and had given a
to give us aid.

promise

Mr, Speaker: That question has been
answered tnat we have not received
any positiva offer from any country.

Shri Bade: My question is quite
differen’, whether the Soviet Am-
bassador has seen the Prime Minister
and there was a discussion about this.

Mr. Speaker: About offer, he has
said that no offer has been recejved
from any country.

Shri Bade: Was there any discus-
sion about thiz plant when they met?

Mr. Speaker: No, no. Order, order.
Shri D. C. Sharma,

Shri D. C. Sharma: The hon.
Minister has said that we are going to
build up the Bokaro plant with our
indigenous resources, which is a very
good thing......

Mr. Speaker: No comments.

Shri D, C. Sharma: Alsp tha: we
will get foreign components and ex-
change for this Bokaro plant from
other countries, May I know what
will be the percentage of this plant
that we will be able ‘o build with our
own resources and what is the per-
centage for which we will have to
ask from other countries of the world”

Shri C. Subraman’am: It would be
very difficult to answer this question.
But an estimate has been made in the
detailed project roport, aceording to
which an estimate has been made
with regard to what would be requir-
ed in foreign exchange. For the 4
million tonne stage, it is estimated
that we would require Rs, 227'5 crores
worth of foreign equipment. But my
own imp-ession is that if we make an
assessment of indigonous eapacity and
also build up capacity to a certain
exient by marginal addition by way
of capital investment, we would be
able to reduce this figure also consi-
derably.
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Shri Hari Vishnu Kamath: When the
Minister was in the United States a
few months ago, did he get the im-
pression—and even otherwise are
there reasons to believe—that though
India has an able Ambassador in
Washington, there is somehow a
strange lack of a sustained publicity
drive and efficient public rela‘ions in
so far as the US Congress and Press
are concerned? If so, how far was this
a contributory factor in the attitude
of the US Congress to thig particular
project?

Shri C. Subramaniam: ! was nat
the USA recently.

Shri Harl Vishna Kamath: He was
there a few months ago. But T said
‘even otherwise’

Mr. Speaker: Order, order. That
was also what I was going to say.

Shri Hem Barua: His neighbour,
TTK, was there.

Bhri Hari Vishne Kamath: 1 said
‘even otherwise’,

Elr. Speaker: Even if he was not
there recently, were the other factors
he mentioned contributory to this
decision on the part of Congress?

Shri C. Subramaniam: I cannot
really answer this question. . T think
it should be put to somebody else.

S*rl Hari Vishnu Kamath: I did
not hear the answer,

Mr. Speaker: He cannot say whe-
ther they have contributed to this
decision. It should be put to screbody
elze.

Shri Hari Vishnu Eamath: Some-
body else? Is the Prime Minister to
answer it?

The Minister of Finance (Shri T. T.
Krisnamachari): May ] answer that
question?
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Mr. Speaker: If he desires to. Other-
wise, I have not permitted him.

Shri T. ' T. Krishnamachari: I would
like to say that the basiy on which
the hon. Member draws his conclu-
sions is wrong. QOur Ambassador is
doing extremely good work. Any-
body can see that.

Shri Hari Vistme Kamath: On a
point of order. The Minister mishears
the question, is not attentive. I said
though India has an able Ambassador
in Washington, somehow there is a
strange lack of publicity drive and
public relations zo far as the US Con-
gressg and press are concerned.

Mr, Speaker: He asked how far this
was a factor in that decision, and the
Minister answered he could not say
What else does he want?

Shri Hari Vishnu Kamath: Why
should the other Minister butt in and
make a wrong statement here, attri-
bute something wrong to me: I never
said,

Mr. Speaker: Order, order. The ans-
wer has come.

Shri Hari Vishou Eamath: But what
is the answer?

Mr. Speaker: The answer has come
that the Minister canrot say whether
this also contributed tc coming to this
decision.

8hri Hari Vishnu Eamath: Why
should the other Minister answer that
part of the question? It is not rele-
vant; is it to be expunged or what
about it?

Mr, Speaker: It would remain as it
is.
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WRITTEN ANSWERS TO
QUESTIONS

Gold Deposits in Andhra Pradesh

Shri D, C. Sharma;
* | Shri Sezhiyan:

Will the Minister of Mines and Puel
be pleased to state:

*€11

(a) whether the Geological Survey
of India hag found the cxistence of
gold deposits in Chittoor and Ananta-
pur districts of Andhra Pradesh; and

(b) if so, the particulars of the find
aiong with quulitative and quanti-
tative analysis of the find made, if
any?

The Minister of Mines and Fuel
{Shri Alagesan): (a) Yes, Sir. Occur-
rences of gold have been reported at
Bisznattam and Kalahatti in Chiltoor
District and Ramagiri in Anantapur
District.

(b) In the Bisanattam and Kalahatti
fields in Chittoor district the gold
content iz poor and deposits am
neither extensive nor otherwise pro-
mising,

amagiri gold field in Anantapur
district is 152 metres wide and
stretches over a length of about 18,288
me:res from J'enti! mines in the south
to Kanapuram in the north. Detailed
investigations of the deposit have been
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undertaken and a realistic qualitative
and quantitative estimate of the
deposit can be made only after the
investigations are completed.

Hill Development Board

*618. Shri P, C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a high powered hill
development board has been set up
for the integrated development of
hill regions all over the country; and

(b) it so, the precise constitution
and functions of the board?

The Minister of Home Affairs (Shri
Nanda): (a) No, Sir.

(b) Does not arise,

Insurance of University and College
Teachers

Shri A. V. Raghavan:
618, J'Sh.rl Potiekkatt:
' Shri P. Kunhan:
{_ Shri Koya:

Will the Minister of LCducatien be
pleased to state:

(a) whether there i any -ronosal
tn institute a scheme of annuties or
insurance for University and College
teachers;

(b) whaether the scheme has been
finalised: and

(¢ whien the scheme is likely to be
implemented?

The Minister in Charge Ministry of
Education (Shri Humayun Kabir): (a)
Yes, Sir.

(b) and (¢). The scheme has not
yet been finalised.

Free Books and Clothing for Studentis

*G20, Shri Surendra Pal Singh: Will
the Minister of Education be pleased
to state:

{a) whether it is a fact that a new
scheme has been drawn up for the
free distribution of books and clothing
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t6 the primary school students in the
Capital; and

(b) if so, the brief particulars of
this scheme and its financial implica-
tions?

The Minister im Charge Ministry of
Eduocation (Shri Humayun Kabir):
(a) Such schemes are being imple-
mented by the Delhi Administration
and the Municipal Corporation of
Delhi.

(b) A statement is laid on the Table
of tne House. [Placed in Library, See
No, LT-1698/63].

Royal United Service Imstitution
Museom, London

*621l. Shri Kapur Simgh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it iz a fact that Royal
United Service Institution Museum.
housed in the Inigo Jones Bangqueting
Hall in Whitehall, London, is being
dismantled and its relics are to oe
dispersed;

{b) it so, whether necessary steps
have been taken to secure al] such
exhibits that are of interest to India:
and

(¢) if the reply to part (b) above be
in the affirmative, what spocial steps.
if any, have heen. or are pronoscd to
be taken to ensure that all mihtary
exhibits that pertain to, or are of
peculiar interest to the Sikhs. their
history and their martia] activities.
are secured for post-partition India?

The Minister of Scientific Research
and Cualiural Affairs (Shri Humayan
Kabir): (a) Yes. Sir.

(b) and (c¢). The Muscum has
offered to the Indian High Commissic:
in London about a doazen articles o
interest to India. The High Commi:-
sion is making efforts to acquire mote
articles,

0il Exploration Work

622 Shri Yashpa]l Simgh:
{Bhrl Subodh Hansda:

Will the Minister of Mines and Fue]
be pleased to state:

(a) whether it is a fact that the Ou
and Natural Gas Commission has re-
organised its administrative machinery
to accelerate oil exploration work; and

(b) if so, the main features of the
re-organisation?

The Minmister of Mines and Fuei
(Shri Alagesan): (a) and (b), In
March, 1963, the Oil and Natural Gas
Commission decided (a) to streamline
its procedures and to invest the
Headquarters and Directorates with
greater powers; (b) to disperse some
of its technical and other staff from
the headquarters office to the projects:
and (c) to confer greater authority on
the regional and project offices with 2
view 1o securing greater efficiency
These decisions arc being implemen:-
ed.
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Failure; in Mathematics in Schools

— Shri Warior:
.25 Shri Vasudevan Nair:
o 3zri Dinen Bhattacharya:
L Shri Yashpal Singh:

Wil} the Minlsi v of Education be
pleased ‘o siate:

(a}) whether Government ars aware
of the large percentage of failures in
mathematics examinations at the high
achool level;

(b) if so, whether Government have
tried to ascertain the reasons there-
for; and

(c) the steps taken by Governm
to improve the standard of teaching ot
mathematics in schools?
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The Minister in Charge Ministry of
Education (Shri Humayun Kabir):
(a) Yes, Sir.

(b) Yes, Sir; in collaboration with
the State Boards of Secondary Educa-
tion and State Governments concern-
ed.

(c) Improvement of the quality of
teachers by holding seminars and re-
cruitment of better teachers and im-
provement of text-bocks through
research by the Centra! Bureau of
Text-Book Research,

Gas Grids

*626. Shri P, C. Borocah: Will the
Minister of Scientific Research 2nd
Cultural Affairs be pleased to state:

(a) whether the Central Fuel Re-
search Institute which has been
examining the gquestion of establish-
ing gas grids in thickly populated and
industrially developed areas have
since arrived at a decision in the
matter;

(b) if so, the number of zones in
which the country is proposed to be
divided under the Scheme; and

() how the gas is to be produced?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Eabir): (a) Not yet, Sir.

(b) and (c). Do not arise.

Honorary Magistrates

*627. Siiri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

12} whether the attention of Gov-
ernment has been drawn to a sugges-
tion made by the Chief Justice of
India about the appointment of
Honorary Magistrates for deciding
simple cases;

(b) if so, the reaction of Govern-
ment thereto; and

(¢) whether the sugzgestion has been
commended to the State Governments
for compliance?
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The Min'ster of State in t:e Minis-
try of Home Affairs (Shri Hajar-
mavis): (a) Government have scen
press reports of a speech of the Chief
Justice of India.

(b) an? -y, T+ *: for the State
Governments to consider questions
relating to the :ppointment of Hono-
rary Magistrates.
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Evening Colleges in Orissa

J Shri Rama Chandra Mallick:
1749 { Shri A, T. Sarma:

Will the Minister of Education be
pleased to state:

(a) the total amount of money as
grant or loan given by the University
Grants Commission to the Utkal Uni-
versity for the development of even-
ing colleges in the State; and

(b) the names of the recipient col-
ieges and details of the grant or loan?

The Minister in Charge Ministry of
Education (Shri Humayun Kabir):
(a) No money has been given by the
University Grants Commission 1o
Utkal University for development of
evening colleges.

(b) Does not arise.
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Orissa High Court

1750. Shri Ramachandra Ulaka: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of cases pending in
Orissa High Court at Cuttack as on
the 30th June, 1963; and

(b) the steps taken to clear the
pending cases in the High Court of
Orissa?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
mavis): (ay 1,861,

(b) (i) The working hours of the
High Court were increased from 5 to
3} hours in 1959;

(1i) The working days were increas-
ed from 200 to 210 per year in 1961;

(iii) Administrative steps to reduce
pendency in High Courts are con-
stantly engaging the attention of the
Government of India.

LAS and ILPS. Officers from Orissa

1751. Shri Ramachandra Ulaka: Will
the Minister of Home Affairs be
pleased to state:

{a) the number of 1L.LAS. and ILP.S.
Officers appointed by direct recruit-
ment and by promotion respectively
in Oriss during 1962-63: and

(b} the number f Scheduled
Castes and Scheduled Tribes among
them?

The Minister . State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) ind (b)Y, A statement is
laid un the Table of the House. [Maced
in I.boary, See No. LT-1700/631.

Polytechunics for Women

1752, [ Shri Dhuleshwar Meena:
1 Shri Ramachandra "'laka;

Wil the Minister oif Scientific Re-
seurch and Cullural Affairs he pleased
to state:

L2t the number of polytechnics for
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- women at present in the country,

State-wise;

(b) the number of such polytechnice
proposed to be established during the
remaining period of Third Five Year
Plan, State-wise; and

(c) the total amount allotied foi
the purpose during the Third Pian
period?

The Minister of Scientific Research
and Cuoltural Affairs (Shri Humayua
Kabir): (a) Nine Polytechnics for
Women are functioning in the coun-
irv as below:

Andhra Pradesh 2
Kerala 2
Madras 1
Mysore ]
Delhi 1
Punjab 1

(b, Fifteen more Polytechnics for
Women are likely to be set up during
the remaining period of the Third
Plan az below:

Andhra Pradesh
Assam

Bihar

Gujarat

Kerala

Madhya Pradesh
Madrag

Uttar Pradesh
West Bengal

Bl md B3 s e BD B3I e R

(e Rs 244-7T10 lakhs,

Unauthorised Eniry of Pakistanis

f Shri Dhuleshwar Meenpa:

1753. \ Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
e pleased to state  the number  of
Pakistanis arrested during April. 1963
for unauthorised entry into Indin?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): Excepting Assam., Madhya
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Pradesh, Rajasthan, Himachal Pra-
desh, Manipur and Andamans and
Nicobar Islands, information from
whom iz awaited, the number of
Pakistanis arrested during April, 1963
for unauthorised entry into India is
804

National Board of Basic Education

[ Shri Dhuleshwar Meena:
. Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No, 44 on the 14th
August, 1963 and state:

(a) the names of the Chairman and
Members of the National Board of
Basic Education; and

1754,

(b) whether any Members of Parlia-
ment have been taken as members of
the Board?

The Minister in charge Ministry of
Edwcation (Shri Humayun Kabir):
(a) and (b). The composition of the
Board is as follows:

(1) Union Minister of Education

(Chairman).
{2) Dr, (Mrs.) Soundaram Rama-
chandra, Union Deputy

Education Minister,
{3) Prof. M. S. Thacker,
{4) Shri U. N. Dhebar,
(5) Shri Sriman Narayan,

{6) Education Adviser and Secre-
tary to the Government of
India, Ministry of Education,

{7) Shri C. Subramaniam, Union
Minister of Steel and Heavy
Industries,

(8) Dr. Shanker Dayal Sharma,

(9) Shri Amarnath Vidyalankar,
M.P.,

(10) Shri G. Ramachandran,
{11) Shri E. W. Aryanayakam,

{12) Shri Annasahib Sahasra-
buddhe,

{13) Shri A. K. Karanbhai,
(14) Shri K. Arunachalam,
1168(Ai) LSD—3.

—
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(15) Shri Radhakrishna,

(16) Miss Marjorie Sykes,
(17) Shri L. R. Desai,

(18) Shri P. V. G. Raju,

(19) Shri 5. N. Sinha,

(20) Km, Indumati Chimanlal,

S.C. and S.T. Agriculturists

1755 Shri Dhuleshwar Meena:
| Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to state:

(a) the amount spent on Scheduled
Caste and Scheduled Tribe agricul-
turists in Rajasthan during 1962-63;
and

(b) the number of such agricul-
turists benefited thereby during the
tame period?

The Deputy Minister in the Minfs-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
information hag been called for from
the State Government. A statement
giving the required information will
be laid on the Table of the House
when it bcomes available.

Educational Tours of Rajastham
Students

1756 Shri Dhuleshwar Meena:
" Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether any aid or grant was
given to Rajasthan Government during
1962-63 for conducting educational
tours of students within as well as
outside the State; and

(b) whether the amount was fully
utilised by Government of Rajasthan
during the same period?
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The Minister in charge Ministry of
Education (Shri Humayun Kabir):
(a) and (b). A sum of Rs. 6,200 was
allocated during 1962-63 to the Rajas-
than Government for educational
tours. The report regarding its
utilisation has not yet been received.

Welfare of Deal and Dumb Students
at Bhubaneswar

1757. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the total amount of grant or
loan given to the Government of
Orissa for the welfare of the students
of deat and dumb school at Bhubanes-
war during 1962-63; and

(b) the total number of students
admitted in that school at present?

The Minister in charge Ministry of
Edocation (Shri Humayun Kabir):
(a) Nil

(b) 100.

Schoo] Buildings for Deaft and Damb
Stodents at Bhobaneswar

1758. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any amount of grant or
loan was given to the Government of
Orissa for the construction of a school
building at Bhubaneswar for the deaf
and dumb students during the last
five years; and

(b) if so, the total amount given
for the purpose?

The Minister in charge Ministry of
Eduocation (Shri Humayun Kabir):
(a) and (b). A sum of Rs. 1,20,000
was given to the Government of
Orissa during 1960-61 for payment to
the Orissa State Council for Child
Welfare, Bhubaneswar as a grant for
the construction of school and hostel
buildings for the School for the Deaf
at Bhubaneswar. Scparate figures for
the construction of school building
are not available.
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Hostels for Deaf and Dumb Students
at Bhuobaneswar

1759. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state the total amount of
grant or loan given to the Govern-
ment of Orissa for the construction
of hostel for the deaf and dumb
students at Bhubaneswar during the
last five years?

The Minister in charge Ministry of
Education (Shri Humayun KEabir):
A sum of Rs. 1,20,000 was given to
the Government of Orissa during
1960-61 for payment to the Orissa
State Council for Child Welfare,
Bhubaneswar as a grant for the com-
struction of school and hostel build-
ings for the School for the Deaf at
Bhubaneswar. Separate figures for
the construction of hostel building are
not available.

Schools ang Colleges for Deaf and
Dumb Students

1760. Shri Rama Chandra Mallick:
Will the Minister of Edmcation be
pleased to state:

(a) the tota] number of schools
and colleges which have been estab-
lished in the country for deaf and
dumb students by the Centre or with
central assistance; and

(b) the total number of students
admitted at present in these institu-
tions?

The Minister in charge Ministry ef
Education (Shri Humayun Kabir):
(a) and (b). The Government of
India have not established any School
or College for deaf and dumb students.
The information about the number
of such Schools and Colleges estab-
lished with Central assistance and the
number of their students is being
collected and will be laid on the Table
of the House.

I W2 | Afagrl w1 w000

fegg. ot wYw gmEa:  Fr
TE-ET [AT 42 AT &1 FA FA R



5525 Written Answers

BHADRA 20, 1885 (SAKA)

q863-%2 ¥ 3= feadr A wfw
397 93w ® wagfes anfa wafr @i
Far fagst sfq arar & seam 9=

aad § &9 &1 T 7

TR WATW § IT-AA (ot
areT) o qee-3 F T =T
gaw ¥ magfaa aifai, ‘o foes
qul' Far wagfea =fgmw el
( De-not fied Tribes ) F 'iﬁ{ET':T
F FeOror ey W@ ®IW A

afy &< &1 T |

I qiw & faafagt w1 - s

29§3. =it wL Toeq : ;w1 faen
Al q; qAA I FA FA

(%) 9es3-%3 & ga feaer
gAqiw 39T ¥3W & faarfagt & A2
N3W & WIqT wqar a7 Fmem-ane

F far & nf; A

(=) ¥ & o€ gaufor @1 q@

e fear mr 7

Written Answers <526

foear sixerg & SwTRRAE "y (ot
(g wfax)  (F) %uee
wIA |

(&) Fm d% & FT A
1 Im agl fEar

Scheduled Castes and Scheduled Tribes
in Mabarashira

1763. Shri D. 5. Patil: Will the
Minister of Home Affairs be pleased
to state:

{(a) the amount allotted to the
Government eof Maharashtra for
1963-64 for the housing schemes for
Scheduled Castes and Scheduled
Tribes; and

asked for by the
for the

(b) the amount
Maharashtra Government
same period?

The Deputy Minister in the Minks-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). A state-
ment giving the requisite information
is laid on the Table of the House,

STATEMENT

{Rs. in lakhs)

Amount asked for by
the State Goverrment

Amourt allotied tothe
State Goverrmer t

(i) Scheduled Tribes
(i) §zhrdaled Chasres

ToraL :

Siare Central Toral State Central Teral
Sector Sector Sector Sector
L ] L]
1-20 3-29 3-20 1.22
I1-50 1-6o 1310 11-50 3-cs 14°5%
14°70 1-60 1630 14-T0 ER 17-7%

* srate secior schemes for S cheduled Tribes and Schewulve Castes oelide lowrn

clunai f also.
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Oil Exploration in Andhra Pradesh

1765. Shri Eswara Reddy: Will the

‘Minister of Mines and Fuel be pleased
to state:

¥{a) whether any investigation was
made by the Oil and Natural Gas
Commission in the last week of
December, 1962, at Kanyatheertham,
Cuddapah District, Andhra Pradesh to
explore the possibility of oil;

(b) if so, its findings;

() whether any further investiga-
tion is to be made in the area; and

td; if so, when?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes.
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(b) Films of iron oxide were found
at the place of alleged o0il seepage.
There was no trace of crude oil.

(c¢) Further investigation is not
necessary, since the geological struc-
ture precludes possibility of finding
oil.

(d) Does nol arise.

Archaeological Survey at
Kanyatheertham

1766, Shri Eswara Reddy: Will the
Minister of Scientific Research amd
Cultural Affairs be pleased to state:

(a) whether any  archaeological
survey work by S.E. Circle Explora-
tion Branch, Kurnool had been con-
ducted at Kanyatheertham in Cud-
dapah District, Andhra Pradesh in
the last week of December, 1962;

(b) if so, its findings in detail; and

(c) whether there is any proposal

for further exploration work in the
area?

The Deputy Minister in the Minis-
try of Scientific Research and Cultu-
ral Affairs (Dr. M. M. Das): (a) Yea.
An Exploration Assistant of the
Archaeological Survey of India carried
out only a surface exploration of the
place in November, 1962.

(b) Palaeoliths, mneoliths, megaliths
and also pottery of early historical
times consisting largely of black-and-
red ware were noticed.

(c) No.

Revenue Offices of Mysore State

1767. Shri Siddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the finalisation of the
inter-State  seniority list of the
Gazetted Revenue Officers of the
Mysore State is pending with the
Ministry of Home Affairs;

(b) if so, since when;

(c) whether the UP.S.C. has been
consulted in the matter;
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{d) whether it is a fact that on
account of the delay in finalisation of
the list, the confirmation of many
senior LA.S. Officers is held up; and

(e) when
finalised?

the list is likely to be

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (d). The representations of the
Gazetted Revenue Officers of Mysore
State are pending with the Central
Advisory Committee constituted under
Section 115(5) of the States Reorga-
nisation Act, 1956 since August, 1962.
The U.P.S.C. are not required to be
consulted in the matter. The non-
finalisation of the Inter-State Senio-
rity has not resuited in delay in con-
firmation of senior 1.A.S. Qfficers, but
it has resulted in delay of promotion
of State Civil Service Officers to the
LAS.

(e) The recommendations of the
Central Advisory Committee are
expected shortly, and the list will be
finalised with the utmost expedition
thereafter.

New Delhi Courts

1768. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the plan for construc-
tion of a new building for housing the
New Delhi Courts has been given up;
and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, Sir.

(b) Does not arise,

Failures in Delhi Schools

1769. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether il is a fact that more
than 40 per cent students have failed
in the recent Ninth and Tenth Class
examinations in Delhi;
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(b) whether it is aiso a fact that
students are retained in these classes
in expectation of good results in the
final higher secondary classes; and

tc) if  so, whether Government
intend to advise the Principals of
Higher Secondary Schools not te
resort to such practices?

The Minister in charge Minisiry
of Eduocation (Shri Humayun Kabir):
(a) and (b). No, Sir.

(c) Does not arise,

Naga Hostiles

117 J Shri P. C. Borooah:
\_ Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that an
exchange of fire took place between
Naga hostiles and a Manipur Rifles
petrol near Toushang on old Cachar
Road on the 28th May, 1963;

(b) if so, the number of casualties
suffered on both sides;

(c) the result of the encounter; and

(d) the action taken by the authori-
lies in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
ta) The incident occurred on the 27th
May, 1963, near village Tousang which
is not on the old Cachar Road.

(b) Two Manipur Riflemen and
three Naga goondas received bullet
injuries.

(c) and (d). Some arms and ammu-
nition were recovered from the Naga
goondas camp and 4 Nagas were
arrested. A case under sections 148,
149, 307 and 326 of the Indian Penal
Code, section 11 of the West Bengal
Security Act, 1950, and section 25 of
the Indian Arms Act was registered
The case is under investigation.
Security measures have been tightened,
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Training in Scientific Research

17711 [ Shri P. R. Chakraverti:
| Shri P. C. Borooah:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed o state:

(a) the number of students and
others separately undertaking training
in Scientific Research in UK, as
schoiarship holders in 1960, 1961 and
1962;

(b) the number of students, and
others who applied for permission to
go abroad for higher studies in
science, agriculture and engincering
during these three years and to whom
permission was given,
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(c) whether any suggestion has been
made by the Union Government to the
British Government to examine the
possibility of undertaking some pro-
gramme like Fulbright Scheme of
U.5.A.; and

(d) if so, the reaction of the British
Government thereto?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): (a) The number of students
and others undergoing training in
scientific research in UK. under
various scholarships schemes adminis-
tered by the Ministry of Scientific Re-
search and Cultural Affairs is as
below:

Studeris Ouliers Tmal
1 15 46
1 44 45
2 47 19

(b) The required information is not
readily available.

{c) No, Sir.

(d) Does not arise.

Teachers

[ Shri P R. Chakraverti:
1772, 4 Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether Government have
examined the question of teachers in
the country taking to private tuition
in preference to teaching in class-
rooms;

(b) whether this unhealthy practice
is mainly resorted to by the teachers
becau$e they are poorly paid;

(c) how Government propose to
break the vicious circle and persuade
the teachers to accept the responsible
role of building up a new society by
dedicated service; and

(d) how far the need for improv-
ing the economic and social status of
teachers has been appreciated by the
educationa! authority?

The Minister in charge Ministry of
Education (Shri Humayun Kahir):
(a) to (d). Though there has been no
specific study. of the problem, Gov-
ernment are aware that teachers
sometimes resort to private tuitions
because of insufficient wages and other
comditions. Government are fully
alive to the need of improving the
economic and social status of teachers
and bettering their conditions of ser-
vice and steps have been and are
being taken to that end.
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Coal for Brick Kilns

1773. Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state whe'her any concrete
steps have been taken to ensure the
regular supply of coal to the brick
kilns s2 that house build.ng may not
be adverssly affected?

The Minister of Mines and Fuel
{Shri Alagesan): From September,
1961, the supplies of brick burning
coal are being arranged in block rakes
as far as possible. This planned
movement in full rakes has brought
about considerable improvement in
the supply of brick-burning coal
During the first half of 1963, about
53,700 wagons of such coal have been
despatched, which means an annual
suppiy at the rate of 107,400 wagons
against the actual supply of about
81,000 wagons in 1962.

Political Sufferers im U.P.

1774. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) the amount distributed to poli-
tical sufferers in Uttar Pradesh since
1958 up-to-date;

(b} whether any applications from
Uttar Pradesh are pending; and

(c) if so, the number thereof?

The Deputy Minister im the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Rs. 1,05440 from
1st January, 1958 to 31st August, 1963.

(b) and (c). Yes, 8.

Archaeological Survey in U, P.

1775. Shri Vishwa Nath Pandey:
‘Will the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whather any archaeclogical
survey has been undertaken in 1962
in the State of Uttar Pradesh in
regard to ancient temples and other
historical places; and

(b} if so, the names of places?

The Deputy Minister in the Minis-
try of Scientific Research and Cultu-
ral Affairs (Dr. M. M. Das): (a) No
survey was done in 1962 particularly
in regard to ancient temples, but a
village to wvillage exploratory survey
of antiquities was continued under
the Illrd Five Year Plan.

(b) 286 wvillages in the districts of
Ghazipur, Mirzapur, Deoria, Kanpur,
Lucknow, Sitapur, Bulandshahar,
Meerut and Muzaffarnagar, were
surveyed.

Merit Scholarships to Students of
Uttar Pradesh

1776. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the amount of assistance given
to the Uttar Pradesh Government for
the grant of merit scholarships to poor
students to continue their university
education during 1961-62 and 1962-63
under the National Scholarghips
Scheme; and

(b) the amount spent out of this by
the State Government?

The Minister in charge Ministry of
Education (Shri Humayun Kabir):

(a) 1961-62—Rs. 3,13,500.
1962-83—Rs. 5,99,740.

(b) 1961-62—Ras. 1,6§,610.
1962-63—Rs. 35,99,740.
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Coaching in Asian Games

1778, Shrimati Savitri Nigam: Wil
the Minister of Education be pleased
to state;

(a) the steps taken regarding the
coaching arrangements of the deaf and®
mute in various Asian Games; and
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(b} whether any grant has been
provided to any organisation for this
purpose?

The Minister-in-charge Minis-
try of Education (Shri Humayum
Eabir): (a) None.

(b) No, Sir,

All-India Services Officers

1779. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of enquiries pend-
ing against All-India Services Officers;

(b) the number of enquiries pend-
ing for over one year, the nature of
the offence and causes of delay in
disposal of each of these cases; and

(¢) whether any steps have been
taken or are proposed to be taken to
expedite disposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) to (c). Information re-
garding the number of cases that are
under investigation against members
of All-India Services serving in con-
nection with the affairs of a State
Government is not readily available
as such cases are not required to be
reported to the Central Government,
Departmental inguiries against 35
members of All-India Services are
pending out of which 29 are more
than one year old. The pending de-
partmental inquiries relate to imputa-
tions of lack of integrity, failure to
maintain devotion to duty and con-
duct unbecoming of a Government
servant. Most of the proceedings are
pending with the State Governments.
In regard to cases that are with the
Central Government every effort is
being made to dispose them of as ex-
peditiously as possible,
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Pak Espionage Ring
( Shri P. C, Borooah:

1780 | Shri Raghunath Singh:
' #\Shri Yashpal Singh:

Shri Sham Lal Saraf;

Will the Minister of Home Affairs
be pleased to state:

(a) whether a Pakistani espionage
ring operating in Calcutta was um-
earthed in June, 1963;

(b) if so, the modus operandi of the
ring; and

(c) the number of persons brought
to book in this connection?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
mavis): Yes, Sir.

(b) and (c). Altogether eight per-
sons have ben arrested in this con-
nection. As the case is sub-judice it
will not be proper to give information
in the matter relating to its Modus

Operandi,
Teachers in Andamans

1781. Shri A, K. Gopalan: Will the
Minister of Eduocatiom be pleased to
state:

(a) whether it is a fact that the
rules and regulations governing ap-
pointment, promotions and service
conditions of teachers in Government
service have not been made applicable
to Andamans; and

(b) if so, the reasons therefor?

The  Minister-in-charge
try of Education
Kabir): (a) No, Sir,

Minis-
(Shri Humayum

(b) Does not arise,
Vijnan Mandirs

1782. Shri B, S. Pandey: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether his Ministry has made
over the charge of the Vijnan Mandirs
to the State Governments; and
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(b} if so, the agreed pattern of
financial assistance to the States?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr, M. M. Das): (a)
Yes, Sir,

(b) (i) In respect of existing Vijnan
Mandirs transferred to the State
Governments, the entire recurring and
non-recurring expenditure is to be
borne by the Central Government.

{ii) In respect of new Vijnan
Mandirs that may be opened by the
State Governments with the approval
of the Central Government, the entire
recurring expenditure will be borne
by the Central Government, but the
non-recurring expenditure will be
shared between the Central Govern-
ment angd the State Governments in
the ratio of 3:1. The land and build-
ing will continue to be provided by
‘the State Governments as hitherto.

(iii) The above arrangement is for
the period of the Third Plan. The
question of allocation of expenditure
between the Central Government and
‘the State Governments during the
Fourth Plan will be considered in
due course.

Civil Defence

1783, Shri G. Mohanty: Will the
Minister of Home Affairs be pleased
to state:

(a) the estimated expenditure on
civil defence for 1963-64; and

(b) how the exenditure is intended
to be shared between the Centre and
the States?

The Minister of State in the Minls-
try of Home Affairs (Shri Hajar-
pavis): (a) The information is being
collected and will be placed on the
Table of the House,

(b) The expenditure incurred on
specified Civil Defence measures will
be pooled and shared between the
Central and State Governments 3ac-
cording to a slab system,
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Oil Refinery in Kerala

1784, Shri G Mohanty: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether an oi] refinery is pro-
posed to be established in Kerala at
Ambalmukul; and

(b) whether there are vast possi-
bilities of crude oil production in this
Area?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The actual site
for the refinery has not yet been
determined, though the site in Ambal-
mukul is under consideration,

(b) No information iz yet avail-
able regarding existence or otherwise
of crude oil deposits in this area.

Suspension of All India Bervice
Officers

1785, ( Shri Harish Chandra Mathr

\_ Shri Prakash Vir Shastri:
Will the Minister of Home Affairs
be pleased to state;

(a) since when Mr, R. P. Kapur
I.CS. and Mr. Grewal IP.S. have
been under suspension;

(b) the warious charges and nature
of inquiries against each of them;

(c) whether they have made any
representation to the Central Govern-
ment;"and

(d) if so, nature of representation
ard Government's reaction thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) Shri R. P. Kapur and Shri
13, 5. Grewal are under suspension
witn effect from 1Bth July 1333 and
2Cth April 1958, respectively.

(b) Shri Kapur was prosecuted in
two cases for alleged offences under
Sections 420, 120-B of the LP.C. and
409, 120-B LP.C. The Government of
Punjab have instituted inquiry against
Shri Kapur Singh under the Public
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Servants (Inquiries) Act in respect of
eight charges of a nature which impute
lack of integrity and misuse of official
position.

Shri Grewal was prosecuted for the
offence of murder in what is known as
Karnal Triple Murder case. Depart-
mental proceedings have also been ins-
tituted by the Government of Punjab
against him in respect of twelve
charges which impute lack of integrity.

{c) and (d). Yes, Sir. The Govern-
ment of Punjab are alone competent to
decide in the first instance the point
raised by Shri Kapur in his represen-
tation.

No representation from Shri Grewal
is pending with the Central Govern-
ment. The disciplinary proceedings
are in progress.

Indastrial Management Pool

1786, Shri Warior: Wil] the Minister
of Home Affairs be pleased to state:

~(a) the number of officials that cons-
titute the Industrial Management Pool
at present; and

(b) the number of original officers
\if'ho have resigned since the constitu-
tion of the pool?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{a) 111,

(b) 10.

Ladakhi Baddhist Vihar, Delhi

1781' Shri P. K. Deo: Will the
Minister of Education be pleased ta
state:

{a) whether there is any proposal
for the study of Buddhist philosophy,
literature and culture in the Ladakhi
Buddhist Vihar in Delhi;

(b) if so, the dectails therec!; and

(c) the expenses to be incurred for
such study?

The Minister-in-charge Ministry of
Education (Shri Humayun Kabir):

(a) No, Sir. There is, however, a
proposzl to st up in Delhi s Insti-
tute of Higher Education for stud nts
of Border Areas. The Institute

envisages, among others, study cf
Buddhist philesophy in its wvaried
aspects,

(by and (c). The details of the
courses and of the expenditure on the
setting up o the proposed Institute
are being worked out by a Commit-
tee of experts.

Therapeutical Value of Yoga

1788, Shri Hem Raj: Will the Minis-
ter of Education be p eased to refer to
the reply given to Unstarred Ques-
tion No. 1365 on the 2Ist August,
1962 and state:

(a) whether the report of the
medical expert; on the therapeutic
value of yoga has been published;

(b) if so, which of the recommen-
dations of the report have been ac-
cepted; and

(c) the steps taken by Government
to implement them?

The Minister-in-charge Ministry of
Education (Shri Humayun Kabir):
(a) Yes, Sir.

(b) and (c¢). The Government of
India have decided that scientific in-
vestigations inie  the neuro-physio-
logical, psychological and therapeuti-
cal aspect; of Yoga should be carried
out. In order to advise the Gowvern-
ment in the matter of giving assist-
ance to institutions for conducting such
research, a Committee called *“The
Yoga Rescarch Advisory Committee”
has been set up in the Ministry of
Health and has started funciioning.
Post-Matric Scholarships to Andaman

Students

1789. Shrimati Savitri Nigam: Wil
the Minister o Education be pleasei
to state:

(a) the number of scholarshipe
granted by the Andaman Administra-
tion for pest-matriculation studies om
the main-land during 1962-63 acade-
mic year;
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(b) the number of students who
received the scholarships and who
failed in their respective annual exa-
minations; and

{c) the total amount paid to such
failed students during the same aca-
demic year?

The Minister-in-charge Ministry of
Education (Shri Humayun Kabir):
(a) 43.

(b) 6.
(c) Rs. 4,600°94 nP. only.

Government Higher Secondary Schools
in Andamans

1790. Shrimati Savitri Nigam: Wil
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 375 on 13th March, 1963
and state:

(a) whether necessary formalities
have been observed for the deaffilia-
tion of Government Higher Secondary
Schools in the Andaman Islands from
the West Bengal Board of Secondary
Education, Calcutta; and

(b) whether on a previous occasion
(in 1953 or 1954) West Bengal Beard
had taken objection to the affiliation
of Government High School, Port
Blair, with the then Ajmer Board of
Secondary Education, on the ground
that proper notice was not given to
them about the change?

The Minister-in-charge Ministry of
Education (Shri Humayuom Kabir):
(a) Not Yet.

(b) Yes, Sir.

. Cooperative Stores in Andamans

1791. Shrimati Saviiri Nigam: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) the number of consumers' co-
operative stores opened in the Anda-
man Islands in general and colonisa-
tion areas in particular; and

(b) whether it is a fact that prices
of foodstuffs and other consumer
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goods o daily consumption ave very
high, in North ancd I 1lc Andamans’
colonisation areas for want of such
cooperative storeg?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
{(a) 16 consumer cooperative stores
are, at present, functioning in the
Andaman Islands, of which 12 are
located in the colonisation areas of
North and Middle Andamans.

{b) The prices in these arcas are
higher than the Port Blair market
rates on account of freight charges
ete.

General Fdocation in Fourth Plan

1792, Shri D, C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether a Board has been sel
up to work out details of general
education during Fourth Plan period;
and

(b) if so, its constitution and the
terms of reference?

The Minister-in-charge Minisiry of
Education (Shri Humayun Kabir):

(a) Yes Sir. A Working Group has
been set up for the purpose.

(b) The constitution and the terms
of reference of the Working Group
are as follows:—

CONSTITUTION !
Ministry'Rof Education
1. Shri P.N. Kirpal
Education Secretary

2. Shri R.P. Naik
Joint Secretary

3. Shri R.R. Singh
Joint Secretary

4. Shri L.O. Joshi*
Joint Secretary

5. Shri R.K. Kapur
Joint Eductional Advisor

(Chairman)

* Also Secretary Standing Committes of the
Central Advisory of Educariom
on Secomdary Educarion
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Secretary of the standing commit-
tees of the Central Advisory Board of
Education,

6. Shri J.P. Naik
(Primary Education)
7. Shri R.S. Chitkara
(University & Higher Education)
8. Shri A.R. Deshpande
(Social Education)
National Council for Women's Education
9. Shrimati Raksha Saran

University Grants Commirssion
10. Dr. P.J. Philip
11. Dr. V.5, Patankar

Planning Commission
12. Dr. D.K. Malhotra
13. Shri K.L. Joshi
14. Shri Pitamber Pant
15. Shri D.P. Nayar
16, Shri 5.N. Saraf

Ministry of Scientific Research and
Cultural Affairs

17. Shri G.K. Chandiramani

Ministry of Community Development and
Cooperation

18. Shri M.C. Nanavatty

Ministry  of Labour and Employsent
£9. Shri S, Abdul Qadir

Ministry of Industry
zo. V.K. Ramaswami

Educationists from the States
21. Dr. D.M. Sen,
Secretary Education Department, West
Bengal.
22, Shri N.D. Sundaravadively,
Director of Public Instruction, Madras
23. Shri C.N. Chak
Director of Education, Uttar Pradesh.
24. Shri ]J.D. Sharma . .
Director of Public Instruction, Punjab.
25. Shri A.C. Deve Gowda
26. Shri K. Kuruvila Jacob
27. Kum. S. Panandikar
28, Shri S. Natarajan
29, Kum, K. Nair, .... .. Secretary
Assistant Educational Adviser,
Ministry of Education.

Terms of Reference

(i) to make a critical review of
the progress of the programmes and

5546
schemes in the Third Plan period;

(ii) to assess, in the light or the
current trends and other avai'able
data, the position likely to be reach-
ed at the end of the Third Plan
period; and

(iii) to formulate proposals for the
Fourth Plan in the perspective,
wherever possible, of a 15-year periog,
1966—81,

Liquor Consumption in Delhi

1793. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
1o state:

(a) whether it is a fact that con-
sumption on liquor in Delhi has
doubled since 1957-58; and

(by if so, the factors responsible
therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No Sir. It has increased by about
42 per cent.

(b) There can be several r:asons

for this, e.g. (i) increase in popla-
tion;

(ii) increase in the sale of licit
liquor because of wvarious measures

adopted by the Delhi Administration
for checking illicit sale of liguor;

(iii) increase in the number of
foreign wisitors to Delhi either as
delegates to international conferences
etc., or as tourists, and of Indian
visitors to the Capital, most 2f whom
come from States which are complete-
ly dry.

Export of Petroleum Products

1794. Shri Ram Ratan Gupta: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether Esso Standard has ex-

ported any petroleum products during
1962-63: and

(b) if so, how much foreign ex-
change has been earned?
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The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes.

(b) Approx. Rs. 17365 lakhs were
earned during 1962-63.

Manipur Rifles

1795. Shri Rishang Keishing: Will
the Minister of Home Affairs be p cas-
ed to slate:

{a) the scales of pay and allowances
admissible to the Jawans and the
officers o; the Manipur Hifles; and

(b) whether Government propose
to improve their pay scales?

The Minister in the Ministry of
Home Affairs (Shri R. M. Hajarnavis):
(a) The s-ales of pay and allowances
admissible to the Manipur Rifles per-
sonnel are shown in the statcrnent
laid on the Table of the House
[Placed in Library. See No. LT-1701/
63.]

(b) No proposal is under considera-
tion at present.
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Jantar Mantar Observatory, New
Delhi

200 J Shri Ramachandra Ulaka:
" | Shri Dhuleshwar Meena:

Will the Minister of Scientific Be-
search and Cultural Affairs be pleas-
ed to state:

(a) whether the maintenance  of
Jantar Mantar Observalory at New
Delhi has been considerabiy neglect-
ed by the Archaeological Departinent;

(b) if so, the reasons therelor; and

(¢) the steps taken by Government
to preserve this observatory?

The Deputy Minister in the Minis-
try of Scientific Research and Cul-
tural Affairs (Dr. M. M. Das): (u) No.

(b) Does not arise.
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(c) Annual as well as special re-
‘pairs are carried out for the presers
wation of the monument.

Petroleum Production

1801 (Shri Ramachandra Ulaka:
7 Shri Dhuleshwar Meena:
Wiil the Minister >f Mines and
Fuel be pleased to state:

{(a) whether the production of
Petroleum in the country has consi-
derably gone down; and

(b) if so, the reasons therefor?

The Minister of Mines and  Fuel
AShri Alagesan): (a) No.

(by Does not arise,

Acgommodation in Primary Schools
1802. Shri Koya: Will the Minister
of Educatiom be pleased to state:

(a) the assistance the Central Gow-
ernment are giving to States to meet
the problem of accommodation in
primary schools; and

(b) whether any State Government
have approached the Central Govern-
ment for assistance in this respect?

The Minister-in-charge Ministry of
Education (Shri Humayan Xabir):
(a) The Central assistance to  State
Governments is given for the Plan
as a whole, and, there 15 no special
pattern o; assistance for construction
.of primary schools.

(b) Some State Governments have
recently approached the Miuistry for
such specific assistance. The matter
is under consideration.

Coal for Orissa

[ Shri Ramachandra Ulaka:
lm'l Shri Dhuleshwar Meena:

Will the Minister of Mines and Fuel
be pleased to state:

SEPTEMBER 11, 1963
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(a) whether it is a [act that a jub-
stantial cut has been made in the
allotment of coal quota (0 the Gov-
ernment of Orizsa; and

(b) whether this cut has created a
crisis in the industries in thi State?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). No. In
fact the guota of coalicoke for the
State of Orissa has been increased
from 514 wagons to 533 wagons per
month with effect from March, 1963.
The average despatches during the
period January to June, 1963 have
been even more, being 659 wagons per
month,
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(F) =7 3= 2w ¥ frsy @)
¥ fad 7% &9 S ¥ grrg § IO
w2 frey waTe A d ¥ A0 AT
g W

(&) s A FoT L
Grants to Private Colleges in Orissa

1805, Shri A, T. Sarma: Wil the
Minister of Education be pleased to
state:

(a) the names of the private col-
leges of the Orissa State which have
applied to the University Grants Com-
mission for financial aid to improve
science-section and to construct build-
ings during the last three years; and

(b) the amounts granted to them?

The Minister-in-charge Ministry of
Education (Shri Humayun Kabir):
(a) The following private colleges
applied to the University Grants Corn-
mission for grants to improve Science
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Sections and for constructing buildings
during 1960-61, 1961-62 and 1962-63:—

(i) Bhadrak College, Bhadrak;
(ii) Christ College, Cuttack;

(iii) Stewart Science College, Cut-
tack;

(iv) Khallikote College, Berham-
pur; and

(v) Science College, Keonjhar.
(b) Rs. 40,000 to Bhadrak College,
Bhadrak, for library building .
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Concession to SC & ST Students

Shri D. J. Naik:
A {Shrl P. R. Patel:

Will the Minister of Education be
pleased to state:

(a) whether all the technical and
other educational institutions control-
led by State Governments and Unior
Government are giving concessions to
the students of Scheduled Castes and
Scheduled Tribes in respect of (i) re-
servation of seats (ii) age limit re-
laxation and (iii) percentage of marks
relaxation; and

(b) if so, whether these concessions
are given in accordance with the ins-
tructions of the Ministry of Educa-
tion?

The Minister in Charge Ministry of
Education (Shri Humayan Kabir): (a)
and (b). In accordance with the
recommendations of the All India
Council of ‘Technical Educaion,
Scheduled Castes and Scheduled
Tribes students are given the follow-
ing concessions:—

(i) 20 per cent of the seats are
reserved, subject to availabi-
lity of candidates,

(ii) 10 per cent concession im
marks is allowed compared to
the last candidate who secures
admission on merit, and

(iii) Relaxation in the upper age
limit upto about three years.

Centres of Advanced Studies

1808. Shri Maheswar Naik: Will the
Minister of Education be pleased to
state:

(a) the number of centres for ad-
vanced studies so far opened and pro-
posed to be opened this year under
the auspiceg of the University Granws
Commission together with their loca-
tion and the subjects of study; and

(b) the expenditure to be incurred
on each of these centres?
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The Minister in Charge Ministry ef of Advanced Studies have started
Education (Shri Humayun Kabir): functioning with effect from 1962-63—
(a) and (b). The following Centres

Name of !.he Name of the Subject of Study Total exper.di-
University Centre ture sanctioned
by U.G.C.
{In lakhs)
1 2 3 4
Delhi . . (1) Physics Department  Theoretical Physics & Astro- 955
physics.
(2) Chemistry Depart- Chemistry of Natural Pro- 922
ment ducts
Calcuxa . (3) Department of Radio Radio Wave Propagatio 1177
}’hys.iu & Electronics Upper Armo::?hgre u:"é ’
Radio-Astronomy
Bombay . (4) Mathematics Depart- Mathematics An ad-hoc grant
ment of Rs. 20,000

has been sanc-
tioned byUGC.
Total expendi-
ture to be in-
curred is yet to
be worked our.

B:sides the above, the Commission have approved this year the followirg 13 Univers 1y T'e -
partments also as Centre of Advances Studies :—

Annamalai . (1) Zoology Department Marine Biology 8-46
Bombay . (2) Bconomics Depart-  Public Finance & Industrial " 605
ment Bconomics
{3) Applied Chemistry  Chemistry of Textile fibres Total exper éiture
Department & Dyes to be incurred is
yet to be worked
out,
Calcugta . (4) Mathematics Depart- Applied Mathematics 10-02
. ment
Belhi . . (5) Botany Department . Plant Morphology & Em- 9-64
bryology
(6) Zoology Department Cell Biology including 9 58

Cytology, Cytochemistry,
Protozoology and Endo-

crinology.
(7) Beonomics Depart-  Economic History & Eco- 2:7%
ment nomics of Development.
Madras (8) Physics Department Bioph{sics, Chrystallo- g 82
grapoy
(9) Botany Department  Plant Physiology, Mycology 9-ch

and Plant Pathology
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1 = 3 4
Puona (19) Gokhale Institute of Agricultural Economics 644
Politics & Feonomics
(11) Deccan College Applied Lirguistics & Fhor e- 884
tics
Saugar . (12) Geolegy Depart- Mineralogy, Petrology, g-51
ment Structura] Geology and
Geomorpholegy
Visva-Bharati. (13) Philosophy Depart- Metaphysics Total experdi-

ment

ture to beincu-
rred is yet to be
worked out.

It is expected that they will start funciioning during the current year.

Training in Industries

1809 Shri Yajnik: Will the Minis-
ter of Scientific Research amd Cultu-
tral Affaire be pleased to state:

(a) the number of students who
have been sent to the German Demo-
cratic Republic under the German
Democratic  Republic  Scheme for
practical training in 1961;

(b) the number of students who
have applied for permission to get ad-
vanced training of the standard o?
post-graduates degrees in various in-
dustries;

(c) whether permission has not

been granted to these students; and

(d) if so, the reasons therefor?

The Minister of Sciemtific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) 17,

(b) 8.

(c) and (d). Under the terms and
conditions laid down by the German
Democratic Republic authorities, the
scholarships have been awarded only
for practical training in industry. As
such, the request of the scholars could
not be acceded to.

Senior Economic Statistical
Investigators

1810. Shri Yajnik: Will the Minis-
ter of Home Affairs be pleased 1o
state:

(a) whether it is a fact that the
U.P.5.C. advertised for applications for
50 posts of Senior Economic Statisti-
cal Investigators in January last and
about 400 candidates were interviewed
by the UP.S.C. in AprilMay this year;
and

{(b) if so, the number of posts that
have been filled so far as a result of
the interview?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). In pursuance of the
general policy of forward planning
and co-ordination, the Union Public
Service Commission advertised in
January 1963 one consolidated ‘bulk
recruitment’ for the posts of Economic|
Statistical Investigators based on the
information furnished by the employ
ing Ministries|Departments.  The
approximate number of vacancies was
indicated as 60 and it was clearly stat-
ed that the number was liable to alter-
ation. The Commission interviewed
281 candidates in April and May, 1963,
and, as a result, prepared a panel of
suitable candidates. Recommendations
are being made from this panel as and
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when firm demands are received from
Ministries|Departments. So far a firm
demand for twelve posts has been re-
ceived against which nominations
have been made from the panel, which
is still being operated.

Unclaimed Pakistani Passports
in Assam

1811. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 36 on the 14th August,
1963 and state:

(a) the extent of accumulation of
unclaimed Pakistani Passports in the
Assam Passport Office; and

(b) the steps being taken to deport
such Pakistanis who over-stay in India
without caring to collect their pass-
ports?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) The number of such pass-
ports, which were received by post or
through agents without ful] addresses
of the passport holders, is 1,274.

(b) Lists of such Pakistanis have
been printed and circulated by the
State Government to all district police
officers and thanas to trace them out
in order to initiate action against them
under the Foreigners Act, for their
unauthorised stay,

Chairs of American Studies

( Shri A. V, Raghavan:
| Shri Pottekkatt:

Shri P, Kunhan:
|| Shri Koya:

Will the Minister of Education be
pleased to state:

(a) whether there is any proposal
for establishing chairs of American
studies in selected universities;

(b) the universities which  have
been selected for the purpose; and

(¢) the number of American profes-
sors likely to be appointed to hold the
chairs and the amount of money avail-
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able from P.L. 480 funds for this pur-
pose?

The Minister in charge Ministry of
Education (Shri Humayan Kabir): (a)
Yes, Sir.

(b) The Chairs are proposed to be
established in the Universities of Bom-
bay, Jadavpur and Osmania.

(c) Three professors (one for each
University) are likely to be appointed.
The amount of money to be made
available from P.L. 480 funds for this
purpose is not known.

Petro-Chemieal Industries

5, J Shri D, J, Naik:
1 Shri Man Sinh P. Patel:

Will the Minister of Mines and Fuel
be pleased to state:

181

(a) whether it is a fact that Gov-
ernment of Gujarat have approached
the Union Government with a request
for starting Petro-Chemical Industries
in Gujarat; and

(b) if so, whether the industries will
be established on partnership hasis
with the Government of Gujarat?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The Government
of Gujarat have :xpressed the desire
that Petro-chemica) industries may be
established in Gujarat as early as pos-
sible,

(b) The question of establishing
petro-chemical industries in Gujarat
is now under the active considera-
tion of Government. No decision has
been taken as yet regarding the owner-
ship pattern of this industrial set-up.

Royalty on Bauxite

Shri Hari Vishnn Kamath:
1814.. Shri Yashpal Singh:
Shri Jashvant Mehta:

Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Starred Question No, 334 on the
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28th August, 1963 regarding royalty
on bauxite and state:

(a) when the proposal was made by
the Government of Madhya Pradesh
and the details thereof;

(b) with which State Governments
and private interests the Central Gov-
ernment held discussions; and

(e) the conclusions arrived at?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The Govern-
ment of Madhya Pradesh had made
the proposal in their letter dated 17th
October, 1962. They had proposed an
increase in the rate of royalty on
bauxite from 5 per cent to 7-1!2 per
cent of the sale price of the minera] at
pit's mouth subject to a minimum of
50 nP. per ton.

(b) The question of revising the
rates of royalty, not only with regard
to bauxite, but all major minerals, was
initiated by the Centra]l Government
in January 1961 and all the State Gov-
ernments were requested to send their
suggestions. In respect of bauxite the
only two State Governments which
responded were those of Madhya Pra-
desh and Bihar. Their suggestions
were examined by this Ministry in
consultation with other concerned
Ministries. The genera]l question re-
garding the mode of computation of
royalty on bauxite and the quantum
thereof was discussed at the meeting of
the Mineral Advisory Board held at
Srinagar in May 1962. All the State
Governments as well a5 leading Min-
ing Associations are represented on
the Mineral Advisory Board.

{(c) A notification has been issued
revising the existing rate of royalty on
bauxite as under:—

I. Chemical Grade .. Rs 2- per
tonne

II. Metal Grade .. Re. 1- per
tonne

National Academy of Administration

1815. Shri N. R. Laskar: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Starred
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Question No. 807 on the 10th April,
1963 and state:

(a) whether Government have
taken any final decision regarding the
shifting of the National Academy of
Administration from Mussoorie;

(b) if so, the nature of decision

taken; and

(c) whether the Director of the
Academy has now joined the Insti-
tution?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). The question is still
under consideration.

() Yes, Sir.
Panna Mines

1816, Shri P, Kunhan: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that original
estimates for Panna Mines was raised
from Rs. 1 crore to Rs. 2jcrores;

(b) whether it is also a fact that
it has been decided to stop work there;
and

(c) if so, the reasons thzrefor?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No. The original
estimated cost of the Panna Mines as
sanctioned by Government is Rs. 136
lakhs. However, il has recently been
reported by the MNational Mineral
Development Corporation Limited that
the estimates of the cost of the Pro-
jecet may have to be revised. No for-
mal proposal regarding the revised
estimates has been received by Gov-
ernment so far.

(b) No.

(¢) Does not arise.

Edinburgh International Festival

[ Shri Kapur Singh:
1817./ Shri Buta Singh:
Shri Gulshan:
Will the Minister of Scientific Re-

search and Cultura] Affairs be pleased
to state:
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House

(a) whethey Government have, by
now, taken cognisance of the true cul-
tural significance of the performances
of Ali Akbar Subbulakshmi and
Bulasaraswati at the recent Edinburgh
international Festival;

‘b) if so, whether he will iay on the
Table a brief statemnent thercon:

fe) whether Government propose to
failow up this East-West cultural
symbiosis; and

(d) if so, the details thereof?

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Government
have seen appreciative press reports
aboul the performance of these as well
as other eminent Indian artists who
participated in the Edinburgh Festival
with a grant given undep their cultu-
ral programme but no formal report
has; heen received so far.

(¢) and (d). The Government's pro-
gramme of increased cultural con-
tacts with various countries js direet-
ed towards that and,

.20 hrs,

RE: BUSINESS OF THE HOUSE
Mr. Speaker: Papers to be laid.

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Before you pass on to that, I
would like to say that yesterday I was
told by one of the officers of the Secre-
tariat that the Call Attention notice
which I had given along with so0 many
other Members had been admitted and
had been posted for to-day. It relates
to a case before the Supreme Court.

Mr. Speaker: I have requested Shri
Kamath so many times. When he has
been informed that that has been ad-
mitted, it will be taken up in a day or
two, and if he wants the exact date,
certainly he can ask me. 1 have al-
ways requested that the proceedings
should not be obstructed in this man-
mer, and I would repeat that request
again. He has learnt that the notice
has been admitted. Therefore, it would

Table

be taken up in a day or two. It was
not convenient to take it up today, and
1 will inform him as soon as possible
when it is going to be taken up.

Shri Hari Vishnu HKamath: 1 have
got the deepest regard for you, and
I am sure myself and my colleagues
abide by your rulings and directions.
But here I was definitely told yester-
day—it may be a mistake on his part,
1 do not know, or I might have mis-
understood—that it would be posted
for today, not in a day or two but to-
day. That is why I raised it. Other-
wise 1 would not have raised it at
all. Why should you think I am obs-
tructing the proceedings” It is a reflec-
tion on me which I am sorry you have
thought fit to cast on me. Had I not
been told that, certainly I would not
have raised the question.

Mr. Speaker: When I certainly ex-
perience any difficulty, I have to say
something. though it may not be very
pleasant sometimes. THese reflections
g0 on, and I have to suffer them, but
I have tolerance enough to suffer them.
I can tolerate that, but my request has
not been heard. I said it was intended
to be taken up, but then it was sub-
sequently found that it was not possi-
ble. Therefore, I am informing the
House that it would be taken up in a
day or two. That is all.

Shri Hari Vishnu Kamath: But I was
not told by the officer concerned that
it would be posted on some other day.
That is all,

12.23 hrs.
PAPERS LAID ON THE TABLE

InTeanaTIONAL CoPyriGAT (Fowrtm
AMENDMENT) ORDER, 1963

The Minister of Sciemtific Research
amd Cultural Affairs (Shri Hamayun
Kabir): Sir, I beg to lay on the Table
a copy of the International Copyright
(Fourth Amendment) Order, 1863,
published in Notification No. S. O. 2439
dated the 23rd August, 1963, under sec-
tion 43 of the Copy-right Act, 1957.
[Placed in Library, See No. LT-1685/
63],
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TRPURA LAND REVENUE AND LAND
ReEForMS (AMENDMENT) RULES,
1963

The Minister of State in the Mimis-
try of Home Affairs (Shri Hajarnavis):
1 beg to lay on the Table a copy of
Notification No, F. 39(16)-Rev.i61 pub-
lished in Tripura Gazette dated the
25th May, 1963 containing the Tripura
Land Revenue and Land Reforms
(Amendment) Rules, 1963, under sec-
tion 198 of the Tripura Land Revenue
and Land Reforms Act, 1960. [Placed
in Library, See No. LT-IBQG;&:-I].

12.24 hre.

MOTION RE. REPORT OF U.PS.C.
—Contd,

Mr. Speaker: Further consideration
of the following motion by Shri Hajar-
navis on the 10th September, 1963,
namely: —

“That this House takes note of the
Twelfth Report of the Union Public
Service Commission for the period
Ist April, 1961 to 31st March, 1962,
together with the Government's Me-
morandum thereon, laid on the
Table of the House on the 28th
August, 1963.”

QOut of five hours allotted, one hour 15
minutes have been taken, and there
is a balance of three hours 45 minutes.

Shri Daji (Indore): I want to make
a submission. Yesterday's Order Pa-
per stated that after this discussion,
we would be discussing the Report of
the University Grants Commission. All
of a sudden this morning we find that
that discussion hasz been altogether
omitted, not only from today but from
the programme now appearing. My
submission is that once an item comes
on the Order Paper, if it is necessary
to omit it, we should be consulted. We
prepare for certain things, we chalk
out a programme, and all of a sudden
we find it has been taken away from
the programme.
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Mr. Speaker: Has the Minister to
say anything about it?

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinba):
So far as my information goes, we
wanted this report to be discussed. 1
am really sorry. I will just enguire
as to how this thing has happened.

Shri Hem Barua (Gauhati): He is
overburdened with Information and
Broadcasting. Can you not arrange
to relieve him of his burden? )

Shri Nath Pai (Rajapur): We would
like fewer apologies and more effi-
ciency from him. Would you like to
persuade him in that direction? It
has become habitual to come with
apologies.

Mr. Speaker: I have to add my
own apology to those number of
apologies.... (Interruptions). Hon.
Members are feeling that the hom.
Minister has taken upon himself a
very great and heavy burden,

Shri Satya Narayan Sinha: This has
happened because the time has been
extended to some items. The House
has granted permission to extend the
time in respect of some earlier busi-
ness and so we had to take it out. It
is not dropped altogether; it will come
next week.

Mr. Speaker: If a certain change
has to be made, then, some intima-
tion must be given to the Members.

Shri Kapur Singh (Ludhiana): 8ir,
there is a suggestion from this side
that this part of the proceedings must
be broadcast.

st swrmEre men (fasE)

WEaW AEIE, AR TG & AL H T
o1 & oY awrew [.ar gv, w=t =
A E & AT F T fRar v
& Imwr e & e aT ) amEeaaEt
% of faer w1 i qq feges #1 3w
g7 =1 gRir | ¥ 7g J=Ar W g
& 3w & arx & w5« @y fviw faar
LU ]
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= g Aaw fag 0 5w #
9= fagme 1 faar s

Shri Nath Pai: How much time has
been allotted for this?

Mr. Speaker: When we take it up
we will discuss it. Now, Shri K. C.
Sharma.

Shri K. C. Sharma (Sardhana): Sir,
the question before the House is a
very important one. One significant
fact is that the 20th century has
brought into existence a new class of
rulers which is quite different from
the class which for thousands of years
has been ruling the human race. A
new class of rulers had arisen from
the fact that all over the world first
class citizenry rights had been given
to the common man which includes
the right to rule the country. All of
a sudden, it is not possible, overnight,
to attain to the competency, efficient
way of doing things, decency, public
morality and the dignity of the office
as has been the privilege of the ruling
classes that have been ruling the
human race for thousands of years.

The human mind inherits in two
ways. One in his heredity from the
parents and the other is the heritage
from the society, environs. Therefore,
my first point is to emphasise that the
recruitment to the Indian Adminis-
trative Service and providing for
training for only one year or so, is
defective; it does not provide enough
equipment for the officer to discharge
his duty efficiently for the simple
reason that the sociological aspect in
this 20th century particularly after
the 1950s in India has entirely changed.
What was the social thinking and
science in former days? What is cal-
led the procedural thinking has chang-
ed now into dynamics of sociology. A
new phase has come in now; it is call-
ed actionism. For a young boy who,
for instance, has gone through thou-
sands of pages, perhaps under the
guidance of Shri D. C. Sharma, of Bri-
tish history, it is very difficult to pick
up a page from the Indian history of
1963. It is simply impossible. I
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would very much like not to bother
the young minds with British history,
with pure mathematics, because these
things have nothing to do with the
administration as such. What is im-
portant is the capacity to meet the
people, to understand them, to take
to the job seriously and ischarge
the duties efficiently, I put a simple
question to the yocung man: what is
the most significant event of the
year? What is the noblest thing you
have done this year? The answer to
that will show his capacity and show
his social attitude. This will show
hig courage; his understanding of the
situation. How does a man with know-
ledge of pure mathematics or British
history or ancient philosophy help the
administration? What was ancient
philosophy in India? How would a
man with a knowledge of ancient his-
tory of philosophy make a good judge
or a good magistrate? I fail to under-
stand. If a reading of literature and
his academic studies do not make him
fit to hold that magisterial job, he must
be given efficient training. Does effi-
cient training mean a trainmg for ore
year? What ig that one year? Who
trains that man who knows that it is
not always good for a man to do the
job well in the administration? But
they will say he does the job well,
who fills up the papers and makes
good reports. This ig the training go-
ing on.

It is a very serious matter. It is
a serious matter not only in India;
it is a serious matter that is confront-
ing the democratic administrations all
over the world. In other countries
they have long periods of training.
They have specialised people to train
young men. Here, if you read the
names of the members of the Union
Public Service Commission, you will
find that they are simply the ICS peo-
ple who do not understand, who not
only do not understand but do not
like to understand, who never like or
care to understand what the common
man feels, how he acts and what he
wants, Theirs is the kingdom of the
Nawabs. The others live as slaves.
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Mr. Speaker: You have got the best
men there. No reflections should be
cast,

Shri K. C, Sharma: With all respect
to their best quality, I may say that I
belong to a class of people who feel
that they have not yet in any way
changed. '

Shri D. C. Sharma (Gurdaspur): No,
no. )

Shri K. C. Sharma: I feel it; I hones-
tly say that Freedom has not come
down to my blood because my people
also feel the same way. Look at the
hardship of the people, the reluctance
of the officials; look into the welfare
of the people, or their thoughts or
needs, We have been through the
streets, the villages, and we have seen
how the administrative people behave.
I say it with a sense of shame: I stood
against the District Magistrate nof to
raise subscriptions for certain things,
but the subscription was raised, and
we have to pay the price through our
nose. The people in the services do
not understand what the common man
feels. Formerly, before Independcnce
we were slaves, though we had a hu-
man shape—human blood and human
bones. Today, we do not want to be
humiliated like that. Myself and my
people do not want to be humiliated.
We want a man who understands us,
who sympathises with us and who
knows our needs and who is willing
to do his best for the removal of our
difficulties. This situation has not been
created. I dare say if there is an im-
partial tribunal anywhere, to judge the
rights of men and the doings of the
administration, 90 per cent of the ad-
ministrators will be found gquilty. My
respectful submision is instead of
having a long series of academic stu-
dies, it is good to have people who can
understand the capacity of the voung
man to stand the situation, his willing-
ness and his social environment and
training to do the job. I have seen
many riots and I have found many
highly placed officers callously indiff-
erent to the situation in which human
beings, men and children were thrown
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into the fire. I have seen police offi-
cers standing indifferently. What sort
of administration is it? Where is the
human sensitiveness? I would say
they are beasts and not men. I know
how administrators have deliberately,
indifferently and callously allowed
people to be murdered and to be treat-
ed in any way the males liked. I have
seen such situations and I do not want
this to continue.

First of all, I would say, there should
be in the Commission a military Gene-
ral who can know whether the young
man can stand the situation. What is
the use of having academicians who
cannot raise their heads? So, there
must be a military officer who can
understand the physical capacity of a
man. Secondly, they must have on the
Union Public Service Commission a
first class sociologist, who knows what
the environment of the young man has
been and whether he is likely to
adapt himself to the situation. Thirdly,
they must have a first class psycholo-
gist who should be able to know the
mind and propensities of the voung
man. This is not an ordinary thing.

I pointed it out once in the Consti-
tuent Assembly which was framing
the Constitution why the State, to
Hegel, has been a symbol not only of
human aspiration, but a sort of divi-
nity that is responsible for the growth
and security not only of the individual,
but of generations to come, The State,
therefore, has the right to the best man
in the society and to his best capacity.
I regard the backward classes provi-
sions and the representation nrovided
for them as a nuisance in the Consti-
tution. They have no right in the eye
of justice and constitutional law. I
want the best man with the best possi-
ble training for him to render the best
service to the people.

Shri Sonavane
want to say....

(Pandharpur): I

Shri K. C. Sharma: You aeed not
say it.
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Mr. Speaker: If he wants ‘o say
anything to me, let him say. Would
the hon. Member resume his seat?

Shri Somavane: He said, he wants
the best men. We do not deny that.
‘But he is also opposed to the recruit-
ment or encouragement given to sche-
duled castes and tribes and backward
classes. May I ask him whether the
society was not responsible for keeping
these backward classes down and not
_giving them opportunities to rise?

Mr. Speaker: He might resume his
seat, He has not said that.

Shri K. C. Sharma: All over the
world, recruitment of good men to
the administrative service is made on
three principles, namely, the principles
.of cognito, unversalism and specific
functionism. That is, the candidate
should be capable of wunderstanding
the problem and he should have the
.capacity to do the job. As I submil-
ted before, he should have the intzll:-
gence the environmental social aptitute
to understand things and to sympathise
with the people. He shoulkl have the
mental and physical capacity to do the
job and, a psychological aptitude and
a ready will to take it up. Cognito
.means rational and functional.

The socond thing is universalism. I
am opposed on this principle that a
woman must necessarily be a member
of the Administrative Service. [ am
opposed to the praclice that “rom this
class or that class a man must be ta-
ken in. It is against the fundamentals
of the administrative structure all over
the weorld. .

The third is the specific function
assigned to a man. If you read the
report you will find that students of
physics. students of pure mathematics
have been taken into the police ser-
vicee. May I know what mind pure
mathematics makes of the young man,
Take The statement “two and two
make four”’. Can it be made five? 1f
you ask how two and two make four,
no pure mathematics students will say,
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these are two fingers, these ure an-
other two fingers and therefore
they make four. He will rav that
it is the end. the connecting Jink
that make four. Do vou expect
him to shoot at the dacoit at
first sight? Remember what mind
pure mathematics makes, what mind
pure physics makes, what mind nu-
clear physics makes. It is your stu-
pidity to put that young man for the
job of a superintendent of police.

Mr. Speaker: My stupidity, what did
he say?

Shri K C. Sharma: Of the admin-
tration, Sir. I am gorry.

Mr. Speaker: [ am sorry f [ have
been culpable in that respect.

Shri K. C. Sharma; So I beg to sub-
mit that this question of administra-
tive structure has caught the attention
of people responsible for the adminis-
tration of human race all over the
workd and certain principles have been
devised. I beg to submit most respect-
fully with all the force at my com-
mand that this question should be
scientifically examined and it should
not be allowed to continue in the ruts
of the olden davs because in the olden
days there was no administration
worth the name.

it g1 g (77« wewe wETEg,
i gfrmm ofers afew i &
<47 arfes foE & faafam § a0 £
A HeT AZRY € TG A% FT &
forq wwr gon g | afme afew wfaw
FHIHT FHT JEgT FST NI 1407
AT AW H § I\ F are 7 1 & 2few
F9 AW 2 39 F fAEw o aw qw
&1 &1 ary FiF foew arez a9 H qw
afrge ofers &faw wHm &1 0
Few 4T W I w1 91 fAewy W ¥
SH F1 AT &1 ATEIRGT FT HIEATH  FAA
Fif.d, 3% F1 q2 G FT IE@T | W
feafeer & & =7 3w & 59 ¥ fre® S
& fastaw ¥, fo & s s H §
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RYT A1 F09 AT AT 29 & gIT A8
¥ F97 OF FTAT gea] AT AT £ WY
fm & foir oo ofer afam wwa =1
F9 FAT 3, & AT FET AT E |
O waAE I FAgfen wfagr wie
faez a1 & & faq 1 d=a7 37 2o &7
HTAET FT AT q T30 AT F |

I TH A F AMA WA
anfaat & wfawas #7 a1z § #97 391
& T 9 a1 ag 19 @ I F g
|TZATA A AT A7 NETE A, 97 X o
f 3467 a\ #1 77% "o 4t wEEg
*1 57 faarar Frgar g 1+ g wfagy
& AT, AT FFETT FETT AT FAHT H
T s AT am 2, 39 F a7 §
AT AT E T T g aA, =AY
o1 wifafam &, ag A9 smar @O
& =7 #1 761 st A1 § wwmar
AT | 3A F Faw § wAgfaw arfaat
¥ Ffavae 7 femr 2 -

“Instances have come to notice
which show that while the Sche-
duled Caste and the Scheduled
Tribe candidates with prescribed
qualifications, are available and
even succeed in written tests pres-
cribed for judging their suitability,
they are rejected on the basis of
marks secured by them in oral
interviews. It, therefore, appears
that the plea of paucity of suit-
able candidates is not always
tenable.”

WETW WRNEW . FAT AZ AT EAT
oferrs afqw woftwa & g7 & SR
frar & 7

wt @z fog © THT AR HOwET
foie & 41 8.3 § T WA
frar & 1

W REITH : Ifeaw Riaw FHT0A
Ffm A iz fmri ws g
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gmqﬁqfqﬁqxﬁmﬁhgﬁz
FoguEed W27

Y 3z Tag : ofeds afew wdrew
7 1wt fegrE § foram & f s &
TEIH E | THH T AN A £ WY
wi3ger ufmme #5 degee IRsd ®
wfqoae 4 o7 formr & ) @l wET 2

“Viva voce tests are conducled
by persons who may not have
adequate knowledge of the condi-
tiong in the tribal areas and,
therefore, of the handicaps under
which the tribal is working and
this is one of the causes for
deficiency in recruitment.”

Tg T °F 7 q==1% § f fam oz
§ ggfes wfaat =1 foes gooa
& AT 7 Avfaga g1 2, S I E
qTE GTHOT AT &, ST § USHAA N,
7T £, T [T AT A1 L@ TEA 3O
I ¥ A1 fogzmm & 37 wEAAT @A
gn St gardr sransfor a2,
grwe gfage ofeers afaw w4,
I FT ATE T KT ATGAT A7 A0fe3,
I HT T H TGAT AMGT | 514 q2 A
S F At Trvey & Ay owma g o
39 ¥ WOT &7 T AL @A WA,
fom & sgm adfaas w oeEwA
NIST # § | WH qGA §; F FgAT a3AT
& f¥ ¥ o g® wiwe # fow & Hanfam
w7 wFar g fr fows arvg et & gfma
sfser afam Fioq & 9fy 971 wameE-
Wew gu &, ST FT AT A E, TA KA
AT §, A A ANTIAR & |

A Qe AR I@ F AT X I
fiFEoe AT Feges F1eeA 0% Nyqee
ZIEA IA WTSe HTo THo, WEe We
TWe 0T WTEe WTe, HTEe o TWe WY
o I ¥ o T e d



5575 Motion re:

[# 3z fag)

aq T W3ges Wqee
et FTEEE  grEEd

qe4. 9343 q= 3
qey= 1439 RS %
9&%]e 9900 ic 90
qE%3 . 9489s &% EE

mm%mﬂﬁ'ﬁoq‘ﬂ'o% FeT
1 fEd | T v # frargar

Tg FH Vgges WSges
ArAAT FEEE ZrEEd

q&Ye 8IE 90 Y
q&%o £¥3 e %
qESR qeoRe RE %

T & T #) 3W g0 @ A 9
wE fm ¢ frug o g
qgges FEE AT WG A
FY ATAT F FT 42 T2 faedrg 2
gare d@frmam & famm ogwm g
FEHEd TEZH W, fF 39 ®1 ag @@
ifrr @ sgdm w9 A o A
T oafew &1 oAt T oaw W
Az & 5 wgfaa onfadi &1
fomaT & 39 % Faafad Faw@e 3
st aF F1 WG #7 § I8 AR GATF
aE &1 & 7w F s & 9= agey
FT =TT T/ AT A wra7 =g g fF ag
St etz fomet & 7z 7@ Arer Forrzam
2 W7 3w 7 2T F oy o & e
FZH I MG | IH FFEH H AN
fadew & 05 9 & ag afqaw ofes afaw
THA FTAX ZAT R, A A @A ¥
B FC AT TF W A A W AT
A F AL F Gauw fFar w7 wk
foat fefsfaddt @ o€ & sk =
feada areft drew foer & g€ &
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I F O F H Ay S genfaaa
@ faar wm@ &t & dereen fasges
Free %17 fareges grgew & @vn & fag
g "7 39 § ¥ T a7 wriAai &
g fFar S oo

oF ag § A F Af 9+ mRE
F e § AT AgAT g AR Ag g g w
oA F1E S @ret @A § WK I F
foq @ wifaai o fres grat A & <ar
73} faera, @1 97 F1 W FT OF A
g g fafaedt & mowmar gan &)
39 gt &1 i faoe v & fag
et et wwa &1 e fagr wmar €
AR I9 T FT QA FIA F 79 A7
AT A faggee e a1 fagaes
Zreed ¥ el Wt #1 99 g &
faw &7 &1 w17 "wET g a1 sEs fau
% feuRdew @1 dsar & SEET
g gfmm ofers axfaw wimEm
FT OF =L AT £ | AL qATAN O
A ifsfmasm o ¥
fargges sre= & arii w1, s fr 99 &
FIC AT TFS 4, gL @A F g T
FETIEZ FT T T AT ATHE IO FIAT
qr I8 F1 & @S F FfEw F my
I YFIX A9 9 F7 g9 # dfagw ¥
St wrzaTE fae gu @ SRS EETaT
W F1 g | fad § 99 ¥ wgew @
WGT & | S AEATENT &1 argq & fag
mEAaIgem el AammgfF
frores dwem #1 w33 w1 7@ O A
fa <t 3@ wwER & dee i fagges
FEE FT AEEL g1 T J, IH AFTC A1
FAGETT [ F@s & =, Wl
arr | g A & aEfefme foe
Fart ¥ ot wewd gro weer w@ar
T AT AT @ 1 I F1 FFT AAT
g fF:
They are holding not by worth Lut
by birth. Ig T@T TA AW § |
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I F1 &g Amaw £ o g7 oo Frafaga
¥ ds rafem s s @3 a1

T ¥ o F2A & v ey dtfer
F qraTe 9 gAr Ffagw wifE a3 0w
famgee &z &1 & it w7 dfee
#Y F7 g1 Tifge | &few &Y @i Qe
F & g g £ i ot fegea
#1 sfoe@ 7@ T 1 I # ag A&
AW f o wre afeat & & & =
gT I AT W@ & | IAHY q290 & fAw
wfaam ¥ aga o9 fomn mr 1 gt
dfqma & Forfamdt & @ 9w
sfagm ar o faaet afeai & @ it
F1 FHT T IO A AT AL G
gafau 37 9 g0 & Fifaw
L T WA A7 TH G & FImar
Ft & ar ag afqem & wfs v o
F & |

T ag zvera & s g A @
st % Froreaar F v ¥ sy v
qu 72 fear &, T a9 qmEw ¥
fau ox FHEw fasmr 9@ o fF A
FTY FT A9 FT 7L Iq F 2 IF
ot wfywe fear snd fF 9g
ot {ferie fol @@ ae7 & A
I X WX 39 F IroHeAd F fAT
HFIEHTL FTE 7 FIE FI77 62 |

fregee w1z Ffaee # e
Ft TgW F wWG A gg AT GeA &
HIEA AT AT | IR A Ig A
fer f& s & o w1 odr Ghad
% & fom & 9fdr § o a9 @ &
g &1 g%, A1 g & afw g
9T WX TN FF % 9g S Frer qu A&,
21 @1 & 3@ %1 g Rt srar anf

o g W FIE FT 1 daAT Aq1
g F XA Uew g ¥ AR
FAT TR 7 @ wm wfeae
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frmgagaga qu & 1 99 &9 F)
a1 & fea T & W) S ot faar
mrEgaad fea § frarmr g (&
AT & 6 99 AN F7 AN A KT
A gArR &faam @ dgdt €

g9 ¥ Sger @ ot & ww ¥
sif<ar w4 wEew & FgAT ARGAE TR
7z & f gfram ofems sxfam o &
¢ 9% F 3@ F19 F AR AW H gw v
# gt wefafagdam &t aww & fammw
AR TG I AT FMIAG§
f g it 1 e 7 ot @EpEfaETg
& & 3T 9T QU wHA AG fHar TAT R |
ot fdiE @ 7z & &Y 99 & 99w
gt S=raT § 5 o Foer@as g anfad
% famr snfigw a7 ) Frem & 1 Twfeg
WM gfrmR s §
fa R I ¥ 95t oF FHEA
T Y fF @ #1 @ FF ;AR
2 e

AT ®g ®¢ & TG FI@OTE |

Mr. Speaker: Shri Sidheshwar Pra-
sad. I find he is not here. Hon, Mem-
bers give their names, saying that they
want to speak and yet when they are
called, they are not present. Thereby,
they forfeit their right to be called.
Afterwands, they come and plead that
they may be given a second chance.
Now Shri Jadhav, Shri Man Sinh
P. Patel. Both are absent. Shri Heda.

Shri Heda (Nizamabad): Mr.
Speaker, Sir, at the outset, I would like
to refer to paragraph 7, sub-paragraph
3 of the report and then join issue with
my hon. friends, for whose basic know-
ledge and common sense I have got
the greatest respect. ] am referring to
Shri K. C. Sharma. Today I feel like
joining issue with him.

Mr. Speaker: What is the use when
he has already left the House.
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Shri Heda: But the argument ie-
mains.

Dr. L. M. Singhvi (Jodhpur). I
think he has anticipated Shri Heda.

Shri Heda: The paragraph at the
outset says that “it is gratifying to note
that the performance of candidates be-
longing to the Scheduled Castes and
Scheduled Tribes at the Indian Admin-
istrative Service examination held in
1961 showed a definite improvement of
their performance”. This is a good
development that these young boys
belonging to the Scheduled Castes and
Scheduled Tribes are showing greater
and greater improvement year after
year. Here I need not read the whole
paragraph. At the end of the para they
have stated that this year they have
taken a larger number of boys from
the Scheduled tribes and backward
classes than in the previous years. It
is not clear whether they have fulfilled
the quota of reservation, so far as IAS
and IFS examinations are concerned,

But the same is not the case in the
case of other examinations and selec-
tions. What 1 suggest is that they
should flx minimum marks in all
such examinations for qualification.
Once a candidate belonging to the
Scheduled Caste or Scheduled Tribe
gets that minimum marks he should
be selected in the quota reserved for
them. But that dees not always happen
In some cases, they have fixed the mini-
mum marks at 35 while in other cases
at 40, 45 or even 50 per cent with the
result most of them are not qualified
and even some of the reserved vacan-
cies are not filled up, which is not at
all fair to them. Since I have been
working with the Scheduled Castes
and Scheduled Tribes, T have before
me a number of cases where they have
not been given the selection or promo-
tion which they deserve, in spite of the
reservation of quotas for them.

Shri Sharma talked about fundamen-
tal rights and equality mentioned in
the Constitution. But he forgets cne
basic fact, and that basic fact is that
India for the last few centuries has
been divided rigidly into eertain castes
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and communities and particular castes
have taken to particular types of avo-
cations. If a person belongs to the
business community, naturally, his
sons ang grandsons take to business.
Similarly, if one goes in for Govern-
ment service, his song and grandsons
also go in for Government service.

13 hrs.

We find that even Government ser-
vice has become a sort of & monopoly
for particular castes. Therefore these
castes react very strongly when some-
body from the other castes tries to en-
ter it and they bring so many factors
to neck him out. Two things are very
handy to them—one the personality
test and another the medical examina-
tion. I do not want to waste much of
the time of the House but two or three
examples would carry the point home.
I may refer to the case of a son nf a
Minister in the Central Cabinet. He
does not belong to the martial commu-
nity but his son wanted to join the
Army. He appeared at the examina-
tion and stood first class first, but when
he appeared for personality test he
failed. Next year again he tried.
Again he came out first clasg first; he
was at the top and again in the person-
ality test he failed.

Shri Sham Lal Saraf (Jammu ind
Kashmir): What about his personal-
ity?

Shri Heda; Anybody who looks at
that young boy—I think, his marriage
was attended by many of us—will find
that he has a grand physique, that he
has got a good personality and that he
would have made a nice Army Officer.
But he was denied that. Why? Be-
cause he comes from a community

which is generally not recruited in the
Army. ,

I may give you another example.
Here in the report there is a mention
of engineers selected for electronics. I
am referring to the case of a young
boy who comes from the business com-
munity., He had a great future in the
private sector. Straightaway he could



5581 Motion re:

have started earning a four-figure
galary. But he wanted to serve the
Government. You know, Sir, in elec-
tronics the best field is research. He
joined the Atomic Energy Commission.
What happened? There he, an electro-
nic engineer, was given training in
physics. When he approached Dr.
Bhabha and asked him, “Why am T
being taught physics which is good for
a M.Sc. student but which is not good
for me?”, Dr. Bhabha was also sur-
prised. He enquired and found out
that there was no arrangement for any
other training and therefore instead of
keeping the boys idle they thought
why not give them some training. So,
he came back.

Then again he appeared at the UPSC
examination and got among the frst
few. Naturally, he deserved a Class I
post. But he awaited and waitad for
months and he did not get the appoint-
ment. After about nine or ten months
he got a letter saying, “We have not
got full particulars on the following
points, that is, firstly, your father's
name. You have, in your application,
given your father’s name as So-and-
s0. Member of Parliament. This ie
not adequate. Give us the full name
of your father. Secondly, you have not
given us adequately your address.”
Being the son of a Member of Parlia-
ment he was living in one of the
Ferozeshah Road bungalows. So, they
said, “You have given the address as
Number s0-and-so Ferozeshah Road,
New Delhi-1. It is not adequate. Give
us your full address.”

What wag the story behind it? I
took up the matter with somebody who
was high-up in the Defence Ministry
because this engineer was allotted to
Defence. I found that since this boy
did not belong to a community which
is generally in Government service
they wanted to bypass him and the
easiest way was that they asked some
small clerk to put on the file that the
applicant's address and father's details
were not adequate so that the other
boys who were below him could be
taken into service and were taken into
the service. Months passed and then
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this boy was asked. Naturally, they
knew that this boy would not uccept a
junior position.

Mr. Speaker: | have some difficuity
with all these statements that the
hon. Member is making. Firstly,
there is the objection that he is taking
up individual cases. Probably he has
not given notice of that to the hon.
Minister who may not be able to give
a suitable answer because he did not
have advance notice that a particular
case was being taken up.

Secondly, so far as the UPSC js

Shri Sham Lal Saraf: Is 1t reievant
io the recruitment made by the
UPsC?

Shri Sonmavame: Certainly it 5 ro-
levant,

Shri Heda: It you allow me to
make my submission or both the
points......

Mr. Speaker: Under the Constitu-
tion we have an independent body
which is supreme in our land and if
we try to shake faith aiso in that
body, probably it might not be advis-
able.

Shri Bhagwat Jha Agzad (Bhagal-
pur): If they behave in this fashion,
as these examples show, certainiy
they shake our faith in them.

Mr., Speaker: But notice might be
given in advance so that the hon.
Minister might be ready with facts.

Shri Bhagwat Jha Azad: But he has
not taken any name,

Mr. Speaker: That identification is
enough...... (Interruption) . I will re-
quest hon. Members to avoid such re-
ferences to individual cases. Of
course, they can say that such things
have happened. But take up a parii-
cular case, unless an advance notice
has been given to the hon. Minister,
puts the hon. Minister in a handicap
and he cannot answer it............
(Interruption) Order, order., He will
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allow me just to complete it and
then I will give him an opportunity;
or, he might say it first. I will hear
him first.

Shri Heda: I gave these instances.
Mr. Speaker: Yes, Shri Azad.

Shri Bhagwat Jha Azad: It was the
convention of the House that no
names should be mentioned in this
House and when a name is mentioned,
on a point of order being raised you
have always upheld that the name ct
the man who is not here in the House
%0 defend himself should not be taken.
But now you have permitted a very
big name in this country to be men-
tioned and discussed in this House in
any way you like.

An Hon. Member: Whose?

Shri Bhagwat Jha Azad: In this parti-
cular case no name had been mention-
ed. He was just giving example of
how things happen, It happens in this
country that when a man gives his
tathers's name and his residence, still
he is not being allowed entry into
service because they want* to find out
to what caste he belongs, to what
State he belongs and whether he be-
longs to the caste and the State which
are getting in the service. Such things
are happening. Without takinz any
name we are perfectly within our
right o mention it in the Lok Sabha.

Mr. Speaker: I am sorry, I cannot
agree with him. If individual name
is not given and it is said that Feroz-
eshah Road was given and son of
Member of Parliament was given, I
think, that is enough to trace him as
to who he was. That identifies the
man...... (Interruption)., If things
have come to such a state, certainly it
is deplorable. If the allegations that
hon, Members are making are true,
certainly they are reprehensible and
we are very sorry that we have dege-
nerated into such a state. But then
to0 we have to maintain the tradi-
tions and 1 will request hon. Mem-
ber just to avoid that. He can cer-
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tainly say that such things do happen
and I only request him that individua)
cases might be avoided.

Shri Heda: 1 was developing the
point that in our country the caste so
dominates that. ...

Mr. Speaker; He can do that.

Shri Heda:...... even in the best of
selections these considerations come
in and I gave certain instances of how
things are developing. Because of deli-
cacy I did not mention any aame. Of
course, if the hon. Minister or some-
body wants to verify it, I can give the
name in private., That is quite diffe-
rent.

Mr. Speaker: Only if he does not
give the name but says that the hon,
Member is sitting behind him then he
will be identifiable.

Shri Heda; There are 700 members
and of you include the ex-Members,
there may be many hundreds mor:. So
it cannot be indentified. But if it has
given anybody a clue in identifying
him, I appreciate his intelligence.

The point that I was making was
that these reservations are very nece-
ssary. The reservation for the Sche-
duled Castes and Scheduled Tribes has
been provided because of various
factors. If yvou want that every strata
or section of the society should come
to the different levels, mix with socie-
ty and become one then whatever the
handicap that is there we have to re-
move it. 1 am not saying that only
in Government service those people
who generally do not take up Govern-
ment service should be given prefer-
ence and should be persuaded to come
in. 1 would similarly like in the
national interest that those communi-
ties who do not take to agriculture,
business or industry should be persu-
aded tp go into those fields, Thereby
real integration should be brought
about.

It you just compare the history of
the American people with that of our
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people, you will find one big differ-
ence. Mr. Speaker, you had been to
the States recently and you would
have seen that there is g great mobili-
ty of employment. You take anybody
there whose age is about 45 years and
you will find that he has changed his
profession four or five times. If you
take what his father's grandfather's
and great grandfather's profession.
you will find that they had different
professions. Is that the case in
India? It is not. If I belong to the
business community, you need not
ask if my father, grandfather or any-
body, belongs to the business commu-
nity. That is the case. If one is a Gov-
ernment servant, you will find the
same thing that his father, grand-
father, everybody, was in Govern-
ment service. So, this is the point to
which I was referring. Therefore, the
high principles that everyune is qual
and only on the basis of merit people
should be selected and that the re-
servat'ons for the scheduled castes and
scheduled tribes are worthless should
not be there, They are against the
Constitution. This type of plea should
not be made because we are in a parti-
cular phase of development of our
society.

Ther is one more point that I would
like to make and that is that the
U.P.S.C, is held in great 1espect and,
therefore, on the whole, its decisions,
its judgements, are very satisfactory
and there they give, they create, a
sort of satisfaction all over. Because
of the States reorganisation, certain
difficuities were created and certan
types of feelings came in. Take the
case of my own State, Andora Pra-
desh. The former Hyderabad State
hag been reorganised and made a sort
part of three different States. Now,
these warious regional feelings come
and lal that. The machinery that is
evolved to solve them is not proper.
In the former Hyderabad Stats, there
was only one service, Medical and
Healtn:, these were not two separate
gervices, There was one unified ser-

vice There were two separate
seryices in the case of Madras
State. When  they reorganised,

1169(Ai) LSD—5.
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they took the advantage of the
circular issued by the Home Ministry.
They said, since in Hyderabad there
was no health service, everybody who
was in the health section from the
Hyderabad State had beern put down
and everybody from the Madras State
who was in the health service had
been put up. This has topsyturvyed
the seniority there in such a manner
that many of the persons who were
Directors or .Assistant Directors in
their own departments had to go 5 to
6 places below. The result was that
they did not joint the service. The
Home Ministry was good enough—
when I moved them—and they wrote
a letter. But more than six months
have passed and they have not receiv-
ed reply because they wunt to avoid,
they want to delay the matter. There-
fore, I would very much like that
such delicate matters which have
something to do with political pres-
sure be brought under the jurisdiction
of the U.P.S.C. direct and the Home
Ministry need not be bothered about
it. If that takeg place, I think, greater
saisfaction will be possible in these
places where the regional feelings are
rampant.

With these words, I conclude.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, Sir, as we sur-
vey the rather unhappy and unplea-
sant scene in India today, we cannot
fail to be struck by the fact that a
sound, clean and efficient administra-
tion is the sine qua non for the pre-
servation and promotion and streg-
thening of democratic institutions in
our country. To this end, the Gov-
ernment bears a ‘major responsibility,
but under the  Constitution, the
Union Public Service Commission, as
it ig constituted, has also got to play
a vital role so that the administra-
tion may rise from the doldrums into
which it has fallen today, and it can
really become an efficient instrument
of the welfare State that India as-
pires to be.

The Commission, under the Consti-
tution, has presented this report, and
along with the report—the discussion
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has become, more or less, an annual
ritual, not much 'more than that—
the memorandum by the Government
giving reasons for the deviation or
the departure from the advice
tendered by the Commission has
also been laid before the House.
It is wunfortunate that in many
cases, many instances, many cate-
gories of cases, where the Govern-
ment has behaved, has conducted, it-
self in a shoddy manner, in a shabby
manner, in a most undersirable fas-
hion, for that kind of thing, for those
deviations, departures, remissnesses
and indifference, no reason, no state-
ment is available from the Govern-
ment for the consideration of 1his
House. There is only this brief,
cryptic, memo-andum a%out one case
where the adv.ce of the Commission
was not accepted by the Government.
Perhaps, the Government takes shel-
ter behind the wording of the article
323 of the Comstitution. The relevant
portion is as follows:—

“..a memodrandum explaining,
as respects the cases, if any, where
the advice of the Commission
was not accepted, the rzasons for
such non-acceptance to be laid
before each House of Parliament.”

But may I submit that il iz possible
and it is necessary also that this
should not be construed {oo strictly?
There are scores, if not hundreds, of
case where the Government have
behaved arbitrarily, very casually
and in a nonchalant manner and,
therefore, the Government does owe
&n explanation to the House for the
remiss manner in which it has conduc.
ted itself.

Sir, the appendices to the report
throw a very lurid light on the mat-
ters which I have in mind. As was
said of Bernard Shaws plays—a pound
of preface with a penny worth of
plays—here are appendices which to
me are more important and msre sub-
stantial than the slim hody of the re-
port itself, I will, by your Ileave,
make a few references to the most re-
levant and vital porticas of the ap-
pendices,
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May 1 first take Appendix II? Ap-
pendix Il gives rather strange figures
with regard to the recruitment by ex-
amination, written examination, and
celumns 4 ang 6 give the number of
posts and the number of candidates in-
terviewed. In 1961-62—J] dp nout want
to read the exact figure—the number
of candidates interviewed was less
than the number of posis advertised
according to this appendix. Now,
when a fewer candidates were iner-
viewed, what happend to the num-
ber of posts advertised? Whether they
were filled or not filled, nothing is
given in the appendix. The previous
years' figures are understandoble.
But the figures of 1961-€2 are not un-
derstandable.

I would also refer to the number
of applications received durng the
year and the number of candidates
interviewed during the year which
show that there is a steady decline
during the last five years. I do not
know whether this recruitment is by
interview only. I wonder whether
intending candidates have lost con-
fidence in the examinations, in the
nature of the examinations in the
quality of the examinations, conduct-
ed by the UPS.C. and so fewer
people apply every year. There |is
a steady decline so far as these
fipures are concerned.

13.15 hrs.
[Mgr, DepUTY-SPEAKER in the Chair]

Then. I turn to Appendix IV. 1 do
not know why thess posts should be
excluded from the purview of the
U.P.S.C. Take, for instance, the posts
in the Government Hospitality Crga-
nisation. I would not say thai {hese
posts are filled on the %asis ol favo-
ritism or nepotism. But I do rot see
any reason why these posts should be
excluded at all from the purview of the
U.P.S.C. So, also the post: in the
the President's Secretariat, Vice-Presi-
dent’'s Secretariat. About perhaps
there is some reason for excluding
them, but even there all the posts in
the President’s Scretariat shculd not
be excluded from the purview cf tha
U.PS.C. As for the Vice Presideni’s
Secretariat, there is no reason at all
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for excluding these posts from the
purview of the U.P.S.C.

The.s, I come to Appendiv VI which
gives the statement showing the num-
ber of candidates debarred!disquali-
fied from the Commission’s examina-
tions orjand interviews during the
year 1961-62. Various kinds of wniscon-
duct have been alleged, and in fact,
they have not merely been allcgad,
but they must have been proved
against them. But I find that the pun-
ishrment meted out to such candidates
who have proved their dishonesty and
their incompetence for service is very
meagre. In our country, as I have
always been saying for the last few
years, unless you institute a sysiem
of deterrent penalties, there is going
to be no improvement in the morale
and the tone and the efficiency of the
administration, and wherever such
misconduct is proved, it is no use
debarring him just for one year or
two years or three years, but there
should be more stringent penalties
meted out to such dishonest, such
incompetent and such unworthy can-
didates ang if possible, and if that
could be done, the case should aiso
be prosecuted in a court of law.

Then, I would refer to the list of
pasts for which suitable candidales
could not be found as a result of ad-
vertisement and interview, 1 do not
know how these were filled up later
on. The posts were advertiised for
being filled up by advertisement and
interview, but no suitable caudidates
could be found. Government should
tell us how these posts were filled up
later on when no suitable casdidates
could be found.

Then, there is Appendix XIII giv-
ing the list of posts for whith requi-
sitions were cancelled after advertise-
ment and before interview, It is a
very serious thing, Here, there is one
post in the Defence Ministry, ths only
Ministry which is most culpable in
this respect, where without assigning
any reason the requisition was can-
celled. The other Ministries at least
had assigned some sort of reason; it
might be some excuse or soule pre
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text, but the Defence Ministry can-
celled the advertisement for this post,
and we find from the report thai:

“The Mwis'~; decided without
assigning any reason that the pust
should not be filled up for the
present.”.

I wonder whether the U¥.S.C. is not
compz‘unt under the Constitution io
call for explanations in such cases
from Government. If under the
Constitution as it stands they cannot
do, T beil.v.: *hat in the nafional in-
terest, it sic:.!d be amended for that
purpose, The other day, the Law
Minister prattled about nalional in-
terest, and the amending of the Con-
sitution in national interest. In the
case of the Berubari Union, a treas-
onous amendment Bill wag passed by
this House. But here is a maiter
where national interest is vilally in-
volved, and 1 suggest that wherever
such things happen in the hands of
Government, th. U.P.S.C. shouid be
perfectly competent to ask for an ex-
planation from Government as to why
these things are done arbitrerily and
in a casual and indifferent manner,
and I may say, in some cases, even
in a high-handed manner, and the
UPSC. should not be helpless in
such cases,

Then, there is Appendix XV which
gives the list of cases where the offer
of appointment was delayed by Gov-
ernment. This is an amazing list of
appointments delayed in some cases
by eighteen months and in some cases
by two years. Government have not
even given any explanation in this
behalf, and if the hon. Minister is able
to give it, he must give an explana-
tion to the House as regards these
cases where the offer of appointment
was delayed inordinately.

There is one more appendix about
delayed references regarding tempo-
rary appointments. This has bzen the
bane of administration in recent vears,
and temporary appointments were
made by the Ministers or some under-
lings or somebody beneath the Min-
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ister, perhaps, the Deputy Minister
for it might be even somebody be-
low that), and these temporary ap-
pointments were made ad hoc and
on a basis which could not pass the
test of reasons or efficiency but which
were governed by some extraneous
considerations or factors, and the re-
ference to the U.P.S.C. was not made
at all for years, The dates are very
revealing. For lack of time, I shall
not go through them in detail But
the hon. Minister must, in duty bound
and in honour bound, come and tell
the House as to why these things hap-
pened.

Then, there are the disciplinary
cases involving charges affecting in-
tegrity and also charges other than
those affecting integrity.

The U.P.S.C. is charged with all
these matters, namely appoiniment.
probatios,” training, promotion and
punishment. Now, taking the first
item, namely recruitment and ap-
pointment, there has been recently
gome talk about the personalily tesis.
The hon. Minister while answering
a question in the House on the 4th
of this month said:

“There is no proposal to do
away with interviews for exami-
nations for all-India services.
The only question that is buing
considered in consultation with
the UP.S.C ig regarding the
maximum marks that should be
prescvibed for personality tests.
No decision has yet been taken.”.

1 am in favour of personality tests,
hecause personalily test is something
which, if properly conducted, can give
an insight into the candidate’s fitness
for the particular job. I do not wish
to make a personal reference, but
even in the old ICS there was the
viva voce test and there was the per-
sonality test conducted. But one thing
ehould be borne in mind. 1 Jdo not
%now how it takes place now, becauze
there is g tendency in some quarters
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to make up in the case of certain
candidates who have been brought
before the UP.S.C. by what was in
the olden days known as the ‘chit
system’. I hope that the ‘chit system’
does not prevail today, and I hope it
has been abolished. Under the ‘chit
system’, to make up for the deficiency
of marks that the candidale gets in
the written test, they used to give
full marks in the viva voce or per-
sonality test, so that if the total marks
are increased by 200 or 300—I do not
know what the maximum marks for
the wviva voce test are today—then
the candidate of their choice zomes
through; the candidate does not get
good marks in the written test. but
they can ‘make up for that defciency
by awarding three hundred marks or
the full marks in the vivn voce test,
and so, he ean come through and he
is declared successful. But this is
wholly wrong. Therefore, 1 would
suggest for this purpose, a medifica-
tion of the method, if the method is
different from what I sugges!, and
that is, that the personality test should
be always held before the written
test, as it used to happen in the ICS
dxamination in thd olden days in
England where before the written
test, the personality test or the viva
voee test or the interview was held,
and marks were allotted to the can-
didates, and they were kept under
seal and in secret.

The Minister of State in the Min-
istry of Home Affairs (Shri Hajar-
navis): What is the period to which
the hon. Member is referring? 1 shall
take it up., because 1 am very much
interested in this.

Shri Hari Vishom Kamath: I am
referring to the period of the ICS
examination of 1929 or thereabouts,
when the viva voce test used to take
place before the written examination.
I do not know whether it is different
today. If the viva voce takes place
after the written test today, I sug-
gest that it should take place before
the written test.
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Shri Hajarnavis: I understood the
hon, Member to say that this was pre-
valent at a certain time, What was
the period to which he aas referring?

Mr. Deputy-Speaker: He said that
it was prevalent in England.

Shri Hari Vishnu Kamath: This
was the system prevalent in England,
where the viva voce always took
place before the writien test.

Mr. Deputy-Speaker: When?

Shri Hari Vishou Kamath: In 1929.
1 am referring to the operiod when
1 appeared, the year 1929 or there-
abouts,

Shri Hajarmavis: 1 am very much
interested in this, ang I shal! take it
up.

Shri Hari Vishno Kamath: If that
system is adopted here that will ob-
viate the possibility of the U.P.S.C.
or somebody interested tampering
with the marks in some undesirable
manner so that a particular candidate
can get through because the defici-
ency in the written test is made up
in the viva voce. Therefore, this
should be borne in mind.

Shri Hajarmavis: Now that the
hon. Member is referring to ii, may
I point out one obvious difficulty? If
he could give me a solution for that,
I shall be happy because we have an
open mind on the subject. There are
about five thousand to six thcusand
candidates appearing for these exa-
minations, If we adopt the bon.
Member's suggestion, then it would
be necessary to interview about five
thousand or six thousand candidates
every year, That would be the obvi-
ous disadvantage, if there is anything
which the hon, Member can suggoest
to meet that difficulty, 1 shall be
happy.

Shri Hari Vishnu KEamath: In the
olden days, in London, over five hun-
dred to seven hundred candidates
used to apoear for the ICS examina-
tion, and all of them were examined

BHADRA 20, 1885 (SAKA) Report of UP.S.C. ss9.

by vive voce before the written teat,
and the marks were all tabulated and
kept in secret.

Shri Hajarmavis: That is a good
suggestion, but this is the obvious
disadvantage,

Shrl Hari Vishnn Eamath: The
hon. Minister may either adop: it or
adapt it in some way 1f possible.

Shri D. C. Sharma: What was the
result of the examination which the
hon, Member took?

Shri Hari Vishnu Eamath: The
other day, the hon. Minister was tel-
ling us something about the limited
IAS examination. 1 wonder what
exactly was the import of this phrase
‘limited IAS examination’. In wview
of the standards that are deteriorat-
ing in recent years in our administra-
tion, for the Ministers by their exam-
ple cannot disclaim responsibility, I
hope that the limited IAS examina-
tion will not further lower the stand-
ards in administration, because once
the standards keep falling and the
values are devalued, there is no
escape from the slippery slope,

I hope that the probation and the
training of these candidates that get
through the examinations is also kept
on a very high level. The other day,
I think it was in reply to some ques-
tion, or I probably read i: in some
book—for lack of time, | weuld not
quote the exact reference—that the
candidates under probation and {rain-
ing were taught Gandhian Ideolcgy,
cultural hisiory of India and such
other matters, Gandhian ideology is
good; T have nothing to say against 1t.
But there are also other things for
which India is famous, India is
famoug not merely for Gandhian
ideology, but for her vhilosophy and
spiritual values. In the Constituent
Assembly, you are aware that there
was strong opposition to a proposal for
imparting religious instruction. But
now it has dawned on the powers that
be that it was an unwise move fto
oppose it; they want to have moral
and spiritual instruction imparted
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now in some other way. 1 wish that
our candidates, probatiioners and un-
der-trainees, are taught mnot merely
Gandhian ideology but also given an
insight into the spiritual philosophy
of India. Moral values and spiritual
walues should be he]d high, That is
essential lest the adminisiration go
down the slippery slope in the near
future.

One or two other matiers and 1
‘have done, because you hava already
vung the bell and I am racing ngainst
time. Recently, on February 6, 1960,
tha UP.SC, issued a notification to
the effect that it will be holding a
limited competitive examination for
promotion to regular temporary es-
tablishment of Assislant Supurinten-
dents of the Ceniral Secretariat Ser-
vice in Junme 1960. The notification
further stated that reservation of 12§
per cent of vacancies would be made
for m>mberg of the scheduled castef
znd 5 per cent for members of the
scheduled tribes. The result of the
examination was announced by the
UPSC. in April 1961. In the noti-
fica*ion announcing the result, the
number of vacancies was 48, cut of
which 16 were unreserver and 28 re-
served for members of the scheduled
cactes and scheduled trites; that Is

7 per cent of the vacancies was re-
z2>v~4 insted of 17 per cent which was
arnounced before. I am all for the
unliftment, and absorption on equal
terms, of the scheduled casies and
--=-duled tribes in the administration.
But may I invite the attertion of the
hon. Minigter to article 335 of the
Constitution which gays the ‘claims of
the members of the scheduled castes
and the scheiuled tribes shall be
taken into consideration, consistent-
ly with the m2intenance of efficiency
of administration...... ' ete. That
eiau'd also be borne in m'nd. Here
what was happened is that this deci-
sion was challenged in the Supreme
&'rairt. The abnormal reservaiion de-
priveq those successful, meritorious
candidates, who would have other-
wise got in but for the rais'ng
»f the percentage from 174 to
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67, of their opportunity to get
into the service, One cf the affected
candidates challenged it in the Sup-
reme Court, and the Court held that
the carry forward rule which raised
the percentage—in the previous two
years no vacancies were filled; so the
percentage was added togelher for
three years in the third year—was
ultra vires the Constitution, invalid
and void. Now I hope the Govern-
ment would take this matter up in
their cwn hand and promcie thcsze
candidates who had been deprived of
the opportunity by the raising of the
percontage of reservation. (An Hon
Member: 30 candidates), 28 or 30.
Thoge candidates who could not gel
in, and who would have got in had
the percentage of reservation remain-
ed at the same level as originally an-
nounced at 173 and not 87, those can-
didates should be proinoted who had
been successful in that examination

One word more and 1 have done.
There are often candidatey serving in
varipus departments, whether it be
Railways, Posits and Teicgraphs and
so on, who apply in response to ad-
vertisements to the UFP.3.C. and re-
mit the fee for the purpose. But I
am sorry to say that the heads of
departments concerned sit not mere-
ly pretty but tight on these applica-
tioas and never forward them, The
candidales are the lozers; they lose
those few rupees, which probably will-
b refunded later on. But this 15 a
minor aspect of the issue, There is
the other aspect which 15 more ime
portant. The UP.S.C. must take a
hand in the matter. Undcr the Cone
stitution, they cannot do it now. 8¢
the Constitution or Rulez may be am
endced 1o enable them to ask the de
partments concerned to forward all
applications from candidates serving
in the Ministries and departments
who are eligible for those posts,

One supreme issue must be barné
in mind. I am glad th~% after 16 years-
of indcpendence, the Government nas
wolkten un to the fact that the admin-
istration is not what it should be.
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The senior Minister who i3 no longer
with us unfortunate!y —I hope he will
be back here sometime later on—told
us in the Consultative Committee
meeting that Government has in mind
the appointment of a Commission on
the lines of the Hoover Commission
in the US, for a complete, compre-
hensive review of the administration
and for suggestions for administrative
reforms in z comorehensive manner.
1 would have been glad—and my
colleagues would have also been glad,
1 am sure—if a parliamentary com-
mittee, a joint committee, of both
Houses had been aopointed for this
purpose, to go into the werking of the
ddministration and suggest changes.
But we should be thankful for small
favours from the Government at this
stage, because they are in a majorily
ang we cannot challenge their deci-
sions, I hope that the uestion of
the constitution of this Commission—
call it what you will, Administrative
Commission, Administrativea Reforms
Commission, whenever it comes into
being—will be taken up. The sgenior
Minister, Shri Lal Bahadur Shastri who
told us about it has left the Ministry;
but I hope it won't L2 shelved and
gllowed to start accumulating dust
in some archives of the administra-
tion, I hope it will ke taken up very
seriously, I hope thai the Commis-
sion, when it comes inin being, will
be an independent Cominission, that
Members of Parliament will be asso-
ciated with the Comimissicny and that
it will present a report in the verv
near future so that befores this deter-
ioration takes a worsa form, we shall
be able 10 put the administralion on
a sound basis in order that a clean
and efficient adminisiration, which is
the basis of all democratic institu-
tions anywher2 in the world, will be
available to the peopie of this coun-
iry so that every man, woman and
child in this country may have life
and jt more abundanlly.

Shri Basappa (Tiptur): We are
considering the report of one of the
highest bodies in the land as stated
by the Speaker himself. When con-
sidering this report, we see that this
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body is expected to perform a very
important duty, to improve the ad-
ministrative setup of this country.
From that point of view, we are judg-
ing the work of one of the highest
bodies in the land. In doing so, we
have to consider all the things that
have happened in the past.

The Minister himself mentioned in
his opening speech that the report is
full and candid. I doubt that very
much. Whether it is full gnd candid
is shown in the report here; it is,
after all, only 15-16 pages. The num-
ber of pages of the report may be
more, but the substance of it is only
15-16 pages. The number of pages is
not important, but the quality of the
work turned out by this body is very
important. The improvement that is
made in selection and recruitment,
what improvements have been made

“and what kind of new blood has been

introduced into the administartion
which is responsible for implementing
the development plans, how far we
have succeeded, and to what extent
the responsibility can be fixed on the
administration, and {ne persons who
are manning that administration, how
they have been selecied for all these
vears, who are responsible for the
kind c¢f things thal i3 happening—
these are some of the important mat-
ters that come before us wnen we are
discussing the UFUS s peport,

A thorough sverai! change has to
be effected bolh in the method of
work and also in the reorganisation
of the UPSC. People are rushing to
the TAS and IPS aud not towards the
educational and medical services. So,
some radical changes will have to be
effected. Iknow the Minisiry is think-
ing in that direction, but concrete
steps will have to be taken to see that
these changes are expedited.

When the constitution framers made
this provision for the UPSC, they ev-
pected very high things from it. We
are afrajd that the standards are
falling. It has to be recognised, and
they have to be improved. From that
point of view, more has to be done
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both in the reorganisation of this body
ang the results achieved. How to
judge the people that we are going to
select, their character and merit?
Sometimes intelligence alone will not
do. The way in which they mix with
the people and their character and
integrity are all important. Some-
times in the written examination they
cannot show al] these aspects. Se, in
order to judge all these things, the
Members who sit there must be above
board. If confidence has been shaken
to some extent, it has to be recognis-
ed and rectified.

It is alarming to find that out of
2:7 million jobs, nearly 70 per cent is
outside the purview of this noble
body. So, this body should be reor-
ganised and its power increased so
that all these appointments which are
made casually are brought within the
purview of this body.

Appendix IV shows that the number
of matterg in which the jurisdiction of
this body has been taken away is on
the increase. So, this highest body in
the land must be made answerable for
all the appointments that are going to
be made, and circulars will have to be
issued that whenever these public
bodies appoint men, they should be
guideg by certain rules enunciated by
the UPSC.

Although I agree with some of the
theoritical statements made by Shri
Sharma, I do ont agree with his re-
ferences to women and scheduled
castes. This is a section of the popu-
lation which has to be encouraged.
Otherwise, dangers are ahead. So,
circulars have to be issued taht when
the minimum qualifications prescribed
by the UPSC are fulfilled by the
scheduled caste people, there should
ke no restriction on taking them in
service.

‘With regard to recruitments made
ebroad, we read in the report that the
Chairman goes to different parts of
the world and selects these people
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1 think the expenditure incurred on
this is a big one. We need not under-
take such a kind of work that the
Chairman and other Members should
roam about al] over the world to re-
cruit a few people. It is not desira-
ble. On the other hand, 1 am one of
those who think that our people in
serving in different parts of the world
are doing a good job and serving as
ambassadors of this great country. I

do not mind some of them serving
outside

The UPSC has to be very watchful
about the promotion, confirmation and
transfers of the persons recruited.
Most of the time of these officers is
taken away by thinking of these
things. Why is it so? Are there no
rules? All these things should be
done automatically. The rules will
have to be framed in such a way that
there is no doubt left in their minds
on these matters, so that they can take
up their work more vigilantly.

The report itself states that the
UPSC ig only an advisory body. I
agree that thuogh it is the highest
body in the land, certain matters have
to be ultimately left to Government.
But when valid reasons are given by
the UPSC for accepting or rejecting
certain proposals, they should prevail.
There is an instance quoted here of a
dismissed public servant whom Gov-
ernment want to take back. Govern-
ment hold that male fides have not
been proveq beyond doubt. The UPSC
have held that the penalty should be
reduced, but the other things should
remain. I do not agree with the Gov-
ernment in coming to the conclusion
they have reached in the face of the
arguments advanced by the UPSC.

There should be co-ordination bet-
ween recruitment to the State services
and to the Central services. In order
tp bring this about, some of the Mem-
bers sarving in the State Service Com-
missions may be taken over on the
Union Public Service Commission.
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Since the IAS people have not been
found to be up to the mark in the
matter of serving the rural parts, a
special cadre will have to be formed
for that kind of work. It is all right
to sit in Deihi in the Secretariat and
do some work, but it is quite a diffe-
rent thing to go to the villages, mix
with the pesple and study their prob-
lems. A separate carde is therefore
necessary.

Even this morning there was &
question that Hindi should be one of
the media of examination. I agree.
We have also been told that many of
the failures in army recruitment was
because of thig handicap of language,
since in all other respects they had
succeeded. It is a very serious thing
that people who are qualified to enter
the defence forces should be left out
on thig account. Whole sayving this,
I would add that the different media
in the wvarious parts of the country
should also be given due weight.

I hope all these matters will be
looked into and the next report will-
show ug the improvements they have
effected.

Dr. L. M. Singhvi: I believe that the
debate on the Report of the UPSC in
the past has tended to take a some-
what routine and predictable course.
Nevertheless, there is no gainsaying
the fact that it gives us a useful op-
portunity for reviewing the health of
the Services in this country and for
examining the performance of this
commission.

In placing the UPSC on a consti-
tutional pedestal, the founding fathers
had the obective of ensuring stability
in the psychology of our Services and
the objective of guarding against ne-
potism. Broadly speaking, the Com-
mission has fulfilled these objectives
in so far ag the scope of its activities
extends. My objection is that the scope
of its activities does not extend far
enough, as the hon. Member who pre-
cedeq me pointed out. Even though
we have the UPSC in existence in this
country, we find that there is a seiz-
able erosion in the psychological sta-
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bility and morale of the services in
recent years. Why is it so? Have
the ill-winds of frustration been able
to cause this erosion in spite of the
UPEC and other assurances of the
stability of the services which we have
provided in the Constitution and in
the various statutes? If that is so, it
is one of the growest indictments
against thig administration ag it would
be against any administration. If you
wish to secure a substantial recession
in the clamour and chorus of com-
plaints of nepotism we must seek to
extend the score of the activities of
the UPSC,

It has been pointed out year in and
year out that the standards of attain-
ment of the candidates have regis-
tered a distinct detericration and there
is a marked decline jn linguistic pro-
ficiency and in the facility of expres-

. sion passed by the candidates. Even

though some hon. Member; here may
have in their wide sweep of argu~
ments appealed to nationalistic senti-
ments or to sentiments suggesting
that we should under-play even lin-
guistic proficiency and facility of ex-
pression, T think it is a matter which
deserves closure scrutiny by the Gov-
ernment. It appears that the UPSC
could not possibly be blamed for this
decline in standards; it is to be found
in the abnormal and alarming decline
in the standards of university educa-
tion. Our Home Minister and Educa-
tion Minister should sit together to
find out ways an means of providing
the much-necded correctives to this
fal] in the standards of candidates who
take these examinations as indeed in
the standard of those who have the
benefits of university education. There
should be preliminary pre-examina-
tion coaching facilities providing for
university students who wish to take
this examination, not cnly for the
Scheduled Castes and Scheduled Tri-
bes but for all candidates in different,
selected universities. This facility
should be provided particularly in the
residentia] universities which could
develop a tradition for preparing stu-
dents for these examinations.
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In this connection, I also want to
know to what extent Shri V. T.
Krishnamachari's recommendations for
recasting the training programme for
those seiected in these various exam-
inations have been implemented and if
they have not been implemented in
toto, what are the various reasons for
shelving them or consigning them to
oblivion.

We glso want to know why the Aca-
demy of Administration which is at
present located in Mussoorie is again
being shifteq from there? If the re-
ports are true, it is an example of
mental instability. It was felt that
this Aecademy should be located a
place where it would be not be un-
derm'ned by the tempo of lying in
the capital city. Now, it is being
felt that it should be located in the
Capital because there is the advan-
tage of a university here. I fezl that
the first reascn was a very sound one
and the Academy should not be locat-
ed in the capital. The Administra-
tion has not given any plausible argu-
ment why it hag to he shifted again
and why this huge cost should be
incurred.

The entire training programme of
those sclected in the wvarious services
shouii b brougnt under the direct
zumervision of the UPSC in order that
it is made more eficient.

Urder what hag huppened to the
idea, at one time vigorously mooted,
to estiblish zona' treining schocls for
administrative services? I do not
know what rzasons have led the Gov-
ernment ‘o delay or postpone or to
abandon that proposal

The Mwnisler should also te'l us
abouy extent of present short-fall in
the availability of personnel in various
sorvipe cadres and  whether  there
would be any emergency recruitment
in the near future in this country and
al=o whether forward nlanning and co-
ordin2ticn funetionz which are assig-
xned to this Commission have prevailed
with the Government in considering
4this question of emergency recruit-
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ment on & regular basis so that per-
sons who have had some experience in
other fields of life could opt for the
administrative services.

The task of suggesting administra-
tive reforms should be entrusted in
the first instance to the UPSC which
ig by its special background eminen-
tly sited for the purpose. My friend
Mr. Kamath mentioned the Supreme
Court judgement in the recent case
of T. Devadasan. The judgement was
delivered only in the last week of the
last month. It is a judgement of far
reaching significance. I hope that the
Minister would give us re-statament
of the Government’s policy in this
matter of carrying forward rule. It
is true that it has been struck down
by the highest tribunal in this country
and for good reasons. But we have
known instances in the past where
in spite of judgments of the Supreme
Court and the High Courts, Govern-
ment have proceeded to legisiate con-
trary to and in supersession of the
effect of particular judgments. I see
that the hon. Minister is pnodding his
head to deny this.

Shri Hajarnavis: That is to say,
whenever we do it we do it under the
authority of Parliament,

Dr. I.. M, Singhvi: Of course. But
the authority of Parliament is whit-
tled greatly by the Parliamentary
system under which the cabinet dicta-
torship always prevails. After all
Parliament can go only so far ag the
whips will permit it to go.

What are the present trends jn ser-
vice preference? Thig is a matter of
continuous  interest to the nation:
whether service preference for the
Indian Administrative Service conti-
nues to> bz very great? The highly
unbalanced emphazis laid in our coun-
try on administrative cadres is dep-
leting the ranks of technical and
scientific branches azd the ranks of
universiy teachers. This preference
is one of the major factors in depri-
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ving universities of talented youg men
it dissuades them from opting for the
educational service. This is a dan-
gerous gnd I am sure Government
would recognise it s such. What de
they prop>'~ to do about it? Is it
proposed compltely to deprive or pre=-
vent qualified and trained technicians
from taking these examinations? Or
do they propose to resort to the fairer
method of giving proper and adequate
emoluments for improving the condi-
tions of service of those opting for the
technical, scientific gand educational
vocations? If this is not done I am
sure the educational field and the
technical and scientific fields would
greatly suffer and indeed at least the
educational field and its quality
would be jeopardised. I hope that the
‘Minister wil] have something to say
in this matter.

14 hrs

I would like, before I conclude, 10
bring to the atiention of this House
that we are committed to the continu-
8] expansion of public sector in our
country. If that is so, it is obvious
that employment opportunities would
be very great in this field T would
like to know whether the Goverm-
ment is not aware of insistent com-
plaints of nepolism and favouritism
in the public sector: whether it is not
a fact that every now and then jobs
have been given in the public sec!rr
as a 'matiter of favour. If that is so,
I want to know whether the Govern-
ment would not consider the estab-
lishment of a new and scparate pub-
lic Service Commission for public
undertakings in this ccuntry an Act
of this Parliament so that not only
the complaints of nepotism and favou-
ritism would disappear but it would
also establish the boma fides of the
Government in this matter. I would
also establish the bona fides of the
in view of the expanding business in
this country steps should be taken to
establish an Indian Business Managz-
ment Service,

I would then like to refer to the
oentral issue which affects our ad-
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ministration today in this oountry be-
fore I conclude, and that is, the need
for establishing a unified civil service
I know that differing and conflicting
claimg can be advanced regarding the
establishment of g unified civil ger-
vice as also for maintaining the su-
periority of the general administra-
tive service over the others. I would
like, in this connection to substantiate
what I have to say by a very forceful
observation of Mr. A. K. Chanda in
his highly admirable work on Indian
administartion. He says:

“It is generally recognised that
the inherited organisation is nei-
ther adequate nor appropriate for
fulfilling the needs of a Govern-
ment which has a fundamentally
different character and ideoclogy
from the previni: sdministration
In the past th: State had hardly
any social objectives and its ma-
chinery of Governmert was pri-
marily intended for the mainten-
anc2 of law and order.. Without
a major readjustment of the ma-
chinery and rcorganisation of the
superior services to foster the
growth of the feeling th-t all
officars are equally responsible
for the  administartior,  of tha
country, il would be dificult, if
not possible, to secure the fulfil-
ment of the purposes of the
State.”

I would ulso like to read out what
the Pak. First Plan kad tc say in this
matter. It is stated there in the fol-
lowing words:

“The existence of so many ser-
vices of a general character as
distinct entities divides the total
general work of the Government
into water-tight coempartments
militates against ths pooling of
administrative resources, encou-
rages class concsicusness and
mutual jealousness and creales
cenflivis in many conimon areas of
administartion and prevents the
maximum ulilisation of talents in
accordance with  spritudes and
emotional pulls, to wreation only
a few of the evils resulting from i

it"
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While T would not associate myself
without reservations with this obser-
vation contained in the Pak-First
Plan, I think it merits our very care-
ful consideration. We must consider
whether the time has not come for
unifying our civil service and to se-
cure a lateral movement and a con-
tinual rational reallocaticn between
different branches of the services, and
of personn:!, according to their aptl-
tudes after they have been in service
for some time. If this is nnt done, 1
think our service structure would
suffer from certain rigidities which
should be avoided.

Mr. Deputy-Speaker: The hon
Member’s time is up.

Dr. L. M, Singhvi: I would like to
have the same time that you were
pleased to give to my hon, firend
Shri Kamath.

Mr. Deputy-Speaker. 15 minutes
each

Dr. L. M, Singhvi: I shall conclude
very soon. I have some importamt
matters 10 refer to. I am glag that
my task is greatly facilitated by the
copious references my hon. friend
Shri Kamath made to the appendices
which we find in th.ls the 12th report
of the Commission. At least some of
these appendices, I am sure the Minis-
ter would realise constitute a very
potent  charge-sheet against the
Government. I would draw the at-
tension of the House, in the first
place, to Appendix IV at page 22 of
the Report to which Shri Kamath
referred. But he forgot to mention
to the House and to ask the Minister
why the officer for Parliamentary
Affairs in the Ministry of Home
Affairs is also one of those exempted
from the purview of the Commission.
I would then like to refer to pages
48-49 of the Report wherein we find
a list of posts for which requisitions
were cancelleq after advertisement
but before interview and a list of
posts for which requisitions were

SEPTEMBER 11, 1963 Report of U.P.S.C. 5608

cancelley after advertisement ang
interview of the candidates. How
much waste of public money is in-
volved in this and why is suech com-
pletely ill-considereq and ill-con-
ceived policy allowed to be followed
by the administration? Why are
interviews helq and thep the requ-
sitions for the posts are cancelled?

I would also like ¢0 refer to the
phenomenon of delayed and deferred
appointments which we find reflected
at page 50 of the Report wherein
there is a long list of cases where the
offer of appointment wag delayed and
referred by the Government. The
position in this appendix js as on 31st
March, 1962 and it is alarming. The
delays are in all conscience highly un-
fair and completely unjustifiablel I
hope the Minister will have an expla-
nation to render to the House to
justify these delays.

The same is true in the case of de-
layed references and irregular ap-
pointments which we find in Appen-
dix XX. This is a matter of very
great concern to this House and to
this country because it geems that ap-
pointments are made jrregularly
or references are made to the Com-
mission afier considerable delay in a
large number of cases. I wonder if
the Minister will be able to explain
this phenomenon of delayed refer-
enceg to the Commission and irregu-
lar appointments by the Govern-
ment.

Then a word about the personality
test. I hope the Government would
not aboish the personality test in any
haste because I am sure that if they
do so they will have to report such
a move at leisure. I think the per-
sonality test is on the whole a very
wholesome requirement in the selec-
tion procedures, though it is true that
personulity test has to be improved
and the interviewing skills have to be
improved. I think that you may have
on the Commission someone who is
proficient in the technique of inter-
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riewing. It seems that there is a
lack of sensitivity, a lack of s ym-
pathy, a lack of proficiency and skill
in interviewing at the present time
in the Unfom Pub'ic Service Commis-
sion. 1 do not mrcap this as censur-
ing the Commission, but I think that
this is bound to happen when new
procedures and new skills of inter-
viewing are not assimilated in their
approach.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Dr. L M. Singhvi: I am conclud-
ing. I am thankful to you for giv-
ing me this opportunity for offerng
4 few remarks. Before I conclude 1
would like to say that the most im-
portant thing for this Parliament is
not only to watch but also to rectify
the relation between political leader-
ship, the Min'siers and the Adminis-
tration. The services have been var-
iously described as the steel-frame
and the plastic frame, according to
individual predilictions. [ think the
services are a sort of Antahpura, an
inn»- couriyard, which rules and re-
gulates the life of this nation.

In the range of logical fallacies, the
syllogism ig old fashioned, but it
seems it is not without a measure of
vlaidity in this context that the Gene-
ral commands the army; the Gene-
ral’s wife commands the General; the
General's wife commands the army.
‘'This syllogism may have its deficiency
but it seems that bureaucracy in this
-country thrives behind the cloak of
‘Cabinet dictatorship. I think this is
a tendency which the Government
‘must in good time cure, becauss they
cannot continue as a democratic gov-
-ermment and yet be captives of bure-
aucratic procedures. | hope that the
services would act as the conscience
of the community in a backward
-couniry and would desmonstrate that
their opportunity is as great as the
dest'ny of this nation is.

Shri D, C. Sharma: Sir, I have lis-
tened to the speeches which the hon
Members of this House have made
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and I must say that most of the points
that were made for the consideration
of the Minister have not much to do
with the UPSC or its report. They
have brought in all kinds of problems
relaiing to university education, train-
ing, administrative control, | admin-
istrative  procedure and all those
things which have nothing to do with
this report. This report can be made
a peg on which you can hang any-
thing you like.

I find that the UPSC serves two
distinct purposes. In the first place,
it is an examining body and I must
congratulate the UPSC for holding
the examinations in such a way all
these years that there has been no
leakage of question papers, there
have been no walk-outs and no un-
fair practiceg as such ip the examina-
tion hall. I think this is a high tri-
bute that any person in India can
pay, when one finds that the educa-
tional landscape of our couniry has
undergone great deterioration on aec-
count of leakage oOf question papers
and other things. The examinations
have lost their sanctity and the im-
partiality which they used to have at
one time. I feel that so far as the
evaluation of the written work of the
candidate is concerned, there will be
found to be very few persons in this
country holding exception to the
work that the UPSC iz doing.

But the UPSC does not only deal
with written tests. It also deais with
oral tests. Sometimes, the recruit-
ment is done only by means of inter-
view. Sometimes, the recruitment is
made in some other ad hoc and short-
term fashion. When we come to those
things, we cannot feel very happy
about the work that the UPSC is do-
ing. )

I do not want to say much about
the personality test. But there iz no
doubt that there is a general, con-
tinuous and persistent dissastisfaction
about the way ip which these perso-
nality tests are conducted. There is
no doubt that the element of sub-
jectivity that iz imparted into these
personality tests is much greater than
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it shou!d be. There is no doubt that

one of the great banes of our coun-
try, that has also crept into the
personality tests of the UPSC, for
which hon. Memberg arg very sorry,
is the bang of getting recommenda-
tions for everything that we do. We,
Membrrs of Parliament, are very
guiity of that But I think there
snould be cerlain sacred precincts,
the precincts of justice and of exami-
nations, which should be free from
it. But I ask the Members of the
UPSC: Can anyone of them lay his
hands on his heart and say that he
has nevor roecived a latter of recoms
mendation or that he has never had
any case recommended to him? This
thing js happening. 1 do not ques-
tion their integrity. They are men
of great integrity and great honour.
But unfortunately, the impression
has gong round thai even the Mem-
berg of the UPSC can be approached
through their friends or somebody. It
may be wrong, but I am speaking for
the body of the people who go for
axzminations before the UPSC when
I say that this impression has gone
round in the country.

1 would request the Home Minister,
who is sitling here, that something
should be done to allay the suspicion
of the examineeg in this matter and to
uphold the integrity of the Members
of the UPSC, and to show to the
world that the Members of the UPSC,
tike Caesar’s wife, are above any
kind of suspicion. Our Prime Minis-
ter has said tha! one should not only
be just, but one should also have
the reputation of being just Some-
how the impression has gone round
that they are amenable to letters of

recommendation and things of {hat
kind. This should be done away
with.

There comes the root of the whole
trouble, mnamely, the personality
test. This personality test is a dole
and the examiner is empowered to
give as much of that dole as possible.

.
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When you are sitling to exam'ne the
students in the personality test, yom
are like the Mughal Emperors of old
A man comeg to you and says, “I am
a beggar”. Ay once you say, “All
right; I give you 100 acres of land”™
A 'man comes and says that he is
a poor man. You say, “I will give
you 20 diamonds”. I would say that
this personality test should be so de-
vised that it is fool-prcof. It is there
in Yugoslavia, Switzerland and other
countries of the world. It should be
put on such a sure and fool-proof and
uncxceptionable footing that the ele-
ment of personal preference, the ele-
ment of undue influence, legitimate
or illegitimate, exercised or not
exercised, is reduced to a minimum.
{1 know we are human beings and we
" have our defects. Our Members of
the UPSC are also human beings; they
are not angels. But wisdcm lieg in
this that we must devise such tests
as would test all kinds of abilities—
general knowledge, physical fitness.
mora] fitness and all these things.

Shri Kashi Ram Gupta
What about height?

({Alwar):

Shri D. C. Sharma: If it comes to
height, I ‘may suffer in comparison,

but you alsp suffer from excessive
weight,
1 would submit, Sir, very respect-

fully that this personality tests should
be an all-embracing and comprehen-
sive test. It should be such as to
make students conscious not only of
their deficlencies, but also of their
good points and their endowments
in particular fields.

Another thing I want {o say s,
there are some friends who say that
so many things are not under the
purview of the UPSC and they should
be given more work. I do not mind
it they are given more work. But as
things are const'tuted at pres2nt,
therg are certain things which should
be taken away from the purview of
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the UPSC. For instance, in page 2,
para 7 of this report, it is said:

“The Commission held 9 exami-
naiions for recruitment to impor-
tant organised civil services and
posts. In addition, the Commis-
sion conducted 9 written examina-
tions for recruilment to some of
the Defence Services. They also
conducted 37 tests-in typewriting|
shorthand for AssistantsClerks
Stenographers employed under
Government.”

This kind of work can be done by
some kind of a junior Public Service
Commission. The Union Pubiiz Ser-
vice Commission should only be en-
trusted w.th that kind of work which
is of an all-India nature, which has
got to do something with our all-
India services, which is of a nation-
building type. Instead of that, un-
fortunaiely, 1 find that the Union
Public Service Commission has to
conduct so many examinations at so
many levels. It is not conducive to
its efficiency and it is not proper for
those persons who go up there. 1
therefore think that there should be
a junior organisation to conduct these
examinations and the UPSC should
be given only those things which are
really of an all-India nature and
which are really of a very very high
kind of administrative character. I
find that the UPSC conducts about
16 examinations for the Indian Ad-
min’strative Service, some examina-
tion for the Indian Administrative
Probationers' Service, examination for
Ad hoc posts and many others.
There is a whole list given. I think,
as it s done in some States where
there is a big Public Service Com-
mission and a junior Public Service
Commission, in the all-India set-up
also we should have a junior or-
genisation of that kind so that almost
all work is not thrust wupon the
shoulders of the tembers of the
Union Public Service Commission.

The other thing to which I want
to refer is this, (of course, it is a
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statutory body and I have no reasom-
to question its eomposition or to call
into question the credentials of any-
body). But I would like ‘o sk the
hon. Minister how these members of
the UPSC are recruitad, Somebody
gaid that there is a book with the
title “Examiners Exam'ned”. I want
to know how these members of the
Commission who are respcasible for
the administrative health of our na-
nation and who are responsible for
selecting people for the implementa-
tion of our policies both national and
international, are selected. How are
these members recruited? Who re-
commends them? Who makes the re-
commendations? How are ihey sel-
ected? Is there any unwrilten rule
that anybody who is of a very very
‘mature age should only become a
member of the UPSC? My great
friend, the late Shri Feroze Gandhi
used to say that so far as the Indian
Cabinet was concerned he was not
qualified for it because he had not
yvet attained the age of 70. Once he
made that statement. I want to ask
the hon. Minister, what is the age
limit for becoming a member—of
course, I know the retirement age.
How are they selected? Why is it
that a person who has failed in one
department becomes a member of the
UPSC? While you are conducting
these exam'nations in a preper and

scientific manner, you should also

see to it that a man who proved to

be inconvenvient in a minisiry or a

man who proved to be troublesoms

in a State or a man who did not pull

his weight somewhere is not shifted

on to the UPSC. The UPSC should

not be made a dumping ground for

such persons. I hope, Sr, you will.
kindly look into it and oblige.

My third point is, the report of
the UPSC reveals a very sorry state
of affairs in this respect, (hat while
we have thousands of persons whe
want to go into the Indian Foreign
Service, the Ind’an Police Service
and the Indian Administrative Ser-
vice, there are certain services for
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[Shri D. C. Sharma]

which you cannot find suitabla candi-
dates. I want to ask, what is being
done in this respect? Is this report
circulated to the universities and the
Btates. Docs the Home Ministry take
eny note of these deficiencies? For
instance, there is nobody for the post
of Deputy Director, Designs, for the
post of Deputy Director, Central Sta-
tical Organisation, for the post of Pro-
fessor in coal mining and s» on. Ap-
pendix IX is a very depressing ap-
pendix for me because it shows how
our education is proceeding in a lop-
sided manrer and how we are not
providing the essential manpower in
some of the essential services, For
instance, I do not know why it should
not be possible to find an Instructor
in Art Direction for the Film Insti-
tute of India. 1 think the Home
Ministry should call a meeting of the
members of the Public Service Com-
mission and the Ministry of Education
and ask them to make good these
deficiencies in personnel which are
listed in this appendix.

Another thing is, as I said, the
UPSC is not only an examining
body but it is also a judizial body
and also judicious body. Perscns who
have been demoted. persons
whese claims  have been ignored,
persons who have been  suspended
and persons who have some
grievance of any kind against any
-official or any Ministry can go to the
UPSC for the redress of the wrongs
dznz to them. T think in one appendix
we are told how many ef these cases
come to the notice of the TUPSC.
May I submit, Sir, very respectfully,
that this is a very wuseful service
which the UPSC performs. I think in
some cases the UPSC acts as the guar-
-dian of some of those persons who
bave not been given proper treatment
in the ministries. I would suggest
that this function of the UPSC should
be augmented and the UPSC should
be in a position not to delay the mat-
ter so much, Our democratic
machinery by its very nature is very
slow. But slowness in the case of
those persons who have been hit hard
in som> way or the other is equal teo
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mental suffering—I do not want te
use a harsh word like “torture"—and
therefcre the process of expediting
such cases should be accelerated so
that the persons who have been hit
hard in some way or the other will
be able to find redress as early as
possible.

" With these words, Sir, | support
mainly and by large the work that
has been done by the UPSC.

=Y @ETTW TR IEAH AR,
Y @F AT HEART F FTC AT 91 &Y
G & 39 ® g aefas gfe ¥ T
Fgar aifay § 97 @A AW F1 FETfe
" § W T F avaew § 9 | T4
&1 77 @ %< & it e fr fama
ag wegE @t fr gw 99 § w@m 3
ar @ & 7 f5 gt w=i o w@d
sy Fx amrawr gea 8o

wa ¥ 7ea & ag fAdew w<ar agm
s gz =1 fxie rgaf w2 & avm
rwogg & T W S A adw w7
Faax § ag a5 =rfey, w@ifE g
wrar & 5 wopafs wgmw & amA
w3 foe sogm 93, feg w e &
arr g foad aga & arerer @ 1 S
ST s gr ifge 9 T & A
fraeet 2 1| gafay & qr=tg @41 wgRT
F1 o & " feeman W § &
wfaer # ag 59 @ #1 29 & a8
fqTe St waA ¥ WA Wi, 96 § 4g
am g =ifgn o= gt f& g7 ¥
foeqa ==t & =Y &

# g +ff frdew #% o7 89 9% {9
gE & a § F 99 @ ' &
AT aeE 39 ¥ art § goar gfesio
@ dt 3% 78 7 o Tfee fF A
FR 9 9g T &, W TEfEg
£W AT qE WA FEANG FY ATH LA
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& a7 Tfgy | g ¥ gk 3w
FEAE A A IR AT H
fawmfar <1, Tam@ ==, 3y 97
FTAT AGA ®T CF AT AT AT &, FIT
Y AT 7 T TH A A% qav qyAn
gt feaar zama gzar gem @ AT,
ZH FT AT ZWH wgw A wnfam o™
AT 937 & g3 o g9 & qifem
Y & 39 qarat ¥ ag I § fgm
2 W I F O T A qAT 3§
fa gardy fawrfon 3 21, gara aamzan
Far 3 arfg mfz | o s Rk &
GATEF & & AW & (AT a1 gg A faay
mgfesTmaragsaw g qg @
§ 7T & & fHTAETa ¥ W9 s &
wfx qifEai &1 a @ & A
gafag oar ofdfeafs & smm
FANCET F1 AiFar arfow @&
wrarr # afz 5y Fw=iifar g ar o= &
T wAfE w1 af e wawm
g TH A FrE uw e )

™ & gfafiay # oz fadga #< fe
STANT FT FTH Iga FI gIav & | AT
Fq TOTUH F T FT AR FT TAT
FT Fa1 &, Afew gOF A S 3T AT
sfersor Zrar & w1 3% ¥ 3 S A
AT § @ § 99 F IO owEnr a7
F1§ «rar fagaor 781 & 1 @ Eer
AdraT ag Fiar 2 FF s o= § o
dFT A FAar g, AfFw a7 7 aw #
AT AT T E AT g Y AT
1 ST F OAT FIT F IO FT AT 27
FY 91 7€ 21T HR T WA F. AT
F FT707 9 & 1 39 &7 0% 97 ¥ qIT
Fror & oA faw a0 S A G
AETT EIF & 39 F 9T g9T8% A
TATd AT £, ag QAT #Y a9 &1 Y
& WIT EF FTL7 I a9 AWT &7 HEH T
&I g1 T | g @aar f& oy
T &1 7R FuA F@ a9 s few
1169 (ai) LSD—6
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ST 3 A1ET H1 39, 77 T FHET
& oI =rakT & AraA gEr Iifze, ok §
AT WA wEEd ¥ wgw e g o e
TR A ATART AT 57 TAEGAT 1 29 A
ag faame #X 7 fFm g st e
& #%ar & 1 ¥ Ay frAm i Awag
fawifor 2 fF s s s F a
ﬂiﬁﬁimma‘ﬂ'ﬁ‘fuqoqqo,
grie GTe UHo a7 Lo UFo UHo
& FHATA g1 I A9 FT UF THTC T
et 2ar mfey, 97 #7139 Tiv ET
qiF JT@ & arg gt ifzw ) 3w A
W IF FT @A S a gy 1
& § g &, a6 59 = e )
I 262 g Tifge AT 9w ¥ dmr
wifgy fr area & v o & qar qar
wfwar o1 mit § 91 39 1 g e
g Foar o @ & 1o At ¥ Ay
zam £ i Tt sare & o awr It
& F A0 F a7 ), IEd aw g
foqar WY 997 9@ "rEEr g Ay
I9 #1 F1E q@F AT AL & 1 gwiag
Tg Tgd AT+ § fr S A= § Iy
g W@ gar #0

% mfafeaa & 70§ fadey
AT 912ar § 5 awag Ao aw fF
2 AN F1 42 FAFTS grF 7 g fw
FAT FAT FEAEAT AR F oA
a9 FF AN F I H FI49 97 FET
IUGFT AL Z AFAT | HU gAT ¥
ff =9 AT9AT 734 F TIFT &7 qTET
ZWT =ifzT fF & waaET F oeT A
AT &7 79 FCarsdl 1 L7 A% 7 5y
577 WO 959 FIAT1 & A6 IT90
oy wwa g1 5 A & s fsars T
& ot aq7 Fwifat & | T A7 917
w997 21 75471 2 5 Fm 37 s
& qm AT zafaw wna fF F =947 faw-
foor 77 & 1 &= TEd W a7 ol

@1 oiman i & fovm W & 39 19 #7
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[ wrfere ]
qEAAT FF £ 1 gEU AT AEEAT
FLAT a7 @ g, feg 9w gaar
ATAIEAT ZI9T g 77 AW 3T g %
gw fama ot 7 2

AU o fAITTE fF g & @
#3550 § 3A% 9fF garar &t g
g g grom AT g fH 3 guor A
g A AT F g F7 qf@iaaadr &
Tl i garfs | & faaga s o
IEM F oWEW F oaI™El S0 A
T ¥ Fy F w7 qy faq TG Faw
wF @y W AR af g F
fawett § & &5 FT AT FET T X
§ o St AT ST g IE¥ A A
W I g g I A T
T qTOFT § A O 07 AT |

tfem Wi mifgam @t s §
L afrmamac ¥ gz g fs
=N 77 A TAT § IR W EH A0S
' N gu o srafwwar At &
AT W A &R ¥ T W
I A F GG TH AGE AT ;W
wWive 99 a% %0 @d T W
W T g § 709w & At §
& TG A AT GRA |

a afafew o & @ &
e § 1w Sfore fe ot R Ar Ry
| FT A @Y, A A I H
9 dF W AT & IAH0 W At &
9 g gu smafasar 3 aif @
fomd fs s AT AT A 1 &
|l B ITH AER /A A ¥ e
TES T & W) A 7. g § fR aga
¥ A wferg ¥ oz o § AT AT
A AT g Arar

% wfafem e 1 0% fawmr
{ o) foa fawmr w3 & 1 3 famr

SEPTEMBER 11, 1963 Report of UP.S.C. 5620

T FIOATE | 93 TF F57 q97 FrATY
grar =gy wifs 3a fram & ag3
"I I ATl T qEIT FAT 2 AT 99T
# IOEMT A & 1 A T qATAE
T # TA4 IR F1 F=17F frarm grar
AZT WATAT § WL T AT AN ATRR
¥ Fzam =nfzT | Fr AFw § R oI
HIIT F FAIICAT FT AEATAE, ACFA
AT ATNAT 7ZT & AT P AFAT

21

TZT ¥ AT wIedt 7 Fgr fw
T &' aga A g W g,
qar I A gAfaar § I FTFO
X &= fear s =fge 1 afe 3
fare ¥ A< a7 AR A
graT A fex ag adwT #Y | wrdark
& frods @ ot ¢ wifs agr e
arar 3 5 wos sl A agw v
femit ¥ sk SEwT IwEw A fer
wmt ¥ fooar o wwar & 1 @7 A8 o
& gT ¥ AT @ T AV T_T A
R g | AfFm @ argar g fe @
W3 TNEE a7 ahq § AT 51, T
faw qwAfady &= wmaws ¢ 1 fag
Y qga SqTeT AR 7 faar A WK
TATT 9T, T AT S FLFEAT THR
w &7 § | T T A g O
eATT waaa § 7 fr gw A rgemm
™ fag Nt amdT a3 39 iw W
ST s e I

za%F wfafe a7 & fons & gy
Hgpad & AT AT 175 3 I
g § oF I aEF A faar § o6k
7. 7. f5 srfeamat o1 - fadi £ 9t
IUGET HAT & . X F O &7 W)
fog et AR & 7 FAmg T fa g
o ¥ forg a1 Y aww = famar g
T WY aga fawrong § 1 SRR s i
AN frod a9t F v Y 9w g U
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frar @7 1 g9 &% ® fAAT AEaer
§ FEATT A AT AEWIFAT 2

IAh AATAT 775 Y 97 3T A
#1 fax 8 fa=dim o135 FrrarT qar far,
giwa dt famaw i fe st ¥ f1ams
aqr EieaTs w7 qfT 0 IO AN T
gITT 2 & 2777 3§ oI 4fIT AT
fFaT v Zr wgr & fF | o o3
F9 73f 9T =rAr WTEA § I 39 9A
wtaafa g1 v faga & a1 fs
T a9 T 06T § 42T 45 Faar a1 9
a9 % fau faeme fGar mam, 7 &=
agT AN § | TF AW FY v, o
WTH EAAT FEAIC 8, Ao & feo
% frar ST =fgm, = ifeR o
ofcfeafaat & 3510 0wt 7 81 )
T T qT 77 Tar femmn, @ sl #,
7 2w ¥ fog aga gmaw o) s
¢\ ug Tam, af dq7 & 4T, 99 g
St fe qf a1e § feeet & Qe o
¥ dfmat & A gg FATE A1 FER
9F% A § W R Fmra@ g fe g
tzn, et AT o T Y g ? A
W1 I I F1 gEEr 1 § W g
qrRT fifT @A qrerdrT argri
xafay @ yFT &Y faar fmmr AW &
gfq 3 &@T g AR 77 A9 frawh
sif T |

¥ A"l duars 95 oifew
9y ¥ 77 axg ¥ ¥4 fa oy § oy
e fraf & aex sfaww & fawrfor
%1 ot At e fis Prafrat e
FXRTAE ) wga@E F fav og
T 7T wH & g 5 o faaw A=
fea 1 & I & fpelt 41 o7 Frafer
W & g A gE 8 1 ot e
s 1 frafe A fawfar 53 71
fafa & g oF a1 a8 a<F A fgFa
fear &, frelt § ¢ wER T Ffe
&tk § o F qo WG a7 WA
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frafyr =t o & ) wiem &1 fawfaor
9% ATHT 31T 39 A7 F ATA9 4%
sl 7 3 fFrfeat g 3=
F7 & (7 799 FE FTOT AT 27 fam
T FITITP ) wifsE qu § oAt
EZ AT OMAZRZ 3 4108 & 1 A
Frarfz fF 7 gH A H 9T 91 AET
qF THE T ARG TH AT § ATHA
AT =fze oz f9rT # FEer s
SF F 229 % 37 fF wAT arda 0
OF WIZAT  FT AW FAIE g
{Fa3 foar mar ot s ardEm &1
AFLT TATAZ { IAT g i, g
¥ & Tl 9941 § | qET F AU qE-
HraaTT 7 7 favm afefeafaar s waear
ot 5T Tfd 6 /T T W v
i i R gfg ? e ==
TE & &T § 76 T &% TH &
fra adf frar arawar 8 1

JUTEE WRIRA, AT e H
FHTY g qgT w1 qoEr § | @A
& AR dw § arvaras § A arfaeras
¢ 72 oF ww 9=t w1 faww T o
2 1 & s g fp ot aficds dw Far
T & 39 Y 3@ 3 3 qafers e w
TIWTEA AGT AT ;A | WCHRC W
Fgmm & f& sw wmR T A
& #fe =T ag e TEF & 6 9w
qfsers et & 9 7 fawer g faafoai
#Y weHrT g frgfal § sreg fan
ot & 7 afess wAl & oEt 1 -
frmt & o= A F ol F owve
SRR 3 1 Aify g S o
T AT AT & | A F1 qfafad o
H AR O & SA0Ed 47 § 59 Al
o faf & eavdl &1 qura w@ Tilgg
o 39 y&X #7 faarra & @
T Tfzge | a9 FfEuT 5w @
@t ¥ wf) gfeesir g =aifgu fs
T FH AT &1 =0 oy o
qafas @a & fear @ ares fet
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[ wraiam T=)

wT e &, Frfar &Y fawrfon s arg
R frafe F< o979 g3 @ quEd ¥
T 9T AT =g |

o ¥ & gF a $T FgAT qrEa
B\ wA wger At gfe faop s
7 39 w1 aos faw faam a1 7 ag agt
& f& gardr o ferafoem 2, gara @y
ATHTHTT FT NE &, W01 & a3
fasraro &1 S alww i feaer
qTHEd g WGl A §, ¥ A
¥ eq Y foam s € R waE A
¥ iy gt gt & famer s oAciom
7 ¢ f5 ardr aufast s 2ok aom
WG & | WA T Fae I AYramy
¥ g1 fze st & ww g 2
afes woEe (1 oF qmamt ¥ g
AEAEE ¢ | HTHAT AR AW FT 9A
£ | q; I@ AT @ET ¥ @l ¥
TH § W 72 @F A% A9 A F
HEHl w1 99 g | wfew @A ¥ mrar
T 2@ o #1% s a7 wiw 4@
At & W T a5 g frafat
FE E | agdl # oA WA wEEE:
Ja# favare wt W@ grar & ¥ fads
& & 2 &7 = ot e g ATaTETr
8 59 m AR fadw wv & e far
9 1 3% faq Sw womet & aH
BHE F gt 1 I5F faw g7 7@z
ar WY 3w F=t gEr wifze fr s
favg 7% amT ¥ o § = T
L T § w4 398 qfesq g
WTEET § AT AT FH T F1 TET
g ! v gamE 2 5 o fan gm g
F § 7 W I ST AAT F AT AY
g @ &% mafy &1 AT a5 £ 3
SEaET & Al qx 32 AT I v
T wat 2t AT wE ot I ¥ oA §
foqtz @iy s afs g fard
T AR RE & 65l W ¥ oF adr
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rarEer ATy £ | OWT A ¥ S

qgA § FloaEA wAAE I A §

3 WY g F1 9 A Iyt y ow

TEHT IO 3F a1 9 FT GRA |
TaTE |

Shri Sonavane: Mr, Deputy-Speaker,
Sir, while taking part in this debate,
I would like to compliment the Gov-
ernment and the UPSC for giving
scholarships by selecting 14 scholars
belonging to the Scheduled Castes and
Scheduled Tribes for studies in foreign
countries.

My first point is regarding filling
up of one of the posts of members of
the UPSC, which was occupied by a
representative of the backward classes.
It was after a great deal of agitation
and demand that the Gowvernment of
India agreed to the appointment of
a representative of the backward
classes as a member of the UPSC. But,
even though that member, Shri J.
Sivashanmugam Pillai, retired on
17th August 1961, that post has not
yet been filled up by a representative
of that community.

Dr. L. M. Singhvi: Is membership
of the UPSC on the basis of com-
munity? Is it a requirement of the
Constitution or has it ever been the
wish of Parliament that representa-
tion in UPSC should be on the basis
of community?

Shri Sonavane: Of course, there is
no reservation as such in the UPSC
for members belonging to the back-
ward ciasses. All the same, why
should Dr. Singhvi be so sensitive
when I say that out of the eight mem-
bers of the UPSC at least one should
belong to the backward classes? Why
should be take objection to that? That
post having been occupied by a mem-
ber of the backward classes all,these
years, when he retires, if a request
is made that the post should aagin be
filled by a member belonging to the
backward classes, why should he
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object to that? Why is he jealous?
Should not at least one of the eight
posts be given to a representative of
those people who have been sup-
pressed, depressed, harassed and down-
trodden for centuries by the com-
munity to which Dr. Singhvi
belongs? Instead of having sympathy
for the cause of this community, it is
very painful and, at the same time,
surprising that an hon. Member of
the eminence, education and culture
of Dr. Singhvi should have such
retrograde and regressive attitude and
outlook.

Dr. L. M, Singhvi: That is the out-
look of the Government today, and
that is the outlook of the party to
which the hon. Member belongs.

Shri Somavanme: Qur attitude and
outlpok should always be to give
encouragement to the down-trodden
people. Therefore, in future at least,
1 would expect that kind of attitude
from the hon. Member.

Coming back to my subject, I would
again ask the same gquestion. Could
Government not have found at least
one qualified person to occupy the
post of a member of the UPSC? Over
two years have passed but that post
has not been filled up, while look at
the other performance. The post of
Chairman fell vacant on- the 0th
December, 1961 and within two days
the Chairman was appointed. There
was a delay only of two days. Here,
a person fortunately or unfortunately
belonging to the backward commu-
nities retired over two years ago and
another man could not be brought in
his place throughout these two years
even with a sympathetic government.
I appeal to my hon. friend, Shri
Hajarnavis, who is at the helm of
affairs, to see to this aspect and cor-
rect the situation as early as possible.
When Shri Lal Bahadur Shastri was
here, on some other occasion previous-
ly I had made out this point, but un-
fortunately that point remained dor-
mant and nobody looked to it. I
again appeal to the Government on
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this occasion to do justice to this
community. I do not say that the
other members of the UPSC do dis-
service to the Scheduled Castes. I do
not say that. They are eminent, good
and sympathetic people and at the
outset 1 had congratulated the Com-
mission on doing their job. As would
be seen from page 3 of the report,
the Commission has found improved
performance om the part of candidates
belonging to the Scheduled Castes and
Scheduled Tribes. The candidates
were the same but I would say very
humbly that the sympathetic attitude
on the part of these members was in
evidence this time. If it were in evi-
dence previously they could have
seen better performance.

I would go to my next point and
say that some of the hon. Members
of this august House, as was seen by
Dr. Singhvi’'s attitude, say that these
reservations should not be there and
that merit should be there. Of course,
merit should be there but at the
same time these good friends who
have experience of the world and who
have seen the ‘standard of society
should also realise that these com-
munities do mneed encouragement,
sympathy and all sorts of......

Shri Hari Vishnu Kamath: Protec-
tion.

Shri Sonavane:......training and
support. These gentlemen who say
that this should be stopped and that
this should not be given, have taken
oath before you that they will abide
by the Constitution and that they
will not do anything that is contrary
to the Constitution. The Constitution
provides that the Scheduled Castes
should get reservation and encourage-
ment. When the very friends who
advocate here contrary to the Direc-
tive Principles......

Dr. L. M. Singhvi: Sir, I rise on a
point of order. The hon. Member has
chosen to assail what I and some
other hon. Members had occasion to
say in respect of the ‘carry forward'
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rule regarding reservations. He says
that the attitude that we have adopted
is contrary to the oath that we took
to abide by the Constitution. This,
in the first place, is highly objection-
able because the position I took was
wholly substantiated by a judgment
of the Supreme Court. I said that
the ‘carry forward’' rule has been
declared to be null and void by the
Supreme Court and I wanted to have
a restatement of the policy of Gov-
ernment in this respect. There was
nothing contrary to the Constitution
and io the oath that I and other hon.
Members had taken to abide by the
Constitution. I think, in all fairness
the hon. Member should withdraw
these remarks or you should expunge
them.

Mr. Deputy-Speaker: He referred
only to the cancellation of reserva-
tions.

Dr. L. M. Singhvl: He said that the
attitude that I have taken is contrary
to the oath of allegiance to the Cons-
titution. He said as ,much or some-
thing to that effect.

Mr. Depnty-Spéaker: He said about
the cancellation of reservations. He
referred only to that

Shri Bade (Khargone): He said
about the oath also.

Shri Sonmavane: Provisions exist in
the Constitution regarding promotion
and reservation in services, education,
welfare activities etc. Therefore, I was
mentioning that when some of the
hon. Members advocate that here, they
are going contrary to the oath that
they have taken to abide by the Cons-
titution. The Constitution does lay
down certain provisions and my feel-
ing is that some of these hon. Mem-
bers should advocate the cause of the
backward eclasses and should wurge
upon the Government that these pro-
visions should be implemented and
accelerated.

Shri Bade: He should be appointea
on the Commission.
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Shri Sonavane: I will advocate that
when you go out.

Shri U, M. Trivedi (Mandsaur): He
will advocate his appointment or
what?

Shri Sonavane: The third point I
wish to take up is about the person-
ality test. Some hon. Members have
said that it should be abolished. I am
not one of those who advocate that
Personality test after the written test
is very useful, but my only point
would be that it should not be emp-
loyed to massacre the candidates who
are unwanted, not on account of
their demerit but on account of some
extraneous circumstances or condi-
tions. Any prejudice or apathy should
not form a part of those who take
the personalily test. That is my
view and I feel that the members of
the Commission, highly qualified as
they are, will take this point into
consideration.

I would now go to my fourth point
and refer to paragraph 14 on page 7.
It is regarding the candidates abroad.
While reading paragraph 14, T find
that the Chairman of the Commission
goes abroad for taking interview.
How many candidates are there for
the interview? Why should the
candidates not be asked to come to
India for examination and why should
the Chairman go there and wvisit not
one but probably several countries?
This would amount to a waste of
money. The countries he would be
visiting would not be one, two or
three but as many countries as pos-
sible, Therefore we would like to
know how many countries he has
visited, what is the expenditure and
probably whether he finds the time,
being the head of the administrative
wing of the Commission. Would his
absence abroad not hamper the work
here? My first suggestion would be
that the candidates should be called
here and if it is impossible, if this
work is at all to be undertaken, the
Chairman should delegate this work
to somebody else on the Commission.
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1 would conclude by saying that
the Commission, the Government and
hon. Members of this House should
have a combined effort to see that
these backward classes receive
encouragement, help and sympathy
so that they come up to the level of
the general society and the provisions
contained in the Constitution are
fulfilled,

14,57 hrs.

STATEMENT RE: AIR CRASH NEAR
AGRA

Mr. Deputy-Speaker: Before we
take up the discussion on  Sugar
situation, Shri Raj Bahadur will
make a statement.

The Minister of Shipping in the
Ministry of ‘Transport (Shri Raj
Bahadur): Mr. Deputy-Speaker, Sir, I
deeply regret to announce that the
IAC Viscount VT-DIO which was
operating the Night Airmail Service
from Nagpur to Delhi early this
morning has been reported to have
crashed about 33 mileg from Agra.
The plane left Nagpur at 0230 hours
on 11th September with 13 passengers
besides 5 members of the Crew.

‘The last message received from the
air-craft wag at 0340 hours. The time
of arrival of the aircraft at Palam
Airport as intimated in the last mes-
sage was 0434 hours,

Two Dakotas with search parties
consisting of senior officers left Safdar-
jung Airport soon after they came to
realise that the aircraft was over-due.
The Indian Air Force also sent a
search aircraft from Agra. The latest
message received frem ILAF. Agzra
states that the L.A.F. search aircraft
has located a crash four miles off
Mania Railway station near village
Jajaoo. The aircraft located is repor-
ted to be completely burnt out. It is
feared that there may not be any sur-
vivers. The next of kin are being
informed.
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The certificates of airworthiness of
the aircraft was renewed by the D.G.
C.A. on 6th August, 1963 and was
valid upto 6th August, 1964 'The
normal periodical maintenance checks
have been regularly carried out on the
aircraft. An LAJF. Helicopter has
been rushed to the site. The District
Officials from Agra have also procee-
ded to the site with Ambulances and
medical supplies,

The two Commanders of the aireraft
were highly experienced pilots and
have flown more than 12,000 hours
each,

A court of enquiry will be institu-
ted.

Shri Hari Vishnu EKamath (Hos-
hangabad): On a peint of information,
Mr. Deputy-Speaker. Does the hon.
Minister happen to have with him
the list of passengers who were on
board?

Shri Raj Bahadur: ] have got the
list,

Shri Hari Vishno Kamath: Let us
have the names.

Shri Raj Bahadur: Here are the
names.

Bombay /Delhi Passengers

1. Mr. J. K. Nichwan,
Clo Atma Singh Manoco Nana-
bhai Mansion, Sir Pherozeshah
Mehta Road, Bombay-1.

2. Mr. V. J, Shah,
Nehru Nagar, Opposite Royal
Hotel, First Floor, Juhu, Bombay,
56.

3. Mr. K. Dutta,
Opposite Koliwada Station, 1st
Floor, Sion, Bombay-22,

4, Mr. J. Singh.
5. Mr. Riazuddin.
They were Bombay /Delhi Passen-

gers. Then there were passengers
from Madras,
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Madras/Delhi Passengers

6. Mr. W. R. G. Ratnam,
Wiresless Sales & Service, Mount
Road, Madras.

7. Mr. Hasan Marikar,

Clo Dr. (Kumari) Hasan Marikar,
8|A, Monteath Road, Egmore,
Madras.

8. Mr. M. V. Krishna Murthy,
Hind Merchantiie Corporation,
2[171, Lloyds Road, Madras.

9. Mr. Silva,

111, Galle Road,
Colombo.

10. Dharma Keerti,
883, Etulkotte, Kotte, Ceylon.

Ratmalana,

These were Madras|Delhi passen-
gers. There were no passengers from
Calcutta.

Nagpur /Delhi Passengers
11. Mr, M. Miyamoto,
12. Mr. Y. Nishikawa.
13 Mr. R. Onoe.

The passengers, No. 9 and No. 10,
are Ceylonese citizens ang passeng-
ers, No. 11, No. 12 and No. 13, are
Japanese nationals.

15 hrs.

Shri Kamalnayan Bajaj (Wardha):
What are the names of the crew?

Shri Raj Bahadur: I have got the
names. Capt. Clowsley was the Com-
mander, the first pilot, and the second
pilot was Capt. Badhwar. Both of
them had flown more than 12,000
hours each. Then, the Radio Officer
wag Shri Sahni; Air Hostess Miss
Scott ang the Flight Steward Pach-
eco,

Shri S. M. Banerjee (Kanpur):
The hon. Minister has stated that a
departmental enquiry will be con-
ducted. ..

Shri Raj Bahadur: No deparimen-
tal enquiry. A court of enquiry will
be instituted which means there will
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be a judicial officer—a judge in-
charge of this.

Shri Balkrishna Wasnik: (Gondia):
May 1 submit that this is not the
first time when the air erash has
taken place to a Plane which flew
from Nagpur? There have been
several accidents and 1 fear that
there is something wrong in the en-
gineering staff at Nagpur. That should
be looked into by the court of em-
quiry.

Mr. Deputy-Speaker: I am sure
the House deeply regrets this tragedy,
and the sympathies of the House
will be conveyedq to the members of
the bereaveq families.

Shri Kamalnayan Bajaj: Could the
Minister tell us whether they sus-
pect that the weather was bad or
anything else was wrong? It may not
be a final, conclusive, evidence. But
do they suspect that it was a bad
weather or anything else was wrong?

Shri Raj Bahadur: The court of
enquiry will go into that. But ome
thing is clear that the aircraft had
flown from 0230 hours to 0340 hours,
that is, it had already flown for 1
hour and 10 minutes. There may be
something wrong that happened
after that.

Shri Thirumala Rao (Kakinada):
Could the hon. Minister kindly tell us
as to what type of message had been
received at the Palam airport, as to
what sort of trouble it got, whether
it wag weather that was responsible...

"Shri Raj Bahadur: The court of
enquiry will go into that.

Shri Thirumala Rao: Of course, the
court of enquiry will go into that
But the public alsp wants to know
whether the Government is apprised
of ihe suspected reasons or possible
reasons for thig air crash. I want
to know what jz the message that
has been received at the Palam air-
port a3 to whether it lost its con-
trol or whether any defect deve-
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loped in the aircraft or whether it
was simply because of weather and
all that.

The Deputy Minister in the Min-
istry of Transport (Shri Mohiuddin):
Ag far as I am aware, the aircraft
did not contact Delhj during its pas-
sage. The last message was to Bom-
bay to the effect that the aircraft
was leaving the Bombay flight area
information region, and that message
was relayed to Delhi that it had
left the area at a particular time.
Ag far ag I am aware, there was no
contact with Delhi FIR.

15.06 hrs.

DISCUSSION RE: SUGAR
SITUATION

Mr. Deputy-Speaker: It is only a
short discussion. The time allotted is
2 hours. So, the hon, Members should
be very brief. Shri Kashi Nath Pande,

Shri K. N. Pande (Hata): Mr.
Deputy-Speaker, Sir......

Shri Ram Sewak Yadav (Bara-
banki): Before he speaks, I have to
make one submission.

aATg g3y fom feafem d 9 @
oTow FT W E I F A ¥ 99 1
frdes @ &1 oy Y & qefaa
ify &1 5w & | SEF "@w "=,
TE, T F IO owfT A A @ AT
£ | 02 UF aga Wy faww & faae
aga AfyF AT FEAT AT E 1 @
AR & § 7 A &t 35 59 faww W
Atfoat &, F d=mr 9wy €1 zEfAw
I3 T w7 ¥ F7 57 e faem

2% 130 § moAY a1 @ FRi—

weqs Welaw @ AZL, AE |

st TR daw g|w ;A0 A
frdza ag 2 fF <1 92 1 1 797 A%
fqo T &, 9 9z #H § | SEH
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Shri K. N. Pande: I am very happy
that although this subject has come
up rather late before the House for
discussion, yet it has come at last.

st oW §a% gRE: @ H Q3 A
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Shri E. N, Pande: This discussion
is being raised as a result of the state-
ment made by the ex-Food Minister
on the floor of this House on the 1Tth
April, 1963, when he fixed ex-factory
price of sugar with a view to control
the sugar prices, and also in order to
check further rise in sugar prices and
to give reiief to the consumers who
were very particular and who had got
some apprehensions that as the pro-
duction of sugar was going to be short
in the country, the prices would go
very high. The first reason that the
hon. Minister had advanced for the
Sugar (Control) Order, under which
the ex-factory price of sugar was
fixed was this. He said:

“To arrest soaring sugar prices,
the Union Government today
issued orders under the Defence
of India Rules fixing quotas and
ex-factory prices for the States.”

Then, the note further says:

“As announced by the Food
Minister, Shri S. K. Patil, in the
Lok Sabha, the Government
intends to ensure equitable dis-
tribution of sugar among consu-
mers at a reasonable price through
regular releases and markest
regulations.”
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This was the purpose, namely that
the price might not rise further and
the consumers might get sugar at a
reasonable price, keeping in view the
ex-factory price that was fixed by
Government for the factories. But
what was the result?

I am not a person who believes in
destructive criticism, nor do I believe
in post mortem. But I believe that at
least the past gives us an opportunity
to learn something, and it helps us to
gain some experience from our mis-
takes committed eariier either
knowingly or unknowingly. I think
that the things as they have gone on
have taught us some lessons, and I
hope that the new Minister who has
taken charge of this office will surely
kezp all those things in mind.

My first point is that the Ministry
somehow or other did not watch the
trend of sugar consumption in the
country, and that was the main course
of the wrong calculation while asses-
sing the requirements of the country.
Also, some burden had come on their
shoulders because of their commit-
ment to export sugar outside. I shall
presently give the figures for the
last two or three years which will
show the trend of consumption in the
country and also the trend of produc-
tion in the country and how things
were adjusted. It is also known to
the House that when there is control
in the country, the consumption inside
the country is restricted, and when
there is no control, the consumption
goes up.

I cannot give you the correct figure
about consumption before 1959-60. But
I can tell you that in 1959-60, when
there was control, the consumption in
the country was 20 lakh tons. But
after the control was removed, in
1930-61 it went up to 22 lakh tons,
in 1961-62, it went up to 25.6 lakhs
tons and in 1962-63 it went up to 264
tons. This has been the position
regarding consumption in our coun-
trv. In 1962-63, while keeping in
view the fact that the consumption
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in the country has gone up, we com-
mitted ourselves to export some of our
sugar, and that was a good idea. That
was for the purpose of earning foreign
exchange which is so Very necessary
for the country at the moment. But
what has been the result in regard
to production? In 1960-61 the total
production in the country was 36.28
lakh tons; 1961-62 it was 27.3 lakh
tons, and in 1962-63 it was 21.5 lakh
tons, So, wefind that themore the
consumption in the country, the less
is the production of suzar in the coun-
try. These are the two paradoxical
things which were allowed to go to-
gether. Whep the coutnry was short
of sugar, looking to the trenq of the
trade, there was naturally apprehen-
sion in the minds of the people that
the prices of sugar were going to rise
high and, therefore, the hon. Minis-
ter took action in order to improve
the situation.

In this connection, I want to say
that the calculation about the con-
sumption figure, which has been
made by the Ministry as not also cor-
rect. For example, from 1960-61 to
1961-62 . there wag a carry-over of
about 12 lakhg tons. If we add the
carry-over from 1960-61 to the pro-
duction of 1961-62, we find that it
comes to about 39 lakhs tons. But
there was a carry-over to 1962-63 of
only about 10.2 lakhs tons although
only a small quantity of sugar was
exported from our country. So,
where did the sugar go? Apart from
the white sugar gur and khandsari
were also manufactured ip the coun-
try. So, I would submit that some
machinery is required to assess the
trend of consumption in th> coun-
try, because the more the popula-
tion is increasing, the more the con-
sumption in the country will also
increase, and there is no doubt about
it. Moverover, the conditiong also
have chaneged. Previously, there was
a time when if there was surplus
production, we were in a fix and we
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did not know what to do with the
surplus production; and the steps
taken by the Ministry were to re-
duce the cane price in the next year
in order to force the cultivators re-
duce the cultivation of cane. But,
now, things have changed. Now, the
trend is that there is a stable mar-
ket before ug for the export of
sugar. There is glso one other thing
which is very clear before the coun-
try, namely that the consumption in-
side the country is also increasing
gradually which is not less than 24
to 25 lakhs tons yearly. The condi-
tion is such at the moment that the
whole policy of sugar production has
to be revised in the light of these
results.

When the production of sugar went
down in 1962-63 I raiseq the ques-
tion on the floor of the House twice,
and I wanted the hon. Minister to
raise the cane price, because differ-
ent regions had different problems.
Unfortunately, in the South of India
and in Bombay, the conditions are
differenit. ‘There, the cultivators al-
ready used to get more, in  some
cases, more than Rs. 2 per maung of
cane; and in Bombay they would not
get less than Rs. 2 per maund of
cane at all; because the recovery was
high and so on, and also because of
their own internal arrangement, they
always used to get about four annas
more over and above the price of
cane fixeq by the Central Govern-
ment. This extra amount was given
by the factories to the cultivators
because the State Government also
came into the picture, Such was the
case in the south. Because of the
SISMA formula, there was some
arrangement between the factories
ang the cultivators whereby some-
thing more thanp the price fixed for
the cane was given by the factories
to the cultivators. But this factor
was not kept in mind while fixing
the cane price for the north, when
the prire was revised from Rs. 1.10.0
to Rs. 18.0. At that verv time, I
raised this question. that wvour link-
ine  formula concerning recovery
will fail and wou will not get the
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desired result till we improve the
condition of cane. At that time, my
words went unheeded. What hap-
pened then? In the long run, some of
the factories in ceniral UP and also
west UP realised that they could
not procure cane unless they in-
creased the price of cane, They did
s0. At that time, Government should
have come forward and announced
an increase in the cane price because
there was keen competition from the
khandsari people. What did the
khandsari people do? When they
found that there was a shortage of
cane, they increased the price of cane.
But there was no machinery to
check whether they actually paid the
amount so promised. They did not
pay so much which they declared.
They declared +{o pay Rs. 2 per
‘naund, but ag there is no machinery
to check their weighment system
they realised the extra amount by
under-we!ghment. A machinery of
the Government is hardly needed to
check up correctness of weighment
of cane suplied to thg cane crushers.

Even if there is short supply of
cane the factories have to maintain
their the steam level. When the
khandsari people increased the price,
the cultivators starteq thinking that
there would be a likelihood of the
factories being compelled to increase
the price of cane. Therefore they
stopped supply of cane to the facto-
ries. Due to irregular supply of cane
the result was that the factories had
to close down early. They cannot
afforq to continue getting under-
supply of cane for 15—20 days. The
result was that factories had to close.
Tt ghortened the period of employ-
ment. In the case of Eastern UP
where the factories worked for 142
days in 1961-62, it went down to 85
days in the season 1962-63. Similar
wag the case with South Bihar. There
the factories worked only for 43
days. What would happen to those
workers who had to live for the
whole vear on the carning of one
month and thirteen davs? These
thines are so inter-related that cne
cannot be separated from the other.



5639 Discussion re:

[K. N. Pande]

There is a cry in the north that
the cane price shoulq be increased. I
am very happy that recently some
scheme has been announceg by the
hon. Minister. But I have my doubt
Wwhether it is going to achieve the
desired result. The khandsari people
are so strong that you cannot regu-
late them; you cannot impose any
restriction on them. They are so
powerful. They sometimes influence
policies. At least in the case of the
UP Government, I can tell you that
they are so influential that thev are
able to change the poiicy of the
Government.

15.24 hrs.
[Sar1 TairumMALA Rao in the Chair]

I have an apprehension that although
this year the crop is very good, un-
less you are sure that the cultivators
are going to get adequate price for
their cane, they will not supply to
the factories and they will go om
supplying to the cane crushers and
to these khandsari people.

Another thing. Some people say
that these cottaga industries should
not be stopped. But I say that no-
body or no type of industry can be
alloweq to survive at the cost of the
country. How far have these khand-
sari people co-operated with the
Government? When they thought
that there was a shortage of white
sugar in the country, they led their
stockpile in their godowns. They did
not release the stock in the market.
They wanted to let the factories close
and then they coulq release it, with
the result that at the moment khand-
sari is selling at the rate of Rs. 60
per maund.

T raised this question in the month
of April too. The Ministry is
talking of the Tariff Commission’s re-
port. But while fixing the ex-factory
price of sugar, thev did not take i‘n‘uu
consideration the cost of production.
This is a known fact that if the
periog of operation is reduced, the
cost of production goes up. While
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fixing the ex-factory price of sugar,
the factories were entitled to be
assured of their cost of production.
But this wag totally ignored. After
that the Government realised it and
increased the price to some extent.

One thing is very important. Out
of the 179 sugar factories which
worked in 1962-63, including Rajas-
than and Madhya Pradesh, 111 lie in
the north and the remaining are in
South and Maharashtra. You may say
that the south has got betier and
more favourable conditions but are
they able to meet the requirement of
the whole country? 1 admit that in
the case of Mysore and Maharashtra,
there is a certain belt where there is
higher yield and higher recovery, but
not in the whole of Maharashira and
South. Cane requires a certain {ype of
climate and a certain amount of irri-
gation which are assured only in cer-
tain parts of Maharashtra. Therefore,
the recovery and yield are higher
there. Next to Maharashira comes
Mysore. But what is the difference
between the north and the south so
far other parts are concerned? Take
two extreme cases, Punjab and
Kerala, In Kerala, the recovery in
1961-62 was 8,62 whereas in the case
of Maharashtra it was 11.85, Mysore
10.54. In 1962-63, in Maharashtra the
recovery was 12.14, in Mysore it was
11.20. But what is the position in
Kerala? Similarly, take the case of
Punjab. In 1961-62, the recovery was
8.22, in 1962-63, it was 8.97.

Some people have got some mis-
understanding about the problem.
They think that the south is all fer-
tile and ail sugar factories there may
produce the same result which Maha-
rashtra and Mysore factories may pro-
duce. Different regions with different
climate and different soil produce dif-
ferent result. In Andhra, the recovery
in 1961-62 was 9.9 and in 1962-83, it
was 10.32, In Madras, it was 9.37 in
1961-62 and 9.62 in 1062-63. Take
Bihar. In 1961-62, it was 9.12; now it
is 9.71.
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You cannot claim that all the south
has got the same basic climate and
same facilities that Maharashtra and
Mysore have., Still, in spite of these
handicaps, Madras was in a position
to have at least a better type of cane.

There is only one breeding ci:nire
for the whole of the country for
breeding better quality of cane. There
should be three more breeding cen-
tres especially in North ie. one in
Punjab, the other in central U.P. and
the third one at border of U.P. and
Bihar.

Mr. Chairman: The hon. Member
has taken a lot of time.

Shri E. N. Pande: [ may be given
five to ten minutes more, because I
have to initiate the discussion.

Mr. Chairman: I was informed thaz
the tota] time allolled was only two
hours, and as the number of sneakers
seems to be very large, a voluntary
cut has to be imposed.

Shri Sham Lal Saraf (Jammu and
Kashmir); Half an hour should be
given to him.

Mr. Chairman: He has already
taken 20 minutes, I would like him
to conclude within five ‘ninutes.

Shri Kamalnayan Bajaj (Wardha):
Cane is such a sweet thing tha! we
can incerase some time.

Mr, Chairman; That can be done
at the most by another half an hour,
not more.

Shri D. D. Puri (Kaithal): The time
should be extended bevond 2 hours.

Shri Bishwanath Roy (Deoria): The
House may sit up to 6 O Clock.

Shri Kapur Singh (Ludhiana): We
are anxious to hear his exposition.
P.ease give him some time.

Shri Bishwanath Roy: I propose a
motion that today the House may sit
till 6 O' Clock.
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Mr. Chairman; This is a gqu-ition
that has been discussed aften osn the
floor of the House as maximum, After
allotted 2 hours as maximum. After
two hours, I will take the sense of
the House if I am here. He may take
five minutes more.

Shri K. N. Pande: The time taken
in this discussion should not be in-
cluded in the time allotted to me.

Shri Sham Lal Saraf: Hs= comes
from a State where sugarcang grcws.
I am very attentively hearing what
he says. A number of things are
coming out. Let it be discussed
thoroughly so that we know the policy
of the Government. He should be
allowed more time.

Mr. Chairman: I am bearing all
that in mind, but there are peaple
who are interested in sugar from al-
most every State, who want to have
their say. I cannot cut their time too
much.

Shri K. N. Pande; The one breed-
ing centre at Coimbatore is not able
to cater to the needs of the entire
counry. There should be at least
three, one in Punjab, one in West
U.P. and one in Bihar, becausz one
type of cane which is suited to a cer-
tain region of Bihar, ‘or instance,
may not be suited to another region
of the same State because of climat2
and soil conditions.

Shri Kamalnayan Bajaj: One [for
Maharashtra also.

Shri K. N. Pande: Maharashtra 1s
fortunate because of moderate climate
like Myvsore. 1 do not grudge that.

As I said, there should be three
more breeding centres, so that betier
varieties may be created taking inio
considerat'on the soil and climatie
conditions,

45 T said, when there was shortage
of sugar, a trick was played hy the
Khandsari people, but the basic r:is-
take committed by the Central Gov-
ernment was that while they con-
trolled sugar, they did not see to
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equitable distribution of sugar in the
country, but left it o the States. We
know how the Supply Department
works in the States The stocks piled
up with the trade, and the inspectors
worked in collusion with the trade
openly. They did not disclose the
actual quantity of sagar lying with
the traders. They had to satisfy the
inspectors and they wanted to have
some scope to earn hetter profit so
that that margin might be adjusted.

My first suggestion is about more
breeding stations. Secondly, develop-
ment of cane should be intensified
with the close cooperation of the fac-
tories. Thirdly, a suitable policy of
continued incentives to the growers
and millers is essential to stabilise
output without undue fluctuation in
employment and production. No curb
in output appears to be necessary in
view of the availability of suitable ex-
port markets.

Then, there should be appropriate
appreciation of the optimum ecapacity
of the mills without being led away
by the fashionable propaganda about
uneconomic wunits, because actually
there is no economic or uneconomic
unit. It is an adeguate supply of cane
and better quality of cane which are
necessary to make them all economic.

There should be a vigilance group
to watch the efficency of the mills,
and if there is sufficient evidence of
mismanagement, there should be
boldness on the part of Government
to take them and run them.

There should be a uniform policy
of distribution in all the States, pre-
ferably under the aegis of the Gov-
ernment of India.

There should be removal of power
crushers from the reserved areas of
the factories as early and as effec-
tively as possible.

A development fund should be
constituted early to provide irriga-
tional and other facilities for sugar-
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cane crop and also to meet other
requirements.

All purchases of cane, including
those for khandsari manufacture,
should be routed through cane socie-
ties.

As I have stated at the outset, it is
not my intention to criticise the Gov-
ernment. My purpose was only to
make some concrete suggestions so
that the Ministry would be able to
improve the conditions taking into
consideration all these things.

15.37 hrs.

[Mr. SreAKER in the Chair]

Mr. Speaker: Has he finished?

Shri K. N. Pande: If I am allowed
two or three minutes, I can give some
more points,

Mr, Speaker: No,

st farifer fory (siiferrdy) - wemer
wErRE, gw At A ag A feam g
AT TAR T §IAT §F AT FT A
o fe ¥ am b S 39
Tt & &

weTw Wgeyg ;. AF §, AeE &
AfmFaai Awgisamamga i
ot ot 7 1 F 3w F A a7 gu
g | afFw difew 3 § sw R FE TR
1 . F 41z & faw s &

Shri D, D. Pari: On 17th April,
1963, the Government of India issued
what is called the Sugar Control
Order, which is under discussion today.
This Order, among other things,
vested power with the Government
to fix the ex-factory price of sugar
and also to control its distribution.

On the same day, Government
issued & notification whereby these
powers were exercised and the prices
of sugar were fixed. The first point
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I wish to submit is that the prices as
incorporated in the Notification are
not based on cost of production,

Clause (6) of the Notification states:

“Such price or maximum price
shall be fixed having regard
to—

(a) the estimated cost of pro-
duction of sugar determined on
the basis of the relevant Sche-
dule of Costs given in the
Report of the Tariff Commission
(1959) on the cost structure of
sugar and fair price payable to
the sugar industry, subject to
the adjustment of such rise in
cost subsequent to the Tariff
Commission enquiry given in
1959 as in the opinion of the
Central Government cannot be
absorbed by the margin for
contingency included in the re-
levant schedule and the conse-
quent rise in return;”

The cost of production in the sugar
industry is not as difficult to estimate
or work out as would appear at first
sight, Forty-five per cent of the cost
of sugar consists of sugarcane price
which is fixed by Government; 35 per
cent is Central and State taxes. These
together account for 80 per cent of
the cost. There is an element of the
wages, salaries, ete. which again are
fixed as a result of a very through en-
quiry by the wage board on sugar in-
dustry. So, the area in which there
could be difference of opinion in va-
rious calculations in respect of costs
is very narrow, Traiff Commissian
costs as in 1959 can almost be sarith-
metically worked out from the cost
schedule which operates on variables
of duration and recovery. The only
area in which there may be difference
in the estimate is uptodating of the
Tariff Commission costs from 1959 1o
date. In certain cases as in North
Bihar the price fired is Rs. 12.28 below
the cost of production according to
my calculation while in certain other
cases it is; Rs, 10 and odd above the
cost of production, If there is differ-
ence in caleulation that should be re-
flected more or less evenly in uptodat-
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ing the figure. If the figure I huave
calculated is in excess of the Govein-
ment calculation by a rupee or 80 nP.
per manud then it should be refiected
more or less uniformly ir al. prices
that are fixed in al] the regions in ihe
country. If as is the actual rave, the
price in certain regions is Rs. 12 per
quintal belowx the cost price and in
certain others Rs. 10 per quutal
above  the cost of production.
it is obvious that the prices are not
fixed according to the cost of produc-
tion as stated in rule 6(2) of the order.

There is another factor that Gov-
ernment said they would take into
account while fixing the prices: the
average of the prices at which sugar
was sold by the producer or pyordu-
cers in an area during such period,
that is to say, between 1st January
1963 and 31st March 1963, which I
call the specified period. In other
words, Government said that the price
will be fixed on the basis of the cost
of production and the actual price
prevailing in the specified period.
Even though the price of ‘ugar was
not statutorily controlled by the Gov-
ernment during the specified nperiad,
Government were maintaiming an in-
direct control by regulating the re-
lease of sugar. When Government
wanted to lower prices they released
larger quantities, then the pricea fell.
It was stated in this House on mor=
than a dozen occasions that in this
period Government considered the
prices of sugar to be satisfactory,
which means that in this period the
prices of sugar were at levels where
Government wanted them to be. Gov-
ernment cannot absolve themselves
of the responsibility, even during
this specified period, of maintaining
the prices at this level During the
specified period, there was de facto
contro] over prices even though de
jure control and statutory prices
had not been there. There may be
certain areas in which temporary
shortages on account of shortages in
transport capacity, etc. might have
developed and the price of sugar
might have shot up. There may be
certain other areas where due to
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distress sales or other circumstances,
prices went down below uneconomic
levels. In complete disregard of
production costs, Government have
taken the average of these prices
which has led to a situation in which,
“Unto them that had, was added
more; from them that had not, was
taken away the little that they had".
‘They should not have enshrined these
inequitors prices in the control order.

I submit that these prices, since
they are not based on the cost of
production, are wholly uneconomical.
When the attention of Shri Patil was
drawn to this inequity, he said he
would look into it and at the time be
made over his office, as far as we
aware, he was very closely re-examin-
ing the price structure as between
the various regions of the country.
1 would beg of the new Minister to
continue this process of scrutiny and
examine the position and remove the
inequities. In the last analysis the
prices should be based on the cost of
production alone and not upon the
prices prevailing in any period.

I now come to the statement made
by the hon. Minister on the 6th in-
stant in regard to what he proposes
to do in the 1963-64 season. He has
announced two types of incentives to
the growers. In areas where there is
the problem of diversion of cane to
gur, there will be a minimum price
of Rs 1'75 per maund, which in effect
means, that in certain cases there
will be a rise of Rs. 025 per maund
over last year. There is another in-
cant've, As certain road centres, the
grower wiil receive Rs. 0°25 more
per maund as compared to what he
received last year, On the other hand,
the factories are to get two tvpes of
incentives. For earlier production,
when the recavery is low at the be-
ginning of the crushing season and it
is uneconomical to erush ecane, an
excise rebate to the extent of 50 per
cent is given in respect of sugar that
they produce in excess of what they
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produced in the corresponding period
in 1961. This period is the month of
November for the North. That is to
say, that in respect of sugar produced
in November 1963 in excess of what
was produced in 1961, the factories
will get a rebate of 50 per cent in
excise duty, Then, for the overall
production, excluding this early pro-
duction there is to be a rebate to the
extent of 20 per cent of excise duty
in respect of excess production in the
whole season as compared to 1961,
The first type, of rebate will soive
the immediate problem of the Gov-
ernment, namely, of giving them
some sugar in November because the
godowns are getting empty now. As
far as that goes, it appears to be satis-
factory.

The real problem is to see that In
1963-64 there is an overall increase
in production as compared to 1961
when we produced 27 lakh tons of
sugar. We cannot add to the cane
area The condition of the crop can-
not be improved anymore. The pro-
blem is to restore the equilibrium
between what the grower gets when
he sells cane to the factory and what
the grower makes when he converts
his cane into gur or khandsari. The
present price of gur is Rs. 99 per
quintal, of factory sugar, Rs. 114 and
of khandsari, Rs. 160 whereas the
normal price of gur is approximately
half the price and that of khandsari
from Rs. 3-4 per maund or to Rs. 10—
12 more per quintal less than sugar
price. The problem to which the
Food Minister should address him-
self is this. The grower has to get
Rs. 1'75 per maund for the cane. He
will have to bring the gur prices
down to the neighbourhood of Rs. 20

per maund as against the present
price which is almost double that
fizure. Whatever official measures

may be taken, I submit that this is
an extremelv difficult task to bring
the prices down to that level 1In
order to make that task easier, I
suggest that the price of cane
should be fixed at Rs. 2 per maund
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It should not be fixed at Rs. 1.75 but
at Rs. 2 per maund so that that the
gap between the price of gur and
khandasari, from the present to the
desired levels, is shortened and it
becomes worth the while of the cane
grower to deliver the cane to the
factory. That alone will give us a
hope of attaning the target of pro-
duction of 33 lakh tons next year.

The task that we have in front of us
is very stupendous, We have to in-
crease the production of sugar by as
much as 50 per cent in one single year.
We produced a little more than 21
lakhs tons last year and nothing short
of 33 lakh to 34 lakh tons
will be our requirement in view of
the export, the irrevocable export
commitment and ulso the need to
meet internal coniumption.

I submit that never before hag a task
of this nature, of this magnitude—a 50
per cent increase in a single year—
been undertaken gr has confronted any
Food Minister before, and nothing but
a bold and drastic measure will enable
us to achieve it. In my humble sub-
mission, the most important step in
this direction is to raise the price of
cane to Rs. 2 per maund.

Mr. Speaker: I have to put before
the House that we have here a short
duration discussion, and the time fixed
is two hours. I have already got about
25 names with ‘me and it is not pos-
sible to accommodate such a large
number of hon. Members. Then again,
I would, request hon, Members not to
take more than 10 minutes each, so
that as large a number as possible can
be accommodated.

Shri S. M. Banerjee (Kanpur): The
time may be extended.

Mr. Speaker: Two and a half-hours
is the maximum that can be given
for this,

Shri S. M. Banerjee: I submit for
your consideration that we wanted
to bring in this discussion even during
the last session.

1169 (Ai) LSD—T.
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Mr, Speaker: I can understand that.
Half an hour is the maximum exten-
sion that can be given, That can be
done, I can extend it by half an hecur.
Shri Surjoo Pandey. 10 minutes each.

St HT TR (THET) : AT -
zm, 7 gEIEE ARG & 99 F a5
oI & gAT & | gAIT @Te W S A S
Fu faar ar S & ey §, Sa e
#Y aga T qgT AT | qH AT grav
& & weamas qgiey 941 &4 gWIL @rp

ol S F A & aw fraw Fare #

st as e & & F9 & | 30 qww # av
o oAd &1 ¥ fagw T o
& ST T & Feara, ST & P wifes
fear #73 & | ETEF AT A FEIF
ST T A =9 F1 FH FET 0T,
THHT AT FEAT AMEH | A AT
& W ¥ gadt avg ¥ IFW a7 A
#g1 f& gz som ox sfaaew
s wifgy arfe & faat & amg F9r-
e F FT FF AL ST TAT /AT F1
foet &% 1 afz oo S0 &% ¥ 57 Sl
F1 3G AT FIOHT QT A T I
FRI ATET F AT |1 AT FT =T F4T
g W 8, TR AT TG | IRANAS
ZrerT 7 & faaea< wt forar a1 :—

“Despite the arrival of 18 truck-
loads of sugar and sufficient stocks
around 8,000 bags in the local
market, sugar commanded a pre-
mium of Rs. 11 per bag in private.”

T g & AR A o e sy 3R
a1 qar o 5 e @ieary mf %
T AT A T3 g1 o @ & | |rar
sTamm g 2 fr e ara & ve . wo
T ¥ FFL 0.3 WA qF T AR
gRAO FIW A & |

T g ag Y@ grm fw ey
& Im aea i g | K @ T & wgEa
g § 5 St ¥ a9 sofag wod §
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f& sa=t dere @ Sedt 91 @Y
\IT T\ 9 91 ST A1 M Ay @
wry A1 w9 GaT g & 1 EE T Ay
agrar T § fF FVgEE 9% UF s
FAMT A1 TI95HT AT @ & U7 91
Tw grag ¥ A w0y € fF oaw
o Y guTe 3 W o Ad & | S e
& smaT(r &, § THE caEaT 7 § 7
AT 1 HCHIT § 98 I TR 9T
FAGTE | AT FEA &, T FL AT )
WR § %ga § & *2 & & ar
FEIH T AT & LWL FET & 6
fevgm & & @1 fewaw w¢
g

W1 FHIRT &, TERT HIGH! AT
T | & A7 At gy & FF AT & T

Tt AR # 72 €, zafav frgem
% ST W IEET BT ARy £ |
oRE F q I, 9853 1 ferar an

“The distinct firmness of the
world free market for sugar at
present no doubt privodes an
excellent opportunity for Indian
sugar exports, in that India can
sell sugar abroad not only without
any subsidy for covering losses
but with a handsome profit.”

o T oA A e faw oo @
i & arame & S F 72 go i
q 2u1% 3w & qeimfaal 3 @ o faer
wifes & S=F wEE W ¥ fAu
& Tt g fad o i o2, 7o
gwrEE waEg ¥ 57 & ) oawr aw it
ot & 1 geif 2w § —

“A proper domestic price policy
will be another important con-
sideration. It has been obvious for
sometime that domestic consump-
tion is increasing fast. In the
circumstances if exports ought to
be treated on a necessary basis of
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priority the Government must be
prepared to face the fact that
internal prices of sugar should
not be deliberately kept at a level
where consumption is encouraged
beyond a maximum of 2.4 million
tonnes.” .

B T& wTaT F gty dea € @y
s T &, ot firr e v 8
TE FETEF VeI FT W dF & | WX
TFAIIE FEET AR & ot AT & FA-
A #1 FF FIfod, AT F IH q@T
Afod 1ag T Ta . . .

st Wi AT S : 93 ¥ AR R

st gTa qrEd @ A F
FAFAA FT YA FEAT AL |

st Wt Avq qrow ;T3 TG FAT
2 f& gevae Fovaws FH Y. ..

St Qo T AR AIFITGL L

=t WAy qiE ;. AT ToT quH
gad T F11

=t FTA qVET AT F AT T
fe dm oI RE)
I g F21 fr 3w A S w Ow
AT, FET AEAr F ATE AR AT
ST FT TR T F G AW W
wfas 1 e ¥ fav frw ek
we g fazen war siwm F7 a9 )

q.ﬁﬂ;‘[ﬁﬁﬁ'{%ﬁfaﬂﬁﬁw
g, 2T SN S WTO AEl O
FT % | mT ST g A 3G ¢
qe%0o—%9q H FIHI FT Famad 3&.&
AT I AT 4T | 9889-53 H 3%,
AT & gAT HIT AT FT ATC LI~
# &1 9 & f5 a@ Rq @ A g
WTTF W & HINT gATE 9T 98 T E
W YFC ¥ g 33 A9 ST A
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o g% | W 3% A A A WAl
g & Mg W@ At W W
g 19 & AT "o & fon @ &t
9T a9 #F 3q W T S w7 A8,
99 T WEEEAE ¥ wfgs S
g O § at ag g wgr | F FE
argd g 5 i1 fae mrforst & ae &
off /19T E19AT E0 | T T A g
THHT W WIIhRT IGAT EAIT | SAFT F
wit femma frare & A AT | T
R A L W 3G AT AR T4 T
frddu Mz ¥ o 390 & | R T
¥ I FQ & T A | AT O i
& foared €, 7 # 5@ Wzg F A
qEYe-¥s & f@ge ¥ uF TuHe
# &g Ty ar —

“One very gross case may also
be noticed to show how unreliable
these Dbalance-sheets are. The
Mills in their profit and loss
account for the year ended 3l1st
July, 1948, show Rs. 7,74,000 and
odd on account of “loss in share
dealing”, though the investment
at cost in shares fully paid up is
shown as Rs. 2,50,000.”

< AT FT ARG F FOL AT AT H
uTeT g, ug dww wie g | fae afat &
FU AT FAT Fa% a1 O T 2 |
I AT g & % ST #7 qar s
& gooes o T a7 7 &, SHET "I
o T T AT FEAT g2 o o
g & qooee 4 W0 | JHT w1 fema
giffmama M ST aEram &1

Fgr o ¢ fF ooy 2w ¥ faad
T gRT & | miY fogslt arT @ w9
of ¥ UF gaE &7 w4 & gd
aamar a1 fF 98t wem @aw § o
L AR R A E AR ERUE X fEi:
< g fafesa # # 9@ =/ ar
99 999 99 W fa g 91 A/}
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o fF ferad & 3few x ozm
qq g g =gd | 39 WA § qifew
W A AATF IIET q7 KT Ty A7 o
T A AT m AT AT g 9 F @
T f2y o A g @ /v @ F
T fo@ s | &feFT w36 ot &g
frradt § AR ot s faeemr g,

¥ F I a9 T & framel w1 aq A
4 THe fFar mar W) a7 S99
& T @ T | ag vET a<g § g
Su fgfa fem ot 3 o A war @t
@ T HET A4, {9 T, TH AT
AT, EF T GIAT AT 0T § | ARSY
fawelt § &9 W A9 AR TG Bl
9T 9K T A9 AW FEF AW 0
TYAT S A A F T T1g 7
Tg AT gAE A AG) AT & | AT |
g 9 §, AN | AT wH;A
WY 9T, S04 AA® A€ FQ
g2 fead @t fE o+ &,
THd q99 HE qUR @7 g, Afed
@A Frer FE G E | I Hifwe
T s &Y 9T § o I Ffew waw
oy & fo@ oy €1

i ¥ 7g FE g 5 oo
i ag & & =7 39 T Y o=l
g e nfas s g ?
gee WG @ #Ar 39 AWl fae
mfewi #1 ¥ THieT T W B
€ I F7 3TEY F e W E W wE o
Tz ®wE & o fow ofaw & fad
=7 fod & faar g | R A g
e g at § 9% F g, WK qg
@t #ifaw @ & & wwEe oo
wr ¢ framl 1 5 & faef 1
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12 ¥ d@sard F IET ) AT
T AR g A[W w1 g wE@n
qUM AR FE qowE A€ g o fae
aifes AT T ¥ 98 7 &, e
e T ¥ S F@ F, faed
famme # =0+ & 9T A & ay
AR Fram s A
& fa e faal & iz g0 o & 8%
9T @ &, AT o W FE A
TEar & "R feaml 1 TR ¥ oS
AT g § 1 Ig T@A AT AT R
WaET HFr gl wWrg !

T A ¥ Fg g R o &
fefgagma &1 o ot o &1 S
¥ = =T uAfmt # afaT oo,
FAE T, e T #1 a1
I AT gl § AT AT g1 WY
TeTHE FEar & 3 oge e ATE R
@ afe wae &, o e faw wifes
grar 8, ag war folo war & W%
I AT T WAT & 1 T A ¥ A}
wEEl § o9 T AFr g ¥
gt & | I ol o Y s fe
E ¥ ag I faer-mfes #9 feam
frawma § R S fgma €

zad @y 5 &fm @
Y =@t # @ fear s arfgdy o
ara AT SE o ¥ e en @
R R R o TR
faegar a2 & 31 =fed

Il e 3z @ fF = & Fre-
FTO F1 AT T 0y To F F fegw
¥ woa & AW 98 95T L |
ag A #1 Ifaw 7d A 4@ g
g % fF IO weW mEaede @ WK
gy maHel #1 g § FF oo frarm
%1 fzar 9 &, # o o AT
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g A WY gE) @@, 1 ¥ wy Ao
qmr W, Hn!{mcéﬂ'rmgﬂr
1 % T ¥ W0 I WX HW
ey EfF T N Fw oG A1 o™
NATAFHAFAATA AT & T10 )
forgem F o or T =t § fow &
fFM I T F@TE | WX R To AT
ot fram 1t e s &t g v #2
=Y FT T ¥ o %o WA ¥ Wiaw T
ENT | I9FT HISRH F1 3 § AfuwF
TE d3AT & | W A THRT @A
o9 & @ g 98 W g sd s
&Y 3 S9 & W ¥o To AF F TR
T g | gafad T e g @ 5
AR F FRQAHU TR TodT &
w7 fam smar § @1 @it aR
fram T #Y &dr AR som | e
T@ Y W A QTR T 7
{99 ¥ 9 A1 @+ g7 A g
faer el 1 &1 W gz I3 Ser T
w© & 7o i 1 a7 wrET e
T g e=ifs @@ &1 oFm, aFr #7
F19a, FAT AraA T ¥ e F a7
™ &\ e w9 § fE
ook ¥ OHEe S #1 am uE Al
STRT ¥ UIRT &@9d &), S {6 S
Fgr fF g0 34 @@ = qET &0dd,
ar e #1 faa Al ) AR @A
gt 1 s frwr ATl @1 oA gz
2 & € @t S faeenfes ST #Y
S F46, W7 q5 A, 9 i
&1 g0g A9, 9T THT SR 9 g )
TTT FY F15 FF FTH el 397 | AT 706y
sy €, 77 IaTE £, Afe ot T mdwes
iz fay s & g Wi 8
g Ay Sl 9 =@ & oo fay
BT R ) U F gL W A N
w @ wfew o e & s A0 &
wraor frar S faq S ol & m
ot Freedt 8 3 1 AR S AR
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wa & A 9%, gafed ¥R g7 gamEi
qT gHE T F fFErdi 1 S awdt
aE &, 39 &1 €& "y adsg arfE
qg SATET ¥ SATET A= AT AT )

ot faafafam @ womw wERET,
S a8 §ars ¢ fF ST A7 G
w1 F9 g o | T A A
& o gaTe W wAY St e AR
AR 2o T g fag ot ANE E
#3 uw g foar av | sue W A 9w
Faw fFar 7T e A F foew sw
F1 faar a1 | #few T geE ow @
AT | TEHT AT 4g g W g
ATHT T FT 6 & | TH G0 F1 gH
AN ER gL A | F wwean g fF oW
W fAfaeex &1 oAt 2, St 99 AWE? 9%
AT AT & 9 F GET T qGOHT 989
AT & | W O AT FE AW
HI=AT & R/ S AT § 47 9W W AR
gt o omar § 1 wew wERA W™
ERTERLE R AT E i
F% T ST FT §FE TAT AT T2 A
I9 F7 Q1T IAX g9 7 Ja&v | i
Y 7 HF " |y ? qg qF
feag smar fF <t g PR TR
%, &3 % wiwe At § 99 %
| G HT A TG GV | AT AT g
7y & f frgm aver o Y 9% ¢ ool
FRY 77 AR i o g
A 9@ T Ao ag v fF T A Sy
& 8, WK T A SR W g oy
¥ firg®r o1 ¥ & 9 A AW A
W L A A, FA 3 o A T AT
TR 919 gg, forad ¥ W5 W =
gure foge &9 & & # few @ Wi
& wFar ¢ 5w & @ ' Y,
"X ¥ 6 = gAT TERaE F fe
T ag & FF T8 9T Tt 9
TE & | XW W GHC AT § | gW AT
o FEd EA gIA AW W gar @
&1 7 freeae fafrex g & sk
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e fafeer @ad & 7 @@ @
R TR | T a0aa & fF 58
araedfa § A1 Jg|fa € s § |

T |

# A9 F FAETET AEAT § AAH
ot ot ot agi 43 gu §, fe dw o 3
T R GF T OF T AT 9T BT FEY
© o AT 3T § | IH A ¥y EY a€Y
BT T A I KA ATE TG 39
F ATHFANT T | T TR =T
T T F4 & 1 ¥y A w5 e
AR AE W AL TF WY
g foaml #1 3 @ § afew s
framt #1 2w A8 2 o Sw & @y
faelt gat & F &= 7@ & | frai
%7 & AT War 2 |

ot goow Fag (T) 0 @
fiforfF e 338

=it frfa frer: o & R Y
tmifemisssag iana
QT T SATET 99T @

=it aeR fag : TR guT WA o
¥ g WV TEEE AT A1 B FH
s ?
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Shri Oza (Surendranagar): Sir, like
some of the other industries in this
country this sugar industry has also
become a sort of problem-industry.
We have before us a situation wherein
the primary producers, the cane-grow-
ers, have not been happy; the manu-
facturers also have their complaints;
the traders also, we know, rightly or
wrongly, are complaining about the
regulations imposed by the Ministry.
And we know the lot of the consu-
mers. Perhaps this is partly inevitable
in the sort of economic pattern that
we have adopted. We have got a
planned economy wierein we plan
our production and also fix the prices,
but there is unplanned distribution
consumption. As I said, it may be in-
evitable in the mived economic pat-
tern that we have adopted. So far as
producers are concerned, namely, the
cane-growers, when they raised a cry
for raising the prices of cane, Shri
S. K. Patil, who was in charge of the
Ministry said, “I have got a formula
by which without raising the prices of
the cane, the producers will be able to
get more money.” He also said—and
we entirely agree with him—that the
per acre yield of sugarcane in this
country is very low as compared to
that of other cane-growing countries.
About that, he said that some measures
are being adopted. He also said—and
it is also agreed—that the sucrose con-
tent of sugar is also very low as com-
pared to other countries. Now, what
steps has the Ministry taken in con-
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sultation with the State Governments
to improve the situation?

We have before us the complaint of
the cane-growers that cane-breeding
centre is situated only in the south and
in areas like Punjab, Uttar Pradesh or
Bihar, where we have got cane-grow-
ing on a very large scale, the Ministry
has not cared to set up cane-breedirg
centres. Unless some dynamism is
brought about in these two matters,
that is more yield per acre as well as
stepping up the sucrose content of the
sugarcane, 1 think the cane-growers
are entitled, or there is some justifi-
cation in their demand that the prices
of the cane should be higher.

While promulgating the regulation
the Minister said—I am quoting his
words:

“In the circumstances there was
no escape from the regulations that
were settled upon and since I am
convinced that we have devised a
scheme of regulations, that would
be fair to the industry, trade and
the consumers, I think I am entitl-
ed to ask for the co-operation of
all three in securing the implemen-
tation of these regulations.”

So far as these regulations are con-
cerned, the industry has to comply with
the release orders issued by the Mini-
stry here. Then the poor consumer,
we know that whatever prices he has
to pay he does pay, and whatever little
sugar he can procure he tries to pro-
cure. Then who has failed to co-
operate? I think the weakest link in
this regulation is the trade. We have
many ups and downs in the production
of sugar. Once we call upon the
people to eat more sugar, to consume
as much as possible, and when they
do it, the next day, we turn round and
say, “No, you cannot have so much
sugar.” You ask the people to form
certain habits, and then all of a sud-
den, you say, “No, these habits are not
good; you must tighten your belts and
you must put up with a smaller
quantity of sugar”,
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I am also against controls, as my
hon, friend there rightly pointed out.
It gives rise to a lot of corruption and
so many irregularities, though it may
be inevitable in this economy. I am
absolutely convinced that we must
have planned distribution and planned
consumption if we want our country
to advance rapidly, because we want
to save more and invest more, anl do
away with poverty and other pirob-
lems. But because of human failures
and failures in administrative
machinery and our general character—
I am sorry I am also one of them— we
cannot enforce all these controls
rigidly. But in such matters, when we
ask the people to step up consumption,
then I think the Government owes it
to the people to guarantee at least a
minimum intake. Government should
be able to say, “Whatever may happen,
you will be given so much sugar at
this price.”

I think the weakest link, the party
which has not cooperated in this mat-
ter, is perhaps the trade. However
much the trade may shout, I agree
with one of the speakers here who
said that certain malpractices are be-
ing indulged in and it is the duty of
the Government to see that those mal
practices are stopped as soon as possi=-
ble. I think that so far as our neces-
sities of life are concerned, not only
about sugar, but on certain occasions
we hear cries about scarcity of kero-
sene, scarcity of rice, etc., and on cer-
tain occasions good type of cloth is not
available, I think the State Govern-
ments should be impressed by the
Centre that every family must be gi-
ven a family card and on such occa-
sions, all these items should be ra-
tioned at the minimum price possibie.
We should not leave them to the good
sense of the trade that they
put up boards saying that
sugar will be available at such and
such a price. We cannot leave the
consumers entirely at the mercy of the
traders. As was rightly pointed out
by some speakers, sugar comes at
5 o'clock and at 6 o’clock when people
go, there is no sugar available. So,
unlesg they are enjoined upon to dis-
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[Shri Oza]

tribute sugar only on ration cards
according to the quantum fixed for
each family, I think it would not be
possible to guarantee the minimum in-
take of sugar that we are bound {o
give to the consumer, having once
asked him to step up consumption. 1
think the Government must pay ut-
most attention to this problem.

As I said, though rationing is a
necessity in our economy, today, be-
cause of human failings, you must
utilise this method to the minimum
extent. But I think in such circums-
tances, we have got to resort to it,
because, we owe it to the poor people
to give them the necessities of life at
the lowest price.

Here in this House the cases of the
cane-growers and producers have been
represented. 1 want to represent the
case of the consumers, because in my
area, the sugar consmption per capita
is higher compared to other areas.
We find people running about from
shop to shop in order to get the mini-
mum requirements of sugar. So, 1
think the Centre should impress upon
the States to evolve a machinery by
which at least a minimum intake is
guaranteed.
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qar 78 s 3 s ag e afas
ot #gr g ? ag W S e &
ST AT @ 1 S S F T A E
A g FT AT 2, MfEw A g
e T amrger ? w@ & aur
TR F A A g fF 9w o=
I AT AT T AT GEETE FH &Y
Y | F HIE HTAA 6T AR & HiwS
TMFIATE | qF ST I Pl AT
AT A IEET AT qg g fF Se-
T 9T T AT G9G W7 F9 g1 Tt |
98¥2 § qave ¥ ¥ W F wfww
i qut ¥ IR 99 .00 AW A F
T L YA STE T AR g
R I A@HATTTFT &, 03 AR
ZF M | q8¥e ¥ I ger fad
T 9T TATET o 9§ AT@ A T TT
FT 99.5% 9 T T OGOV |
afeT oq qe¥e ¥ Fre fomT s Tar
af ST 90 .0% { HZ &T & .wc
A ET BT | qEYR-Y3 H T O
& fraawr fasge gor e mar ik
IOREA AR g § FgHt wF g T
A FzT a7T q8us F 0 A T T
T T qeus W FIw e &
= fqu o wiv IETET 18 we W
T H ITFC 18, to W@ A EIIAT
o gAgE < ey e HAifa § qF: g
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fFar T W SRR § fAw wEe
fem mr @1 swmEA W e .50 AW
T ORI | AR RL%R § A
Wqﬁ_ﬁﬂwﬁﬁﬁWWm
w:qﬁm fedr & sarer O v
T A w1 g oo ¥ daT ga fF
frmram goodlld SHR AT
mre< fer mr 5 @y 3y 99 & somer
I 9T T A S AT T
¥ wrhe # A I T | AfET = S
A T TFHA A A AT
F4 ¥ Frawr o § fawifad,
%mtr:m%%qamrﬁ‘r( HC FIIT
¥ PR ST & § AN o ST
AR A" FEI g £ | 9®
T FTEAHTL FT I & 78T AW &
¥ ag agemn s g faEis afd
TR gAY 4, 99 fF ag &t F
o g g F gAY @, g
F=41 F1 WRET F1 TOAH OFE A
X 9 BT AAE FT AW FQ 4,
I & AT A g Ay TN qrene S
¢ dqmmET i @ &
A oqroET qqers fw faew ger T
FT afqar a1 IHA AEAT FAL AN FT
feaml F1TH FT L T 9o T 7F
#1 wrm faur afsw ga & faodm 7z
T W fE TOEt B T w@
I AR A fF W Uew At
HET TE AT § IH A EH § ww@r
o #W AT w1 AT H gHE a9v
Ffaq @@ % @ afm 7 ot W
framl #1899 o W HART WE
fear T W9 F FHAT FT AW
FA ATA A WAT o HA HA FT 91T
29 agw femn | faemfei 3 w00
T T AT # EwT @ SEE
oF GaT oY FTEEETC Ay AL femrwm
I W Ay § fFew A 59 drer
T EEEr 9o EG a1 fRam ¥ fg

SEPTEMBER 11, 1963

Sugar Situation 569,

g FFadt &1 99 o1 fear o
gt %1 fFam a=iwm @ 3 a1
tifead FuwE A g EfE
TR W I AT TG AT
A F€T 59 a9 F1 g 6 Freasre
#1 g 3 g wfaww T ¥ g g
S | WIS F GH F THT IATRA T
ar feaml #1 Tredae T A
AT D wF Wt " T ﬂTFéﬁ‘|
T IH! A WT AT ¥ FW (A AT
TAFT €@ FEAT § AR IqE A0
U™ A HATATL FTAT gROT |
SHfT TS & ¥ FW TR FTWHE A
W w gmr Wfgr 1 WA
feradt 4 feamifas feam &1 8t
w81 fgama & <, Afed ag exfitg & 7Y
wxar, s feemfas @ wr @
fema 7t 2 Fa dt fre g foramr 1
1 3 ? gt A wWiwS W g o )
gt qagd faw #@ s S
%o FUe woar qar § o fy
framfas wm AT FTad § Wik
IR AT ART F AT g TR
F HF R § | 79 78 fawwfeas
OIS G &1 L6 @ & T I
@ E afeR § 99K 50 wrEsr
# fow awg & e @woEd ? AR
T aeg e e femma 37 7 & gafia
T8 2Ewy § 1 gufed faam Fama
& g fewa?) gerd omy | g W, ¥
A @l i ¥ ag s @
A A ¥ I A & R
¥ ot fomadt &1 @ o @A
aifed s @ Ay e
¥ #% T WA 4T A A |
#fow dzq MaAE gAR ZF WET &Y
Eacnis 3 fWﬂ'q\o'ﬂ’oﬂﬁ'ﬁ?ﬁ'm
FeaT gl a1 @1 Al W w1 @
9 A9 W W Agt agemEn, fagrd
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oY Y EIY WA FT AT giT qg=an afe
dzo maade A foa # & 39T ¥
FTeT WY IY § 7YGT © "I qT ©F 7947
g WM A9 TR # IW AT |
09 TeT AT A TR AT # W
789 § W1 I Tw A g A fe 3w
9T AN AT F0 AfgC AfFT 7w 5w
9 WI9H WAS AGl FAT 97 at fiw
I qeAT & FEC 91 13w F sy
FreEY framt w1 T W 0= &
FICE | T & HATET I AT FIE FEA
T At aFa § 7 IFF W IFAT AU
g fr &1 ot o agEst T AT
W3 ag ¥ 1 IATE £ fw A
F W T A AL §TH oY A GH
FA g 99 fr I ag A9 wd W
faw @ & sager 37 wWiww @
st fagar & P ww FwaEwW TR
FTWE fFa &1 §19 27599 A faerr
it & | 7z S aifedt e # fera
g el wray A s T
Tag Woex AT & A IW T §
feg fFe =g ¥ feaer qem@e gmt
gl oz et 7 Foe g AT &
g feam QY e9d 79 1w faan
E 1

foa @t # fae & 99 TEl &
A FY, T F TE AIEL T A T
6 AN Feh o a9 FHIAGL aF,
AT TF I ATE & 206 Arar e
Fqaa® Qooo WM ¥ frermfest &
frwmm At W wes A A AT A
3¥ 9T | A3 WTE WASTETE agl 9T A
IJATAT A | I fael H I 9w
& qagy, oItad w efafrged
€| 9T IH AT Y SATH A AT
foramr g&lt g1 |3 1 X 799 AT T TH
T FHAFA WT 3§ fezm am@ ad w=
T T AT FW T

Shri Bhagwat Jha Azad (Bhagalpur):
Mr. Deputy-Speaker, Sir, I feel this
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is one instance, rather unique instance,
that in an undeveloped economy, in
an undeveloped country, there has
been a cut applied to increase in
production, This shows clearly how
the Food Directorate of the Govern-
ment of India works. Then, when
some of the Members from Bihar
waited upon the Minister here and
on the Chief Minister and requested
that the ten per cent cut should not
be applied, they were arguing with
us very stoutly and loudly, rather wc
were shouted out, that it is wvery
much essential for the growing pro-
duction on which the Ministry was
sitting. Now  well within a year
we find how much foresight
they had and in what mo-
rass or what trouble as regards
the sugar position this Ministry has
put us. It is very simple for any
student of economics anywhere in
the world to understand that instead
of utilising the increasing production
in ap underdeveloped economy in a
country where consumption was fast
growing up, instead of trying to
stabilise and have buffer stock of
which they are talking mow, or in-
stead of trying to boost up the ex-
ports which they are now doing and
are saying that we are committed to
it, they tried thiz cut. And when did
they apply this cut? They applied
this cut when already the growing
season was over as they are now
saying that they will give Rs. 1.75 nP,
this incentive, when already the
growing season is over. Thig is how
they move always and then they put
the blame at this door or at the other
door. They have not got the courage
to accept and say, “Yes, we made a
mistake.”

We thank our Prime Minister who
said in one of his utterances that it
was wrong for ug to apply that 10
per cent cut. It is unfortunate that
in an underdeveloped economy in-
stead of utilising the increasing pro-
duction by the farmers our Govern-
ment had to apply that cut We
thank him. But we do mot expect
that boldness and courage from this
Ministry who should say, “We made 2
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mistake.” But I would say, for all the
mistakes that they have committed
let us forgive them, for after all they
are our friends. But we would like

to know what they are doing for the
future,

They have a bold plan to increase
the production to 33 million tons, I
say, they cannot do it. With the
foresight and wisdom that they are
showing, they cannot do it. There is
only one way and that is they must
not have this proviso which they cre
still having in the statement of the
hon. Food Minister, They will give
Rs. 1.75 nP. but in areas where they
are facing strong and keen competi-
tion from gur and khandsari. That
is the proviso; that is where this can
be done. I, along with Shri Bibhuti
Mishra, strongly support the demand
that to increase production the first
and foremost thing is that the price
of sugarcane must be raised to Rs. 2
per maund and with no provisos,
with no conditions. Do not talk of
incentives in this zigzag way.
Straightway let the person who pro-
duces it get it. Then angd then alone
we may have some hope of raising
the production in the coming season;
otherwise, it is impossible.

We are told about gur and khand-
sari. You have applied the cut and
you have known the result. Now
You try and have the regulations on
gur and khandsari. What will you
do? You have deprived the country
and the consumer of sugar and by
this  regulation, nobody knows
whether he will be deprived of gur
and Khandsari as well. Therefore
keep your controls and regulations
within bounds. These are not need-
ed. What is needed is increase in
the price. What is needed is an as-
surance to the grower that he will get
the payment of his hard produced
sugarcane. Does mnot Shri Mishra
who comes from that area and do
not I who come frorn Bihar State
know it fully well that these mill-
owners who get 45 per cent from~
the bank as security for payment to
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the cane-growers have not credit. In
the current year thanks to the drive
of the Ministry a good realisation
has been done. 1 thank them on
this count. But still a due of Rs, 2.2
crores to the poor farmers is a far
cry and is still a great misery. It is
a sad commentary that the persons
who grow it and take it to the mill
gate do not get the money in return
though their cane is taken. There-
fore, if you want to increase the pro-
duction, the second vital point, apart
from increasing the price to Rs, 2
per maund, is to have the procedure
changed. Let the payment be made
then and there at the gate,

The second point is....

Shri D, C, Sharma
Third point.

Shri Bhagwat Jha Azad: I thank
Shri D, C. Sharma, the great old man,
for reminding me that this is the
third point. The third point is that
arrangement must be made for the
disposal of sugarcane at the gate.
These are the difficulties that we see
everyday. Mr, Mishra who is an ex-
pert on this is nodding his head. It
is true. I say, in spite 'of these rules
and regulations, these are the three
important things you do: firstly, in-
crease the price to Rs. 2; secondly.
try to remove the delay in procedures
and payment and thirdly, do not
force those farmers who go from long
distances in bullock-carts and other
things to wait at the gate. I do not
know for what reasons it is done.
The reasons are also known to many.
But let us not go into them. You
should try to have an early disposal
of the cane which is brought at the
gate. I think this should be done.
Unless these things are done, it is
very difficult for the Government to
raise the target.

(Gurdaspur):

I would say something about as to
how the things are being done at the
present time. You had this order put
on the table of the House on the 13th
April about the distribution. None
of the things that you had prescribed
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in that order was applied. Who does
not know it? Every time we put a
question and try to have an answer,
it is said, “It is found in abundance".
That might be in the houses of some
very very important persons. We are
also possibly told by the villagers, in
our own areas, “You are also VIPs
and Members of Parliament”. But in
Delhi and outside Delhi, when our
children ‘or the members of our
families go for the purchase of
sugar, they still get it with difficulty.
Then, why not say that we are get-
ting it with difficulty? Therefore,
you should try to execute try to
force, those orders on those persons
who are dealing in sugar and trying
to do these things, as was aptly said
by my hon. friend on the right—I
agree with him on this point—that
you send yvour man at 6-30 a.m. but
the whole thing has disappeared at
6 O'clock. How? Not by distribu-
ting it to the real consumers, but by
putting two bags into the hands of
people standing in queue for long
hours from early hours in the morn-
ing from 5 O'clock and then five going
into the black-market. You should
try to have a stop on those things
also. Production also must increase.
We know it. I do not want to go
from the commitment that the Gov-
ernment has made for export. We
got very wvery valuable foreign ex-
change. But I must say—this is also
very important—that the consumers
in this country should have the first
priority on the consumption. And
for that you have to arrange and un-
less you arrange 33 million tons,
produce 33 million tons, you chould
not try to console us by saying
“Look here, my friend, we are ex-
porting and you are getting foreign
exchange.” Foreign exchange for
whom? For developing economy.-
Developing economy for whom? For
human beings who reside in this
country. Therefore, this is no argu-
ment.

You are saying in your statement
that there is lack of space available
in the factories. They are the diffi-
culties. But at some places, they are
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artificially created to suit their own
interests. Therefore, if these are
difficulties of space, the space capa-
cities are to be increased. If you
cannot increase it, there is no justifi-
cation for your these things,

In spite of all these things, all
these remedial measures that are sug-
gested to increase the production, I
will come to my last point and that
is a very vital point. In this coun-
try, there are industries which are
over-ripe for nationalisation and
sugar is one of them. It is very im-
portant, Mr. Deputy-Speaker and it
is high time now for the Government
to nationalise the sugar industry.
They are getting vast profits and
their balance-sheets are commented
upon by the judiciary. How do they
do it? Therefore, I say, like sugar,
like cloth, these are the industries
which are over-ripe for nationalisa-
tion. These remedial measures, like,
increasing the price which will lead
to increased production—but in ifs
long way much of the profits will be
eaten away by these mill-owners—
will have no consolation for the
growers. Therefore, I demand....

Shri Dasappa (Bangalore): I would
like to put one question to the hon.
Member. ...

Shri Bhagwat Jha Azad: I am at
the close. My grand old friend
should have asked me earlier. If
you give me five minutes more, I am
prepared to answer his questions.
But I would say, there is no answer,
no other alternative but to nation-
alise the sugar industry in this
country and this is over-ripe and this
should be done.

st aw T fag ;" F ST I
¥ s Fr w9 F AU e @2
FRETT WU E | AW H  wud
fam st wrEw @1 AR ST &Y
g gar f& s oger ae
fewr @t T T ATaET F A9 AT
a9 FE & | O AT AT &L
A AT 2 F FrmE ¥ a3 waw
AR -
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st fto do At ¢ FAW F
ot aw oo fag . TE wEECEE
F1 q19 FY I FTAH UF T T2 /1A
(4
AF TH TT TEHT AT AT
A AT AT ST FAT 4T FT |

A ¥ fog dae ¥ T oEEA
F 3T T & fedt 7w e
* feems ale A 97 7@ g &

st WTTAR W1 WIWIE . gEA
% wAr famre a@ = 2

st gnowm fag o AW FIEE
F T FEA §, TR AT G, THHY
a1 Afa &, TR AT W 1 IEE
qHA OF AT GEEAT ©rg faar s
¢, o =1 aoig & & T4 A0, AT
AraFT 77 T T T AT @
o FAT FW AT &, IRG A K
uF weE ot qE FT TR

3% W 1 LA 9THE ATE 7
us W  Teg awr & 2 faar
FIEFTL % a qg, faw ger
T f& #rg A1 = g, M A
JARA W a< gan, @iEanr faw &
fau  oTer ATk A F OWEET 09
aNET & AT W WE | FIHAEHTC H fae
forr (a1 oF @ # N A AE
STAT 91 afeT F2 Wi /e Ag
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It wga afeww &, A F A oA
TFE FT IART A4 AN F EY,
9T ATH T FIH(L FATL FIAHTLUN
Fsfaerwa a7 afmm s Er e
AT FEAFE & 79 AT FL 2@,
g T FFAT & | F=AT a=aT faen
faeam #v ¥z wr & f& eard
FAALR L F W T & H A
Ffezgg et # v ar (fmermpriom )
fawfa fow st 45 923, & wow
=91 F1 IH FTE | TH A9 § FIOL
FH K TEIT AN E 1 AR HF
BIYFT FATIAT | ARG I HA FA-
FE A AT AW F F AA w
Rl THtAC FA F7 wwr a1 fF
o9 g FVAET 8 A o faw
Feawrat # fau 2 &, oy oww
T AT AT AT FT IO A AT S
g1 A FEEE Hg FE T FT
FEal AfFovee g AT FE A
&, W Fw AFr wWfgw &w A
W O aANE aRg w2 FH FO F
q9TT &, 9% gWTY gwal & 42 & fAu
U 2R gH A 3w T Tifgw
FqT A FEfOW T uTOW AN & |
T T2 TCHTCHT FLGI 1 &1 AT
e Fag ggae & A=A W@
w7 F mam @, @ ag & ane
TR gwaw R RE
(Interrupdions) 51 mwft @ @,
Ja& g & fad e sfog
FAAT FTGHET GIET FAAL &1 IH &,
TF WH WNW g | o wIfaw
il

e FfAee Far @ T F@m
et faeem ¥ wgar & fF eH oy
AT T T FTIATE, T T

T g A& e Wnar g f

]
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1T W7 @IEEET & Fr w4 g
g o WErgwm . Azl
FIEH TTET &, TS W A GCHIE
e F fd dA AR g, s @R W
ferr & 1 w@f &7 a@ #1 a8 AT
B e 49 F g § aw@ IO
W, TA®I 42 HEET A@) g, o« %
ragiaT @ go & 1 W@l T
@ fa af @€t feafr weifer gAT
g2 Feaw  Fve F fam o
Fret  wqgt ¥ T2 §, IHE! 99 |
¥ far gmamddue € fEw
Feg a9 F AT AT @A AT
FT AT AT 3F E, W @ FA T
90 FT 72 E | § wuwr Fars fE
gt fam f@m &= oo, 9w
fam g A1 ST A Gew g1 e
@rEANT  ZHIY 1 WIEae F7 AT E,
(W T TE WA E | WY AT
A1 F A FT TH AWA T AAA F
A1 IH "IEd ATen ®15 Ag fEe
T @EET A TR AT 2|
F9 T IR A £ a9 q w7 = qar
fosar & 1 W0 @iEAT ®TAIT
2, wrearar w18 A ww g €, afew
FEAFT KT HIT AT 12 E 1 UF
w2z fqm fomd mwe oW

ot STy 9iTE . ATIEFT AT
AR OFH

W WA g (FrE)
FAAAT.Z FI AT TE &1 omf F
g1 a1 ifsm

wt oaw I feg: ® Wi
T T oawar W o7 f Em owER
fazare & 1 srfe e oY & st a@mar
gfrog dw am@ e T TAET
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g g A7 W f& d9adr & ook

grr & 1 oF fagr Tt F fao
d we WeEET ¥ @ E AR @
faers & fom et =it Y T Faerelt
¢ IWF FAT A A4 T MA F qwy
gy 3 @ Ffeww ¥ o oaw
# &9 G9AT 99 | W AYE #T
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1 A ¥ gt wE fawwr &3 &7 9
qET T | B UFEW W9 36T
T TEHL A TH AFS g TAIF FEIL
gt & vy FT wrfEEl & 4z @
FT G A W | ¥y FIE AREal
¥ Wz ® 9 w3 & faw oag
oEwE g WifE ST ¥ ey @
a4t At B @y £ ) s M
F1 AwETET %, WY T F FAIEA
&, AT THT ITEH FT NEET 3 |
o A< afs w Siege f@mr ar
fox ag *= 3T &1 "Far & wwar
g1 afe mmw § FEEw oA
g fom = s 7 ot Fr oz
aF wamr g, gfz smo 1 s
A iF ar § FA9 geEE #7Y
e grg femmsam

"'qEE g T F wEE % 9,
HY BT FT qI & g wew g1 9 1"

gl mATA g1 fF ag A 9w A
e § WER ET 9T |

Mr. Deputy-Speaker: The hon.
Minister will reply tomorrow,

17.31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
September 12, 1963/Bhadra 21, 1885
(Saka).
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1798 Notingin Hindi 5549—50
1799 Home Guards, Orissa . 5550
tar Mantar Obsmory,
Ismlg:?v Delhi . . 5550—51

1801 Petroleum production . 5551
1802 Accommodation in Pmnir!

schools . 5551
1803 Coal for Orissa . 5551—52
1804 Educationin U.P. . 5552
1805 Grants to private coilese in

Orissa . 555253

Delhi artistes tour to enter-
:805““1 Jawans . 5553

807 ConcessiontoS. C;md S. T.
! ?sﬂ-ldents 5554

1808 Centres of advanced stud.{es 5554—58
1809 Trainingin industrics s 5557
1810 SemorEmnmcStmmcnl

Investigators .« . 5558-59
lmned Pakistani pm-
1&11 Unc e ss50
1812 Ch.ms. of American srudm 5559-60

1813 Petro-chemicalindustries . 5560

1814 Royalty on Bauxite 5560-6%
ational Academy of Ad-
lgxsml:lmslmon . . 5561-62
1816 Panna Mines . 5562
Edinburgh Intermnational
180 petival C . . 556263

Corvmxs
PAPERS LAID ON THE
TABLE— 5564~—=E5

‘1) A copy of the International
Copyright (Fourth Amend-
ment) Order, 1963, published
in Notification No. S.0. 2439
dated the 23rd August, 1963,
under section 43 of the Copy-
right Act, 1957 . . .

(2) A copy of Notification No.
F. 39(16)-Rev/61 published in
Tripura Gagettee dated the
25th May, 1963containing the
Tripura Land Revenue and
Land Reforms (Amendment)
Rules,1963, under section 198
of the Tripura Land Revenue
and Land Reforms Act, 1960,

MOTIONRE : REPORT OF
U.P.S.Co 55655629

Discussion on the motion re :
Report of U.P.S.C. moved by
the Minister of State in the
Ministry of Home Affairs
(Shri Hajarnavis) on 10~9-63,
continued. The discussion
was not concluded.

STATEMENT BY MINISTER  5629m=33

The Minister of Shipping in the
Ministry of Transport (Shri
Raj Bahadur' made a state-
ment regarding crash of an
1AC.p on thexth Sep-
tember, 1963 .

DISCUSSION RE : SUGAR
SITUATION 56335704

Shri Kashi Nath Pandey rasied
& discussion on the statement
made by the Minister of Food
and Agriculture on sugar situ-
ation and measures to deal
with it and the Sugar (Con-
trol) Order, 1963, laid on the
Table of the House on the
17th April, 1963. The dis-
cussion was not concluded .

AGENDA FOR THURSDAY,
SEPTEMB

R 12, 1963/
BHADRA 21, 1885 (SAKA)

Purther consideration of the
motion re #Report of U.P.S.C.
and further discussion on
Sugar situation ; and dis-
cussion on themotion to refer
the Seventeenth Constitution

Amendment) Bill to & Joint
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